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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE, CHENNAI
INO.A. No. 26 0 2025

IN THE MATTER OF:

Selvaraj Duraiswmy,

/o Duraiswmay,

No.8/29, Kattupakkam Main Road,

Kattukuppam, Kattivakkam, Ennore,

Thiruvallur, Tamil Nadu - 600 057 +-APPLICANT
Versus

The Union of India,

Rep by its Secretary of Government,

Ministry of Environment, Forest

&Climate Change (MoEF &CC) ..RESPONDENTNO.1

Indra Paryavaran Bhavan, Jor Bagh, New Delhi

‘Tamil Nadu Generation and Distribution Corporation

(TANGEDCO), Represented by its Chariman cum Managing

Director, 4th floor, NPKRR Maaligai, 144, Anna Salai,

Chennai +.RESPONDENTNO.2

COUNTER AFFIDAVIT FILED BY THE 2™

TR.SUNIL. son of K.N.RAJAPPAN, aged about 59 years, Chief Engineer, TNPGCL,
having office at 5™ Floor, Western Wing, 144 Anna Salai, Chennai600002, Chennai , do

hereby solemnly affirm and sincerely state as follows:-

1. Tam the Chief Engincer and the Respondent No.2 in the application, and 1 am well
acquainted with the facts of the case based on records. At the outset, I submi that the
present Application filed by the Applicant is not maintainable in Law or in facts.

T deny all the contentions raised by the Applicant in the present application except to
those that are specifically admitted hereunder.

T submit that the Applicant inter-alia of the application is seeking the following reliefs

from this Hon’ble Tribunal:
chld(an !ﬁ&l?npm
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Direct the 2" Respondent to obtain fresh clearances under the EIA Notification,
2006 and CRZ Notification, 2011 for its 2x660MW Ennore SEZ Thermal Power
Plant at Voyalur Village, Ponneri Taluk, Tiruvallur District, Tamil Nadi.

®

Injunct the2™ Respondent from continuing with any construction or other activity
until fresh clearances are obtained as required by the CRZ Notification, 2011 and
the EIA Notification, 2006.

a

Directthe!™ Respondent to initiate action against the2™ Respondent for illegally
continmuing and carrying on construction activity without valid and subsisting
clearances under the EIA Notification, 2006 and CRZ Notification 2011.

D, Issue such other orders as it deems fi in the interest of the case and render justice.

4. Thumbly submit that it is apposite that the following facts are brought before this
Hon'ble Tribunal:

a. The Tamil Nadu Electricity Board was formed on July1, 1957under section 54 of
the Electricity (Supply) Act 1948 in the State of Tamil Nadu es a vertically
integrated utility responsible for power generation, transmission and distribution.
The electricity network has since been extended to all villages and towns
throughout the State. TNEB was restructured on 01.11.2010 into TNEB Limited;
‘Tamil Nadu Generation and Distribution Corporation Limited (TANGEDCO) and
Tamil Nadu Transmission Corporation Limited (TANTRANSCO). Further,
TANGEDCO have been re-structured on 24.01.2024 e Tamil Nadu Power
Generation Corporation Limited (TNPGCL), Tamil Nadu Power Distribution
Corporation Limited (TNPDCL) and Tamil Nadu Green Energy Corporation
Limited (TNGECL).

The 2 X 660 MW Ennore SEZ Thermal Power Project “Power Project” was
proposed o cater to the ever — growing electricity demand of the State of Tamil
Nadu. The project s estimated to provide employment to 3000 peaple directly and

3
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. The Respondent No.2 had obtained the prior Environment Clearance (EC) and

Coastal Regulation Zone (CZR) Clearance for the present power project vide EC
dt. 07.01.2014 & CRZ clearance d. 01.01.2014.

‘The following are the expenses incurred and invested towards the development of
the Ennore SEZ Thermal Power Plant:

> Total Cost of the Project :Rs. 9,800 Crs
> Revised Cost of the Project: Rs. 18,085.49 Crs
> So far invested :Rs.11,259.64 Crs

‘The progress of the power project activities were stalled for more than a period of
2 years due to pending court cases before the Hon'ble Madras High Court and the
Hon'ble Supreme Court even though EPC contract was awarded to M/s BHEL on
27.92014. That only after the receipt of final verdict from Honle Supreme
Court, M/s BHEL had commenced the work on 19.10.2016 and construction
activities.

Thereafter, an amendment was obtained from the MoEF &CC for change in plant
capacity from (2 X 800 MW to 2 X 660 MW) on 14.08.2018 due to spare
‘management of units TNPGCL.

‘That both EC and CRZ clearance were extended for two years as per notifications
12.04.2016 2nd 06.03.2018 respectively by MoEF&CC.

Furthermore vide F.No.J-13012/3672010-IA.II (T) dt.04.02.2019, the MoEF & CC
had extended the validity of the EC dt. 07.01.2014 stating that the validity of the
existing EC automatically got extended to seven years .. tll 06.01.2021.

‘Thereafter, the MoEF & CC vide communication F.No.J-13012/36/2010-IA. TI(T)
d1.09.04.2021 had extended the validity of the EC & CRZ Clearance (Combined)

age
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for another 3years i.e. up to 31.12.2023.The relevant extracts are reproduced
hereunder:

“Expert Appraisal Committee in its 4" Expert Appraisal Committee (Thermal
Power) meeting held on 17" November 2020 through Video Conferencing
amended the proposal for grant of validity of the Environment Clearance. The
recommendations of the SCZMA and information, clarifications and documents
by TANGEDCO, the Ministry of Environment, Forest and Climate Change
grants approval for extending validity of the Environmental Clearance dt.
07"July, 2014 and CRZ Clearance dt. 01*January 2014 for further 3 years ice.
31.12.2023 in terms of the EIA Notification, 2006 as amended and CRZ
Notification, 2011 read with amendment vide SO 1002(E) dated 06.03.2018 and.
strict compliance of following additional conditions:

That, as per MoEF & CC, SO 221 (E) dated 18.01.2021 — the validity of the CRZ
clearance stood extended to 31.12.2024 as the period between 01.04.2020 to
31.03.2021 need ot be considered for the calculation of validity period of EC &
CRZ clearance due to Covid-19 pandemic. This was informed by the Respondent
to the MOEF&CC vide letter dt. 20.11.2023 stating that the Respondent was
continuing the work till 31.12.2024.

‘That due to the fact the existing ECZCRZ clearance was supposed to be expiring
on 31.12.2024, the necessary extension application was submitted to MOEF & CC
n 20.11.2024 requesting for one year extension of existing EC & CRZ clearance
for the power project as per the provisions of the MoEF &CC— OM dt 13.12.2022
to commission the captioned power project.

‘That pursuant to the same, the Expert Appraisal Committee (Thermal Sector) in
its 18" Meeting dt. 24.01.2025 after discussion, deferred the proposal secking the
following additional information for further consideration of the proposal:

A Gt
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> Credible document indicating the completion of 70% of construction work
at the project site.

v

Recommendations of the Coastal Zone Management Authority concerned
for extending the validity of the CRZ clearance dt. 01.01.2014.

EC&CRZ transfer letter in the name of M/s. Tamil Nadu Power
Generation Corporation Limited (TNPGCL)

> Point wise compliance to the observations made by the Hon'ble NGT in its
Order dated 23/09/2024 in Miscellaneous Application [13 of 2024 (S2))
along with the relevant supporting documents.

v

m. As per the directions of MOEF&CC vide its MOM dt 3.2.2025,the 2* Respondent
vide letter dt. 14.02.2025 requested the District Environment Engineer / TNPCB/
Member Secretary/ Distriet CRZ Committee to issue the recommendation of
District CRZ Committee to SCZMA for extension of existing EC & CRZ
Clearance of the Ennore SEZ Thermal Power Plant (2X660 MW) for one year il
31.12.2025 in order to complete the power project.

1 submit that the Applicant has filed the captioned Application before this Hon'ble
Tribunal in gross abuse of process of law. I further submit that the Applicant has been
repeatedly approaching this Hon’ble Tribunal for different pretexts with an attempt to
stall the construction process at the power project. I submit that the Applicant’s
pleadings in the present Application reck of misrepresentation with the motive to
mislead this Honble Tribunal.

1 submit that the 2nd Respondent has invested a cost of around Rs.11,259.64 Crores
from public Exchequr and 80% of captioned project works are completed. The EC &
CRZ extension application is under consideration by MoEF &CC for want of additional
details viz, Recommendation of SCZMA for 1 year extension and compliance of
direction of NGT order in MA 13 of 2024,

chmennmmlmnm
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7.1 submit that the averments under the Para 1 and 2 of the application are false and
completely denied. I submit that the EC and CRZ clearance was obtained on 07.01.2014
and 01012014 respectively. There efier the said clearances were automatically
extended as per the OM dt. 12.04.2016 and 06.03.2018 respectively issued by the MoEF
& CC. That furthermore an extension of further three years was issued by MoEF & CC
Vide letter dt. 09.04.2021 having the validity extended up to 31.12.2023 for both EC &
CRZ clearance. Thereafter, the validity was extended for one more year ic. up o
31.12.2024 s per the SO No.221(E)dt.18.01.2021issued by MoEF & CC. Itis pertinent
to mention herein that the Notification bearing SO No. 221(E) dt. 18.01.2021 was
applicable to the present power project automatically. That before the expiry of the

validity, the 2™ Respondent had applied for an extension of one more year as per OM dt.
13.12.2022 issued by MoEF & CC. On the other hand, the allegations of deviation in
alignment issues pertaining to coal pipe conveyor and cooling water pipe lines are
already settled by the order dt. 31.01.2022 passed by this Hon’ble Tribunal in OA No.
162 of 2021 and MA 13 of 2024 order dt 23.9.2024. The Respondent has been
complying with the order passed by the Hon'ble Tribunal.

T submit that the averments under the Para 3 and 4 of the application are misleading in
nature and completely denied. It is reiterated that the CRZ clearance was initially valid
for 5 years which was to be subsequently extended for 7 years if the work was
commenced within 5 years as per the notification dt 06.03.2018 issued by MoEF & CC.
‘That if such application is made with in time, further 3 years of extension could be
granted based on the recommendations of the State Coastal Zone Management
Authority (SCZMA). The Respondent has obtained the necessary recommendation of
SCZMA which was submitted to MoEF & CC for the extension beyond 7 years. The
validity was extended for 10 years ie. up to 31122023 vide MOEF&CC order dt.
09.04.2021.

©

1 submit that the averment under the Para S and 6 of the application are faise, untrue,
misleading and denied in their entirety. That the MoEF &CC, vide letter dt. 01.02.2019
promptly stated that since the EC was valid on the date of Notification dt.29.04.2015and
accordingly, the validity of the existing EC automatically got extended to seven years
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el 06012021 The Appellan s tying t misiad s Honfble Tibunal by s represeting
facts which are a matter of record.

10.1 submit that the averments under the Para 7 and 8 of the application are false, untrue,
‘misleading in nature and completely denied. The MoEF &CC vide order dt.09.04.2021
had extended the validity of EC and CRZ Clearance for further three years . upto
31.122023. Therefore, the Applicant’s averment does not hold any merit.

1 submit that the averments under the Para 9 of the application that the 2 Respondent
does not have a valid clearance under the CRZ Notification as on date is false, un true
and hence denied. 1 submit that the 2 Respondent has applied vide proposal no.
IA/TNITHE/S06571/2024 dated 19.11.2024 along with CAF and Form 6 seeking
validity extension of the EC dt. 07.01.2014 under the provisions of EIA Notification
2006 and validity extension of CRZ dt. 01/01/2014. I further submit that the Expert
Appraisal Committee (Thermal Sector) in its 18" Meeting dt. 24.01.2025 after
discussion deferred the proposal seeking the following additional information for further
consideration of the proposal:

> C indicating son of 70% of construction work at
the project site.

> Recommendations of the Coastal Zone Management Authority concerned for
extending the validity of the CRZ clearance dt. 01.01.2014.

> EC& CRZ transfer letter in the name of M/s. Tamil Nadu Power Generation
Corporation Limited (TNPGCL)

> Point wise compliance to the observations made by the Hon'ble NGT in its
Order dated 23/09/2024 in Miscellaneous Application [13 of 2024 (S2)] along
with the relevant supporting document.

As per the above requirement, District CRZ committee held on 04.04.2025 hes considered
the proposal and recommended to SCZMA. The MOM is awaited. On receipt of SCZMA.
recommendation, the same will be submitted to MOEF & CC for considering the Extension of
EC&CRZ clearance for 1 year tll 31.12.2025.

Necessary, transfer of EC & CRZ application in the Name of TNPGCL is undu
consideration by SCZMA.
Chief glnwmo;-m
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‘The work for removal of abandoned concrete structures in deviated route of pipe conveyor is
awarded and work is under progress to comply the directions of Hon'ble NGT in its Order dated
23/09/2024 in Miscellancous Application [13 of 2024 (S2)].

12.1 further submit that presently, the proposel for eandmg the validity which was filed
within the expiry period is under process for want of additional
details/recommendations from SCZMA.

131 submit that the averments under the Para 10 of the application is false, un true and
denied. It is stated that the subject letter dt. 20.11.2023 was issued by the 2™
Respondent for exercising the exemption granted by the SO No.221(E) dated 18.1.2021
issued by the MOEF & CC. The 2 Respondent being a State Distribution Licensee
desirous of completing the construction of the power project hes been diligently putting
efforts to comply with the conditions of the notifications issued by the MoEF & CC.

14.1 submit that the averments under the Para 11 of the application are completely false,
vexatious and misleading therefore, are denied in their entirety. I submit that it is an
admitted fact that the EC dt.07.01.2014 and CRZ clearance dt.01.01.2014 was extended
for three years till 31.12.2023 vide communication dt. 09.04.2021 issued by the MoEF
&cc.

1 submit that the averments under the Para 12, 13 and 14 are admitted facts and do not
warrant any response.

6. 1 submit that the averments under the Para 15 of the application are false, untrue and
completely denied. I submit that the 2" Respondent had promptly approached the
concerned department and complied with extension and MoEF & CC had extended the
validity for 7 years vide ltter dt. 04.02.2019.

17.1 submit that the averments under the Para 16 of the application are admitted facts and
do not warrant any response.

18.1 submit that the averments under the Para 17 of the application are false, vexatious and
completely denied. I state that the MoEF & CC duly extended the validity of ECZCRZ
clearance for three years till 31.12.2023 after obtaining the recommendation of State

Coastal Zone Management Authority (SCZMA).
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19. 1 submit that the averments under the Para 18 of the application are false, vexatious and
completely denied. I submit that the letter dt.20.11.2023 submitted by the 2*
Respondent to the MOEF & CC was for intimating that in view of the SO 221(E) dt.
18.012021 the period between 01.04.2020 and31.03.2021 had to be excluded for
calculating the validity of the EC and CRZ Clearance. I submit tht the applicability of
the Notification bearing SO No. 221(E) dt. 18.01.2021 issued by the MoEF & CC was
automatic viz the power project. The letter dt20.11.2023 was submitted &s a matter of
record for the perusal of MoEF & CC and not an application. as the nofification
mentioned above did not envisage any such application for seeking such exclusion of
the period between 01.04.2020 and 31.03.2021.

20.1 submit that the averments under the Para 19 of the application are false, vexatious,
misleading in nature and denied. I submit that the 2* Respondent had approached
MOoEF & CC on 20.11.2024 vide PARIVESH portal requesting to extend the validity
period of EC & CRZ Clearance as per the Office Memorandum bearing F.No. 1 A3-
22/28/2022- 1 A.111 [E181584] dt.13.12.2022 issued by the MoEF & CC to ensure
continuity of the project work beyond 31.12.2024 stating the reasons for delay in
execution. It is pertinent o note that the power project from the commencement of
construction activities has been mired by either (i) litigation (ii) the unprecedented covid

pandemic (i) natural calan

ies such as floods and cyclones in the State of Tamil Nadu due to

which the commis of the power project s getti . The delay i
of the power project has fed to escal st and dis ing of the
2" Respondent.

.1 submit that the 2nd Respondent being a Government of Tamil Nadu owned
undertaking s strictly complying with the provisions of the EIA Notification, 2006 and
CRZ Notification, 2011. Since, the 2nd Respondent’s EC and CRZ Clearance needs
extension, the extension application is under process with MOEF&CC. As per
requirement of EAC held on 24.1.2025, ADS has been raised by MOEF&CC to obtain
SCZMA recommendation for 1 year extension of existing EC&CRZ clearance. In this
process, it is submitted that District CRZ committee held on 04.04.2025 has
recommended the extension proposal to SCZMA and MoM

ade
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22,1 submit that the averments under the Para 21 of the application are completely denied
for being felse and misleading. The 2 Respondent had applied for extension
application bearing No. JA/TN/THE/S06751/2024 dt. 19.11.2024 through PARIVESH
portal on 20.11.2024. The Minutes of the 18" Meeting of Expert Appraisal Commitiee
held on 24/01/2025 also reflects 19.11.2024 as the date of the application. Therefore
the Applicants allegations fall foul of being misleading and misrepresentation.

. 1 submit that the averments nder the Para 22 of the application are completely denied
for being false, untrue, misleading and devoid of merit, The 2™ Respondent puts the
Applicant to proof the same. The Minutes of the 18" Meeting of Expert Appraisal
Committee held on 24/01/2025 clearly note that the extension application bearing No.
IA/TNITHE/S06751/2024 4119112024 sought  validity extension of EC dt.
07/01/2014 and CRZ Clearance dt. 01/01/2014. The relevant extracts are reproduced

here in below:

“18.2.1: M/s Tamil Nadu Power Generation Corporation Limited (TNPGCL)
(Erstwhile TANGEDCO) has made an online application vide proposal no.
IA/TN/THE/506751/2024 dt. 19.11.2024 along with CAF and Form 6 seeking
validity extension of the EC di. 07/01/2014 under the provisions of the EIA
Notification 2006 and validity extension of CRZ d. 01/01/2014. The proposed.
project activity is listed at item 1(d) Under Category “A” of the schedule of the
EIA Notification, 2006 and appraised at Central Level. "

24.1 submit that the 2nd Respondent being a Govemment of Tamil Nadu owned
undertaking is srictly complying with the provisions of the EIA Notification, 2006 and
CRZ Notification, 2011. Since, the 2nd Respondent’s EC and CRZ Clearance ~needs
‘extension, the extension application is under process with MOEF&CC. As per requirement of
EAC held on 24.1.2025, ADS has been raised by MOEF&CC to obtain SCZMA
recommendation for 1 year extension of existing EC&CRZ clearance. In this process, it is
‘submitted that District CRZ committee held on 04.04.2025 has recommended the extension

proposal to SCZMA and MoM is awaited It is submitted that the project is so essential to

meet out the ever growing power demand of State of Tamil Nadu and the project is

exccuted with huge investment from public exchequer.
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25.1 submit that the averments under the Para 24 and Para 25 of the application are wholly
denied for being false, untrue, misleading and completely devoid of merit. I submit that
it is an admitted fact that the MoEF & CC vide communication F.No.J-13012/36/2010-
IAI(T) dt.09.04.2021 had extended the validity of the EC & CRZ Clearance (Combined)
for another 3 years ie. upto 31.12.2023. Therefore, it cannot be said that the 2*
Respondent did not possess CRZ Clearance. Since,the extension application bearing No.
IA/TN/THE/S06751/2024 dt. 19.11.2024 is currently under process with MOEF&CC
for consideration, the Applicant has no locus or no authority to comment 5o as to
‘whether the extension application of allowed would be any use of the 2™ Respondent or
not.

26.1 submit that the 2nd Respondent’s EC and CRZ Clearance needs extension, the
extension application is under process with MOEF&CC. As per requirement of EAC
held on 2412025, ADS has been raised by MOEF&CC to obtain SCZMA
recommendation for 1 year extension of existing EC&CRZ clearance. In this process, it
is submitted that District CRZ committee held on 04.04.2025 has recommended the
extension proposal to SCZMA and MoM is awaited.

27.1 submit that after obtaining the final order passed by this Hon'ble Tribunal in MA
application 13/2024 on 23.09.2024 in continuation of OA 162/2021 suo motu case by
Hon'ble Tribunal and TNPGCL informed to MoEF & CC on 12.11.2024 regarding
recommencement of the pipe conveyor and CW pipe lines in the approved route in
CRZ area by MoEF & CC as per CRZ clearance dt. 01.01.2014.

28.1 submit that the 2nd Respondent’s EC and CRZ Clearance needs extension, the extension
application is under process with MOEF&CC. As per requirement of EAC held on 24.1.2025,
ADS has been raised by MOEF&CC to obtain SCZMA recommendation for I year extension of
existing ECRCRZ clearance. In this process, it is submitted that District CRZ comittee held
on 04.04.2025 has recommended the extension proposal to SCZMA and MoM is awaited

9. T submit that the averments under the Para 27 except the matter of record are denied. T
submit that the Applicant here in filed WP No.16353 of 202ibefore the Hon'ble
Madras High Court “Madras HC™ i TNCZMA, jing
illegally dumped soil and constructions erected by the 2™ Respondent in the back waters in
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“Konamudukku™ and “Pazhankalvai® and restore the area o its original state. The Hon'ble
Madras HC vide order dt. 11.08.2021 directed 2" Respondent to file a status report to that
‘extent. That thereafter, vide order dt. 22.10.2021, the 2** Respondent was directed to remove the
entirety of the rubbish, concrete and construction material had to be removed and a report had to
g with the orders
passed by the Hon'ble Madras HC for removal of such materials from time to time. A report
d.12.03.2024 received from the Public Works Department was submitted by TNPGCL before
the Hon'ble Madras HC on 13.3.2024 demonstrating that all orders passed by the Hon'ble
Madras HC were complied with.

be filed. I submit that the 2 Respondent has been consecutively compl

.1 submit that the averments under the Para 28 are a matter of record and warrant no
response.

. I submit that the averments under the Para 29 are denied except which are a matter of
record. 1 state that the validity of EC & CRZ Clearance was continuing when 2%
Respondent approached MoEF & CC vide leter dt. 15.05.2024. The allegation that the
2" Respondent had deceptively filed MA No.13 of 2024 in OA No.122 of 2021 and OA
No.162 of 2021 is false, untrue, bald and misleading in nature. The MA was filed
seeking leave of this Hon’ble Tribunal to proceed with the construction activity of the
conveyance corridor in an approved route and best possible route in Non-CRZ Area
in the interest of project and environment.

2.1 submit that the 2nd Respondent’s EC and CRZ Clearance needs extension, the extension
‘application is under process with MOEF&CC. As per requirement of EAC held on 24.1.2025,
ADS has been raised by MOEF&CC to obtain SCZMA recommendation for 1 year extension of
existing EC&CRZ clearance. In this process, it s submitted that District CRZ committee held
on 04.04.2025 has recommended the extension proposal to SCZMA and MoM s awaited.

3.1 submit that the averments under the Para 31 are denied as the Petitioner has not been
conducting any illegal construction activity.

34.1 submit that the present Application filed by the Applicant is premature as the
extension application dt.19.11.2024 bearing no IA/ TN/THE/ 506751/ 2024 is pending
for want of additional details/Recommendations from SCZMA for consideration with
MOEF&CC. Therefore, no cause of action has arisen for the Applicant to approach this

Hon’ble Tribunal. (‘&M
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35.1 humbly submit that the 2™ Respondent reserves its right to file additional counter
affidavit with necessary documents as and when required.

As the process for extension of EC & CRZ Clearance for 1 year is under process, it is
requested 1o permit the continuance of project work since, the project s 5o essential to meet out
the ever growing power demand of State of Tamil Nadu and the Power project is executed with

huge investment from public exchequer.

For the above reasons and circumstances, I pray that, this Hon’ble Tribunal may be pleased to
dismiss this OA No. 26 of 2025 and pass any order or orders as this Hon’ble Court may deem

it considering the facts and thus render justice.
Chief C@nglnnrll‘rulam

Solemnly affirmed at Chennai
This the {6 day of April2025

And signed his name in my presence
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Government of India.

09 JAN 2014  Ministry of Environment & Forests

ivision)

Borsmer-800 002, Paryavaran Bhawai,

CGO Complex, Lodki Road,
New Delhi - 110 003,

Dated: January 1,2014

Chief Engineer (Projects),

M/s Tamil Nadu Generation & Distribution Corp. Ltd.
3t Floor, Eastern Wing, NPKRR Maaligai,

144, Anna Salai, Chennai - 600 002

Contact Person Details:
Shri Er.R.Ganapathy Sankaran,

Subject: CRZ Clearance for construction of coal conveyor and cooling
water system for the proposed Emnnore SEZ Super Thermal
Power Station (2x800 MW) at Vayalur village, Pooneri Taluk,
Thiruvallur District, Tamil Nadu by M/s Tamil Nadu

and Ltd. - Reg.

This has reference to letter No: 15686/EC3/2011-2 dated 04.10.2011
from Principal Secretary, Environment & Forests Department, Tamil Nadu
and your letters dated 27.06.2012 and 19.11.2013 seeking prior CRZ
Clearance for the above project under the Coastal Regulation Zone (CRZ)
Notification, 2011. The proposal has been appraised as per prescribed
procedure in the light of provisions under the Coastal Regulation Zone
Notifcation, 2011 on the basis of the mandatory documents enclosed with

viz., the Qi of State Coastal
Zone Management Authority, EIA, EMP and the additional clarifications
furnished in response to the observations of the Expert Appraisal Committee
constituted by the competent authority in its meetings held on 5% ~ 7
March, 2012 and 28% -30 October, 2013.

2. ltis inter-alie, noted that the proposal involves construction of coal
conveyor and cooling water system for the proposed Ennore SEZ Super
Thermal Power Station (2x800 MW) coal based Thermal Power project at the
existing ash pond area at Vayalur village, Pooneri Taluk, Thiruvallur
District, Tamil Nadu. The project area is falling in R.S. No. 1,2,47/1 of
Ennore village, R.S. No. 143 of Puzhuthivakkum village, R.S.No. 2042 of
Vayalur village. TANGEDCO is presently having about 1100 acres of land in
Vayalur Village in Thiravallur District for ash dyke of existing NCTPS. Due
to improved ash management, it is proposed to reclaim 500 acres of the
above land for setting up the proposed power project of 2 x 800 MW. Coal
will be transported from Ennore Port through 4.5 km long closed conduit
coal conveyor. It is proposed to draw sea water through the intake facility at
North Chennai Thermal Power Station stage ~l and the water used for

_ (A Di ) 21 nﬂ/oll‘_
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cooling is proposed to discharge to the existing cooling vater canal located
O e Pt Thermal Power Station. Water at 13,790 KL/hr wil be
o o from the existing channel within the NCTPS complex. Cooling wate? -
157220 KL/hr will be discharged in the existing outlet channel. The intake
oy attall pipe line length will be 4 km. The pipelines and the coal conveyor
cross Buckingham canal through CRZ.

3. The IRS, Anna University has demarcated the HTL/LTL The power
piant site is beyond CRZ limit. The Tamil Nadu Coastal Zone Management
Pethority (TNCZMA] has recommended the project vide lefter no.
15686/EC3/2011-2 dated 04.10.2011

4 The Expert Appraisal Committee, after due consideration of the
Felovant documents submitted by the project proponent and additional
“lasifications furnished in response to its observations, have recommended
o the grant of CRZ Clearance for the project. Accordingly, the ‘Ministry
Iereby accords necessary CRZ Clearance for the above project as per the
provisions of Coastal Regulation Zone Notification, 2011, subject to strict
“ompliance of the terms and conditions as follows:

5. SPECIFIC CONDITIONS:

() “Consent for Establishment’ shall be obtained from State
Pollution Control Board under Air and Water Act and a copy
chall be submitted to the Ministry before start of any
construction work at the site.

(i) The temperature of outfall will be about 3.3 C higher than
ambient conditions, the salinity will be 1.53 g/1 at outfall.

() All the conditions/recommendations stipulated by the Tamil

Nadu Coastal Zone Management Authority (TNCZMA) of letter
no.15686/EC3/2011-2 dated 04.10.2011, shall be complied
with.

(i) The coal will be transported from Ennore Port through closed
conduit coal conveyor of 4.5 k.

() The conveyor route shall not pass through any habitation as
presented and assured before the committee.

(vi)

Explore to develop Green belt along the conveyor.

4




(ix)  The proponent shall submit Bank Guarantee to the PCB for the
amount to be fixed by the SPCB so as to impose accountability
to meet the standards.

() Al the recommendation of the EMP shall be complied with letter
and spirit. All the mitigation measures submitted in the EIA
report shall be prepared in a matrix format and the compliance
for each mitigation plan shall be submitted to MoEF along with
half yearly compliance report to MoEF-RO.

() Construction activity shall be carried out strictly as per the
provisions of CRZ Notification, 2011. No construction work
other than those permitted in Coastal Regulation Zone
Notification shall be carried out in Coastal Regulation Zone

(xii)  The project shall be executed in such a manner that there shall
not be any disturbance to the fishing activity.

(xiii) It shall be ensured that there is no displacement of people,
houses or fishing activity as a result of the project.

(xiv) The project proponent shall set up separate environmental
management cell for effective implementation of the stipulated
i under the ision of & Senior

Executive.

(xv) The funds for envi plan shall
be included in the budget and this shall not be diverted for any
other purposes.

GENERAL CONDITIONS:

() Appropriate measures must be taken while undertaking digging
activities to avoid any likely degradation of water quality.

(i) Full support shall be extended to the officers of this Ministry/
Regional Office at Bengaluru by the project proponent during
inspection of the project for monitoring purposes by furnishing
full details and action plan including action taken reports in
respect of mitigation measures and other environmental
protection activities.

(ii) A six-Monthly monitoring report shall need to be submitted by
the project proponents to the Regional Office of this Ministry at
Bengaluru regarding the implementation of the stipulated

18
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existing ones, if necessary in the interest of environment and
the same shall be complied with.

() The Ministry reserves the right to revoke this clearance if any of
the conditions stipulated are not complied with the satisfaction
of the Ministry.

(v)) In the event of a change in project profile or change in the
implementation agency, a fresh reference shall be made to the
Ministry of Environment and Forests.

(vi)  The project proponents shall inform the Regional Office as well
as the Ministry, the date of financial closure and final approval
of the project by the concerned authorities and the date of start
of land development work.

(vili) A copy of the clearance letter shall be marked to concerned
Panchayat/local NGO, if any, from whom any suggestion/
representation has been made received while processing the
proposal.

(i) State Pollution Control Board shall display a copy of the
clearance letter at the Regional Office, District Industries Center
and Collector’s Office/Tehsildar’s office for 30 days.

7.  These stipulations would be enforced among others under the
provisions of Water (Prevention and Control of Pollution) Act 1974, the Air
(Prevention and Control of Pollution) Act 1981, the Environment (Protection)
Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification
1994, including the amendments and rules made thereafter.

8. All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil Aviation

Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act,

 as applicable by project proponents from the
respective competent authorities.

9. The project proponent shall advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacular
language informing that the project has been accorded CRZ Clearance and
copies of clearance letters are available with the State Pollution Control
Board and may also be seen on the website of the Ministry of Environment
and Forests at http: wior.nic.in. The advertisement should be made
within 10 days from the date of receipt of the Clearance letter and & conv of




11. Status of compliance to the various stipulated environmental
conditions and environmental safeguards will be uploaded by the project
proponent in its website.

12, Any appeal against this clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

13. A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zilla Parisad/Municipal Corporation, Urban Local
Body and the Local NGO, if any, from whom suggestions/ representations, if
any, were received while processing the proposal. The clearance letter shall
also be put on the website of the company by the proponent.

14.  The proponent shall upload the status of compliance of the stipulated
Clearance conditions, including results of monitored data on their website
and shall update the same periodically. It shall simultaneously be sent to
the Regional Office of MoEF, the respective Zonal Office of CPCB and the
SPCB.

15. The environmental statement for each financial year ending 31%
March in Form-V as is mandated to be submitted by the project proponent
to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
Clearance conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail.

Copy to:
The Secretary, Environment & Forests Department, Govt. of Tamil Nadu,
Saint Geroge Port, Chennai,
The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi-110 032.
. The Chairman, Tamil Nadu Coastal Zone Management Authority and
Principal Secretary, Govt. of Tamil Nadu, Environment and Forests (EC.3)
Department, Secretariat, Chennai - 9.
The Chairman, Tamil Nadu State Pollution Control Board, Chennai.
The Director, Environment Department, Govt. of Tamil Nadu, Chennai.
The CCF, Regional Office, Ministry of Environment & Forests(SZ),
Kendriya Sadan, IVth floor, E&F wings, 17% Main Road, Koramangala Il
Block, Bangalore - 560 034.

o

EYS @

L]

Gus 5 /
Monitoring File
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Ph: 011-2436 4067
e-mail: sarojm

of Environment & Forests

00.com
Paryavaran Bhawan
CGO Complex, Lodi Road
lew Delhi-110 003

Dated: January 7, 2014
To ¥ il
M/s TANGEDCO (Tamil Nadu Electricity Board), e
v S5t Floor, Western Wing,
NPKRR Maligai, 144, Anna Salai,
Chennai- 600 002.

K 4 s
@

2x800 MW Ennore SEZ Supercritical Imported Coal based
\ Thermal Power Plant by M/s TANGEDCO at Village Vayalur, in
Ponneri Taluk, in District Thiruvallur, in Tamil Nadu. - reg.
Environmental Clearance.
sir,

The undersigned is directed te rcfer to your letters dated 26.03.2012,
27.03.2012, 30.06.2012 and 16.07.2012 on the subject mentioned above.
The Ministry of Environment & Forests has examined the application.

2. It is noted that the proposal is for setting up of 2x800 MW Ennore :
SF2 Supercritical Imported Coal based Thermal Power Plant by M/s
TANGEDCO at Village Vayalur, in Ponneri Taluk, in District Thiravallur, i

will be S00 acres out of which 130 acres will be developed under green belt,
About 40 acres of area will be used for external corridor including sea water
and coal conveyor. The co-ordinates of the site are located within Latitud:

13°17°02" N to 13°17'57.3" N and Longitude 80°18'07"E to 80019%05.5" B,
Imported Coal requirement will be 4.23 MTPA, which will be obtained from
Indonesia. MoU has been signed with M/s MMTC Ltd., New Delhi on
23.06.2012 for supply of Coal. Ash and sulphur contents in imported coal

Port from where it will be transported through pipe conveyor to the TPP site.
There are no national parks, wildiife sanctuaries, heritage sites,
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tiger/biosphere reserves etc. within 10 km of the project site. Public Hearing ®
was held on 23.02.2011. Cost of the project will be Rs.9180.0 Crorcs, B

ithe project has been considered in accordance with the provisions of
the EIA notification issued by the Ministry of Environment & Foreate. sice
S.0. 1533 (E), dated September 14, 2006,

& Based on the information submitted by you, as at Para 2 above and
others and prescntations made before the Expert Appraisal Commitiae

A, Specific Conditions:

{il Vision document specifying prospective plan for the site shall be
formulated and submitted to the Regional Office of the Ministry
within six months.

(i) Harnessing solar power within the premises of the plant particularly

at available roof tops shall be undertaken and  statas of
implementation shall be submitted periodically to the Regional Office
of the Ministry.

Ne transportation of imported coal by road shall be permitted,

(M) Sulphur and ash contents in the coal to be used in the project shall
not exceed 0.7 % and 12 % respectively at any given time. In case of
variation of coal quality at any point of time, fresh reference shall be
made to the Ministry for suitable amendments to environmental
clearance condition wherever necessary.

) Biflue stack of 275 m height shall be provided with contimuous
online monitoring equipments for SOy, NOx and Particulate Matter
(PMa.s & PMio). Exit velocity of flue gases shall not be less than 22
m/sec. Mercury emissions from stack shall also be monitored on
periodic basis.

(vi)  FGD shall be installed for both the units of 800 MW each.
(vil)  High Efficiency Electrostatic Precipitators (ESPs) shall be installed

ensure that particulate emission from the proposed plant does not
exceed 50 mg/Nms.




(vii)

x)

{xi)

(xii)

(xiii)

txiv)
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Adequate dust extraction system such as cyclones/ bag fiters and
Water spray system in dusty areas such as in coal handling and ash
handling points, transfer arcas and other vulnerable dusty areas
shall be provided.

Utilisation of 100% Fly Ash generated shall be made from day one of
operation of the plant. Status of implementation shall be repored to
the Regional Office of the Ministry from time to time.

Fly ash shall not be used for agricultural purpose. No mine void
filling will be undertaken as an option for ash utilization without
adequate lining of mine with suitable media such that no leachate
shall take place at any point of time. In case, the option of mine void
filling is to be adopted, prior detailed study of soil characteristics of
the mine area shall be undertaken from an institute of repute and
adequate clay lining shall be ascertained by the State Pollution
Control Board and implementation done in close co-ordination with
the State Pollution Control Board,

Fly ash shall be collected in dry form and storage facility (silos) shall
be provided. Unutilized fly ash shall be disposed off in the ash pond
in the form of slurry form. Mercury and other heavy metals (As, Hg,
Cr. Pb ete) will be monitored in the bottom ash as also in th
cfluents emanating from the existing ash pond. No ash shall b
disposed off in low lying area.

Ash pond shall be lined with HDPE/LDPE lining or any other
suitable impermeable media such that no leachate takes place at
any point of tme. Adequate safeiy measures shall also be
implemented to protect the ash dyke from getting breached.

Fugitive emission of fly ash (dry or wet) shall be controlled such that
no agricultural or non-agricultural land is affected. Damage to any
land shall be mitigated and suitable compensation provided m
consultation with the local Panchayat.

A long term study of radio activity and heavy metals contents on coal
fo be used shall be carried oat through a reputed institute.
Thereafter mechanism for an in-built continuous monitoring for
radio activity and heavy metals in coal and fly ash (including bottom
ash) shall be put in place,

Continuous monitoring for heavy metals in and around the existing
ash pond area shall be immediately carricd out by reputed institutes
like IIT. Chennai

No water bodies including natural drainage system in the area shall
be disturbed due to activities associated with the setting up /
operation of the nower nlant




(i)

(eviii)

(xix)

()

o)

i)

(oxiii)

{xxiv)

fxxv)

o)
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COC of atleast 1.3 shall be adopted.

A well deslgned rain water harvesting system shall be put in place

which shall comprise of rain water collection from the built up and
apen aroa in tho plant premises. Action plan and road map for
implementation shall be submitted to the Regional Office of Ministry.

Hydrogeology of the area shall be reviewed annually from
institute/ organization of repute to assess impact of surface e
and ground regime (especially around ash dyke). In case any
deterioration is observed specific mitigation measures shall be
undertaken and reports/ data of water quality monitored regularly
and maintained shall be submitted to the Regional Office of the
Ministry.

Waste water generated from the plant shall be treated before
discharge to comply limits prescribed by the SPCB/CPCB.

Additional soil for leveling of the proposed site shall be generated
within the sites (to the extent possible) so that natural drainage
system of the area is protected and improved.

Green Belt consisting of three tiers of phnmlmns of native species
around plant and at least 50 m width shall be raised. Wherever 50 m
width is not feasible a 20 m width shall be raised and adequate
justification shall be submitted to the Ministry. Tree density shall
not less than 2500 per ha with survival rate not less than 80 %.

A common Green Endowment Fund shall be created and the
interest earned out of it shall be used for the development and
‘management of green cover of the area.

The project proponent shall also adequately contribute in the
development of the neighbouring villages. Special package with
implementation schedule for free potable drinking water supply in
the nearby villages and schools shall be undertaken in a time bound
manner.

An amount of Rs 37.00 Crores shall be earmarked as one time
capital cost for CSR programme. Subsequently a rec
expenditure of Rs 7.40 Crores per annum till the life of the plant
shall be earmarke recurring expenditure for CSR activities.
Details of the acti e undertaken shall be submitted within
one month of the issue of this letter along with road map for
implementation.

CSR scheme should address Public Hearing issues and shall be
undertaken based on need based assessment in and around the
villages within 5.0 km of the site and in constant consultation with
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the village Panchayat and the District Administration. As part of CSR
prior identification of local employable youth and eventual
employment in the project after imparting relevant training shall be
also undertaken. Development of fodder farm, fruit bearing

Vocational training programme for possible i emplﬂyment and
job shall be mparicd to identify villagers free

(oxvii) 1t shall be ensured that in-built ‘monitoring mechanism for the CSR
schemes identified is in place and annual social audit shall be got
done from the nearest government institute of repute in the region.
Th ject proponent shall also submit the status of

implementation of the scheme from time to time.

(oxviii) An Environmental Cell shall be created at the project site itself and
shall be headed by an officer of the company of appropriate seniority
and qualification. It shall be ensured that the head of the Cell shall
directly report to the Head of the Organization.

B.  General Conditions:

(i) The treated effluents conforming to the prescribed standards only
shall be re-circulated and reused within the plant. Arrangements shall
be made that effluents and storm water do not get mixed.

(i) A sewage treatment plant shall be provided [as applicable) and the
treated sewage shall be used for raising greenbelt/plantation.

Adequate safety measures shall be provided in the plant area to

check/minimize spontaneous fires in coal yard, especially during
summer season. Copy of these measures with full details along with
location plant layout shall be submitted to the Ministry as well as to
the Regional Office of the Ministry.

(iv)  Storage facilities for sy liguid fuel such s LDO/ HFO/LSHS
shall be made in the plant area in consultation with Department of
Explosives, Nagpur. Sulphur content in the liquid fuel will not exceed
0.5%. Disaster Management Plan shall be prepared to meet any
eventuality in case of an accident taking place due to storage of oil.

() First Aid and sanitation arrangements shall be made for the drivers
and other contract workers during construction phase.

(vi)  Noise levels emanating from turbines shall be so controlled such that
the noise in the work zone shall be limited to 85 dB(A) from source.
For people working in the high noise area, requisite personal




24

(vii)

(i)

(ix)

)

(i)

s
Workers engaged in noisy areas such as turbine area, air compressors "
ctc shall be periodically examined to maintain audiometric record and”
for treatment for any hearing loss including shifting to non noisy/less

noisy areas.

immediately. The location of the monitoring stations and frequency of
monitoring shall be decided in consultation with SPCB. Periodic
reports shall be submitted to the Regional Office of this Ministry. The
data shall also be put on the website of the company.

Provision shall be made for the housing of construction labour (as
applicable) within the site with all necessary infrastructure and
facilities such as fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche etc. The housing may be
in the form of temporary structures to be removed after the
completion of the project.

The project proponent shall advertise in at least two local newspapers.
widely circulated in the region around the project, one of which shall
be in the vernacular language of the locality concerned within seven
days from the date of this clearance letter, informing that the project
has been accorded environmental clearance and copies of clearance
letter are available with the State Poilution Control Board/Committee
and may alao be ssen at Webaitc of the Ministry of Environment and
Forests at http:/ /envor.nic.

A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zila Parisad / Municipal Corporation, urban
local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing
the proposal. The clearance letter shall also be put on the website of
the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated
environmental clearance conditions, including results of monitored
data on their website and shall update the same periodically. It shall
simultaneously be sent to the Regional Office of MOEF, the respective
Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM (PMas & PM.c), SOz, NOx (ambient levels as well
as stack emissions) shall be displayed at a convenient location near
the main gate of the company in the public domain.

The environment statement for each financial year ending 31* March
in Form-V as is mandated to be submitted by the project proponent to
the concerned State Pollution Control Board as prescribed under the




)

(xiv)

(v

{xvi)

(vii)

5
the clearance if conditions stipulated
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Bnvironment (Protection) Rules, 1986, as amended subsequently,

all also be put on the website of the company along with the status
o compliance of environmental clearance conditions snd shall also be
sent to the respective Regional Offices of the Ministry by e-mail.

The pmject proponent shall submit six monthly reports on the
status of the of the stipulated
f

the
Regional Office, Central Pollution Control Board and State
Pollution Control Board. ’l‘be project proponent shall upload the
status of compliance of the environmental =1eamm conditions
on their website and updlbc the same periodically and
simultaneously send the same by e-mail to the Regiom Office,
Ministry of Environment and Forests.

Regional Office of the Ministry of Environment & Forests will monitor
the implementation of the stipulated conditions. A complete set of
documents including Environmental Impact Assessment Report and
Environment Management Plan along with the additional information
submitted from time to time shall be forwarded to the Regional Office
for their use during monitoring. Project proponent will up-load the
compliance status in their website and up-date the same from time to
time at least six monthly basis. Criteria pollutants levels inclnding
NOx(from stack & ambient ais} shall be displayed at the main gate
of the power plant.

Scparate funds shall be allocated for implementation of environmental
protoction measures along with item-wise break-up. These cost shall
be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for sther
purposes and year-wise expenditure should be reported to
Ministry.

The project authorities shall inform the Regional Office as well as the

inistry regarding the date of financial closure and final approval of
the project by the concerned authorities and the dates of start of land
development work and commissioning of plant.

Ful Cooperation shall be extendsd to the Scientists/Officers from the
inistry / Regional Office of the Ministry / CPCB/ SPCB who would
e morltoring the compliance of environmental status.

The Ministry of Environment and Forests reserves the right to revoke
not implemented to the satisfaction

of the Ministry. The Ministry may a'so impose additional environmental
conditions or modify the existing ones, if necessary.
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& earmhe environmental clearance accorded shall be valid for a period
5 ears from the date of issuc of this letter to start operations by the power 4.
plant.

7. Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the Pprovisions of
Environment (Protection) Act, 1986.

In case of any deviation or alteration in the project proposed including
coal transportation system from those submitted to this Ministry for
clearance, a fresh reference should be made to the Ministry to assess the
adequacy of the condition(s) imposed and to add additional envirommental
Protection measures required, if any.

9.~ The above stipulations would be enforced among others under the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention.
and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986,
and rules there under, Hazardous Wastes (Management, Handling &
Transboundary Movement) Rules, 2008 and its amendments, the Peblic
Liability Insurance Act, 1991 and its amendments.

10- Any appeal against this environmental clearance shall fie with the
National Green Tribunal, if preferred, within 30 days as prescribed under.
Section 16 of the National Green Tribunal Act, 2010.

Copy to:

1. The Secretary, Mini

New Delhi 110001

2. The Secretary

of Tamil Nadu,
Ch

istry of Power, Shram Shakti Bhawan, Rafi Marg,

an, Central Electricity Authority, Sewa Bhawan, RK.

Puram, New Delhi-110066.

4 The Chairman, Tamil Nadu State Pollution Control Board, No. 76,
Mount Road, Mount Salai, Guindy, Chennai - 600

5. The Chairman, Central Pollution Control Board, Parivesh  Bhawan,
CBD-cum-Office Complex, East Arjun Nagar, Delhi- 110032,

6. The Chiel Conservator of Forests, Regional Office (S2), Kendriya
Sadan, 4™ Floor B&F Wings 17 Main Road, 1 Block , Koranmangala,
Bangalore -560 034.

7. The District Collector, Thiruvallur District, Gov. of Tamil Nadu.

8. Guard file.

(Dr/Saroj)
Scientist F
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No. J-13012/36/2010-1A-TI(T)
Government of India
Ministry of Environment, Forest and Climate Change

3 Floor, Vayu Block,

Indira Paryavaran Bhawan, Jor Bagh Road,
‘Aliganj, New Delhi-110003

Dated: 14.08.2018

To
The Chief Engineer (Pr-jects)
M/s Tamil Nadu Genera ion and Distribution Corporation Ltd. (TANGEDCO)
5 Floor, Western Wing, NPKRR Maaligai,
144, Anna Salai, Chennai-2.

Sub: 2x800 MW Power Generation Ennore SEZ coal based Thermal Power Project,
Village Vayalur, Ponneri Taluk, Tiruvallur District, Tamil Nadu by M/s
TANGEDCO- reg. amendment in EC.

sir,

The undersigned is directed to refer to your online application No.
1A/TN/THE/10506/2010 dated 8,6.2018 on the above subject.

2. Ithas been noted that you have requested for an amendment in Environmental

Clearance for reducing the size of the units from 2x800 MW to 2x660 MW. It has been

noted that Environmental Clearance has been issued for 2x800 MW Ennore

Supercritical Imported Coal based Thermal Power Plant vide Ministry's letter dated

07.01.2014. It has also been noted that the CRZ Clearance was also obtained for the

proposed foreshore facilities (Coal conveyor and cooling /coolant water pipe lines) of the

proposed project vide Ministrys F.No.11-80/201 I-IA.Il, dated 01.01.2014.

3. It has been informed by you that TANGEDCO has adopted the capacity of units
as 2x660 MW instead of 2¢800 MW to have uniformity in unit size and spare
management for the captioned power project while calling tenders. In order to establish
the Project under single EPC (Engineering-Prccurement-Construction) cum Debt
Financing Basis, TANGEDCO floated International Competitive Bidding. The project was
awarded to the lowest Bidder M/s BHEL on 27.09.2014, and the work was commenced
on 09.10.2014. Subsequently a competitive firra of EPC tender has filed a case twice in
the Hon'ble High court of Madras to cancel the award to M/s BHEL and requested to
award the EPC contract to them. After hearing the case Hon'ble Hight Court of Tamil
Nadu issued judgment in favour of TANGEDCO on 07.04.2015 and 18.10.2016
respectively. The work by M/s BHEL was held up for more than 2 years due to cases
pending before Hon'ble High Court. On receipt of final verdict from the Hon'ble Supreme
court, M/s BHEL again commenced the work on 19,10.2016 and works in various fronts
are under progress.

4. It has also been informed by you that the reduction in unit size of the proposed
project involves reduction in both consumption of resources and pollution level from the
proposed power plant. The time schedule for completion of power project is 42 months
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from LOI and expected to achieve COD by 2019-20. A comparative statement of 2x800
MW and 2x660 MW details the same as follows:

SN,  Description | Requirement for | Requirement | Change
0 MW for 2x660 MW
1 |Lend (500 acres, 408 acres, Reduction in_area
of 92 acres
7 [Water 1 T7180my/h | 12,950 m?/h | Reduction of water
requirement 4230
m3/hr
3 |Coal @85% | 4.540 MTPA | 3.79 MTPA | Reduction in_coal
PLF requirement 0.759
MTPA
B 0.364 MTPA 0,303 MTPA | Reduction n_ash
generation | generation 0,061
5 | Project 11,153 Crores | 9,799.02 Rgdu:non £
Cost Crores cost
55011 Croven
& [Gross 119136 MU | 9826.72MU | Reduction in gross
Energy power _generation
Generation Sose.08 10
%

The proposal has been considered in the EAC (Thermal Power) in its 18% meeting
held on 27.6.2018. In acceptance of the EAC recommendations and in view of the

clarifications furnished by yor

i Anarea

you, the Ministry hereby amends the Environmental
Clearance dated 7.1.2014 for reducing the unit size from 25800 MW to 2x660 MW,
subject to following additional conditions:

of 92 acres which shall be available after reduction in size of the units

shall be utilised for raising greenbelt in addition to the greenbelt stipulated
er.

ii.  Revised emission standards issued vide dated 07.12.2015 shall be achieved at
the time of commissioning of the plant.
i, The capital CER budget shall be in line with Ministry's OM dated 1.5.2018 and

the amount sh
guidelines dated 1.5

all be spent in the surrourding villages in line with the Ministry's
.2018.

6. All other conditions stipulated in the Ministry's even letter dated 7.1.2014 shall
remain same as applicable.

This issues with the approval of the Competent Authority.

Venire faishéetie
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Copy to: -

1

2. The

o

-

©®

The Scerctary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New Delhi
110001

hairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, New
Delhi-110066.

The Chairman, Central Pollution Cautel Foarsh Pactesaly - Hitwan, (D-ray-

Office Complex, East Arjun Nagar, Delhi- 110032
The Additional Principal Chief Cnnuwamr of Forests (C), Ministry of
Environment, Forest and Climate Change, Regional Office (SEZ), Istand

lind Floor, Handloom Export Frometion Councl, 34, Cathedral Garden Road,
Nungambaklam, Chennai - 34.

‘The Principal Secretary to t,
Government of Tamil Nadu, No.1, Jeenis Road, Panagal B Buxld.mg. P Floor,
Saidapet, Chennai-600 015

‘The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy,
Chennai - 600 032.

The District Callector, Thiruvallur District, Govt. of Tamil Nadu, Thiruvallur
Collector Office, Master Plan Complex, NH 205, Tiruvallur, Tamil Nadu 602001,
Guard file/Monitoring file.

Website of MOEF&CC.

(Dr. S. Rerketta)
Director, IA.L
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No. J-13012/36/2010-IA-TI(T)
Government of India
Ministry of Environment, Forest and Climate Change

3 Floor, Vayu Block,
Indira Paryavaran Bhawan, Jor Bagh Road,
‘Aliganj, New Delhi-110003

Dated: 01.02.2019

144, Anna Salai, Chennai

Sub: 2x660 MW Ennore SEZ Coal based Supercritical Thermal Power Project,
Village Vayalur, Ponneri Taluk, Tiravallur District, Tamil Nadu by M/s
‘TANGEDCO- reg. extension of validity of EC.

Sir,

dersigned is directed to refer to your online application No.
1A/ TN/THE/10506/2010 dated 6.12.2018 on the above subject.
2. It has been noted that you have rsquested for extension of validity of
Environmental Clearance dated 7.1.2014 for a period of five years. It has been noted
that Environmental Clearance has been issued for 2x800 MW Ennore Supercritical
Imported Coal based Thermal Power Plant vide Ministry’s letter dated 07.01.2014.
Further, an amendment in the said Environmental Clearance for reducing the unit size
from 2x800 MW to 2x660 MW has been issued vide Ministry’s letter dated 14.8.2018.

3. Ithas been informed that the project activitiss were held up for more than 2 years
due to pending court cases in Hon'ble High Court of Madras though EPC contract was
awarded to M/s BHEL on 27.9.2014. After receipt f final verdict from Hon'ble Supreme
Court, M/s BHEL has commenced the work on 19.10,2016 and construction activities
at various fronts are under progress. It has been informed that the physical progress
and financial progress of the project has been achieved by 20% and 40%, respectively.

Itis to inform that the EC dated 7.1.2014 was originally valid for five years, i.c.
il 6.1.2019. Further, the Ministry’ Notifications vide $.0.1141 (E) dated 29.4.2015 and
5.0.2044 dated 14.9.2016 stipulated the valicity of EC as seven years instead of five
years. Further, it may be extended by the regulatory authority concerned by a maximum
period of three years if an application is made to the regulatory authority by the
applicant within the validity period. The regulatory authority may also consult the
Expert Appraisal Committee, as the case may be, for g;'snl of such extension.

Further, the Mini Office ted 1 e
ECs which have not completed five years on the e o pubhcnuon of Notiication Le.
29.4.2015, their validity will stand automatically extended to seven year:

7/
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6. The Ministry has examined your application. In the present case, the EC was
valid on the date of Notification dated 29.4.2015 and accordingly, the validity of the
existing EC automatically get extended to seven years, i.e. tll 6.1.2021.

7. In view of the above, you are now requested to approach the Ministry at least
three months before the expiry of seven years validity, i.e. before 6.1.2021 for
further extension, if required.

This issues with the approval of the Competent Authority.

Yngjnilhﬁluy,

(Dr., S. Kerketta)
Director, A
Copy to: -
1. The Additional Principal Chief Conservator of Forests (C), Ministry of
Environment, Forest and Climate Change, Regional Office (SEZ), Istand
Iind Floor, Handloom Export Promotion Council, 34, Cathedral Garden Road,
Nungambakkam, Chennai -
2. Guard file/Monitoring file.
3. Website of MoEF&CC. _—
(Dr. S. Kerketta)
Director, 1.1
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F. No. 22-27/2015-TA-ITT
rnment of India
Minlstry of Environment, Feres: and Climate Chenge
(1A Division)
Indira Paryavaran Bhawan
All Ganj, Jor Bagh Road
New Delni- 110003,

Dated the 12" April, 2016
OFFICE MEMORANUDM

Subfect:  Notifications issusd by the Ministry of Enviranment, Forest and
imate Change vide S.0. No. 1141 (E) dated 29.04.2015 and S.0.

No 257 (8) dabed 31.08.2015 under the provisions of the EIA

Notification 2006 rd of
Environmental Clearance-Glarification regarding.

‘The undersigned s directed to inform that in respect of the subject mentioned
above, the Ministry has decided to clarify the applicability of the Notifications as under:

() The Environmental Clearance of the projects which had not completed
five (5) years on the date of publication of Notification i.e. 29.04.2015,
there valldity will stand automatically extended to seven (7) years.

() The Environmental Clearance of the projects which have completed five
(5) years on the date of publication of Notification i.e. 29.04.2015 and
the project proponents submitted application for extension of their
validity within the validity period of five (5) years, the validity of such
environmental clearances will aiso be extended to seven (:

(i) The Environmental Clearance of the projects which have completed five
(5) years on the date of publication of Notification i.e. 29.04.2015 and
application of seeking extensio of validity has not been submitted within
the valldity period by the project proponent, their extension of validity
will be decided on case to case basis.

This issues with the approval of the Competent Authority.
SR

(or. Satish C. Garka )

st B

To

1. Al s Officers of 1A Division
2 Chairersons | Member Secreariesof althe SElAAs / SEACS
3. Chairman, CPC

4. Chairpersons / Member Secretares o all SPCBS / UTPCCs

Copy to:
1. PS to HMEFC
2. PPSto s;:mary (EFCC)
3. PPSto
PSSRy ps to 15(8S) [ p o T1Ca0Y
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T e s e, e s s, 2011 3 et s s w8,
sty
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1.

“w

5 ST e AT 3 s TS, 39w % o g A arta
ey e i arafir ¥ g o g,

i, i ey, e 3 Snd S 6 v ¥ v B af ¥ ofvacomon
T T e e T T e S A # e o 6 s ofta A
a5 oy T A T s e o G

g g o o st e T YT S e T v w & v
P % Fey Rrerfor ¥ A ey s & e srdew qr Wag wiverd w Ry
s 2o 3 e oy e -k o oy o g o

79471 4.2 ¥ v A 3o vaT s, anefy
4.3 g T s g T T

st T, St s v s ¥ v ¥ s arge &, e T Pt e,
S g el fa o, e S e R % R R R
s, Rt Rafafie w3 AR i f s A R § o
aftdtar, i et ¥ s aftowerr 3 €, s Rt T g
s v S e s, e st AR & e R R
st s e s Rt 7 2 e Pt o
ey o, gt Prafor v e s % R g aftger 6 e ¥ gk
s a4, 3 v Rrare e g, o e T SR s g
i, i g e e s e PP By 30 97, 2018 T &
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[T &, 19-27/2015-awE-]
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+ T AT AT ¥ T, T, AW 0L, €% 3, v-ds (i) F ge wa. 19(w) afe
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. 2557 (), e 22 s, 2013;
WA 1244 (), arére 30 w, 2014;
. 3085 (+), TTére 28 T, 2014;
.. 383 (3n), AT 4 T, 2015
. 556 (s), A 17 A, 2015
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10, w8, 4162 (3), réra 23 fsta, 2016;
11, Fa. 621 (an), A 23 wewdt, 2017;
12, Fa, 1393 (30), T 3w, 2017;
13, AT, 2444 (o), AT 31 e, 2017, s
14, SR, 1227 (3), AT 06 a1, 2017 1

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Deli, he ih March, 2018
0, 100

FREAS by i of e Grvmen o i e My ofEavieamen nd
s aumbor S017 . o o 5 ey, Y G terel in s e Coaal Regltn Zone
Nociaton, 30111t Conil Governmen docard o, cousal swces s Cousl Rogulion Zoos wnd

D WIEREAS, e Conl Govrmen v sed ressenatons fom v sl g
S validity of clearance.

AND WHERFAS, the Nationsl Coustal Zonc Management Authorityinits 32 mecting hed on 1° Novemher,
w07

{D WHEREAS, the Cental Government
amendiments o he Coutal F#Mnmw Zone Notific

o 10 st s shos. propoes o maks e ollowing

Aum EREA b rperd o e rvisos of vl (0 of e $ of e
Eniro et Rl 1996, of o et n Pl ispense with the requirement of
i und s 0 o e G f e 3 of e s e o smending e dd Cousl R
Nuiieaion, 2011

sciion 5 Ersonme Pl . 19805 o 1N e i e 6o sl ) o ol 3 of
Rulcs, 1986, t
Cra Replon one oo, 2011 sy
. fo clause (s ety
(W) The clearance ccorded o the projects under this noifiction hal be valid for  period of scven years
from the dae o sso of such elearance:

issuc of clearance and the consruction be complted and the operations bs commenced witkin scven
years from the dateofisue ofsuch clearanee:

pe
an spplication foug with
st xteion o iy of e e b e o S/ Ui Teery
Cousial Zone Maragement Authori

2 afer suh-pacagraph 4.2, the r.«m.,.w».,-m shll e insrtc, mamely: -

43 Post facto learance for permissble activites.-
G0l st wich e olervie pormisitl wder e provsont of his wfcaion, bt heve
cmmaced onin wilss et eane. wiue bs midre o egiiisaon o
el proft i e et ot specied e e e P whih 5
i f CR7 s ok o b roplriod:

G the conccrned Counal Zone Managcmen Authowity shall give specifc recommendaions regarding
regulariation o such propecals and shall cenify thal there have. heen no violaions of the CRZ
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such
requisite CRZ clearance, shll be considred only by Ministry of Eavironment.

Fors and Clmate
Tnge, rovided (ht the equs o nch eglanseson i recived e s My by 30 o
ik

[F.No. 19:27201514-)

RITESH KUMAR SINGH. It Scey.

15 5 dah 6 sty 211 msenty et (o
50,2557 (k). dted the 22° August, 2013
501244 (B). dated the 30° Apeil, 2014;

e 2 M, 2016:

64 234 Febrary. 301
50,1393 () . ducd 3" Moy 017

ied 1. 2017, amd
4 06" October, 2017.

RAKESH
S

S
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F. No. J-13012/36/2010-1A.IL (T)
Governm: i
Ministry of Environment, Forests and Climate Change
{IA Division)

294 Floor, Vayu Block
Intiira Paryavaran Bhawan
JorEnghRmd, Aliganj
New Deihi - 110 003

144, Anna Salai, Chmmﬂ%

Sub: 2x660 MW Ennore mm&ywtﬂmconvmm
Village, Ponneri T-!uk, District Tiruvallur, Tamil Rads
validity of Environmental Clearance - reg-

" his has reference to your onlinc application no. 1A/TN/THE/ 173531/2020 on
16 Scptember, 2020 for extension of validity of the Envifonmental Clearance dated
74 January, 2014,

2. The Ministry of Environment, Forest and Climate change has considered the
proposal for grant of extension of validity of Environment Clearance dated 7%
January, 2014 (i.e. till 6% January, 2014) and amendment dated 140 Aug\mt. 2018
for change in project capacity i.e. from 2X800MW to 2X 660MW under the provisions
of EIA Notification, 2006 and amendments therein.

3. Following are the details submitted by Project Proponent for the. instant
proposal,
(i) The EC for establishing 2x800MW was granted by-the-Minfs
Public hearing for the project was conducted on: 28122012,
has been changed to 2x660MW vide Ministry’s
14.8.2018.
fii)  CRZ Clearance for coal

(i)
The

(i)
main plant is around 45%.

it is estimated that extension of validity.
complete the project works including
environmental norms. vi. Tt is exnected

)




2it-2 ars expected to commission by May 2022 and August 2022 inciuding
o instaleion o FOD ia in in process and it is expected that the wor vl
arded for commencement by April 2021 and scheduled t ety
st

pmental Clearance has been issucd by MOBPCO (o the projec bused on
ubmission thet the existing ash dylee of NCTPS will be utlized for, the
 ash disposal, since, the upﬂonzd project itself is being developed ove

ash pond of NCTPS.

entation, the capacily of Ash Dyke wil incréass to arousd.
,000 m3. The above Woxk will be compieted along with the completion of
iptioned power project.

roposed sugmentation of the ash poad wil cater (o the
sal. Further bottom ash being. d by

agencies for filling purposes and for brick m g

+ pond are as below:

1571712.30W
EDCO applied to Tamil Nadu Coastal Zore Management Authority on
12020 to issue recommendation for extension of CRZ Clearance 1.1.2014,

ately for 3 years.
of Green Belt proposed to be developed is 130 Acres, Aound 10 Aéresiare

38

1y developed with suitable type plantation. It is submitted. that arousid 40
ithin power

per Year will b developed as Green belt in the next 3 years
before commissioning of the pover plant. The, ulwﬂm
belt will be based o recommendations of District:
vallur District

Expert Appraisal Committee ini its 4% Expert
‘ower) meeting held on 17% November, 20
mended the proposal for grant of
‘The recommendations of the SCZMA were exas
3ased on the recommendations of the. ]
dations of the SCZMA and information,
by TANGEDCO, the Ministry of Environment,
nts approval for extends the validity of the B
y, 2014 & CRZ Clearance dated 1% January, 36
(2.2023 in terms of the EIA Notification, 200¢
1, 2011 read with amendment vide S.0. 1002
compliance of following additional conditions:

ue-gas Desulphurisation (FGD) shall be

hysical and financial) shall be submitted as part;
1¢ ash pond (about 353 acres) augmentation by:
76 m to accommodate additional & unutilised

i e

PERGYER
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casurce such as HDPE liner, high concentration slurry disposal system,
Zan water recyding ayatem, dyke stability measures, and minimum distence

of 500 m from the
e eeruamural stabity o the ash pond s to be ascertained once
In'Shree yoars by reputed agency which has expertise in the Geld of geo-
{echnical aspects, m-mdwm-mrc creck is less than 1 km
i por

from the said
. Qmenhnlt mn-w of thren ters of platasion of native specics of at least
2w periphery ash pond (353 acres) shall be
iated in this Ministry's letter of éven no. dated 7&

5. All other conditions stipul
January, 2014, amendment letter
1.01.2014 shall remain same.

6.  Thisissuos With the approval of the cmgsmmmmmy

ey

is
dated 14% Augast, 2018 and CRZ. Ciearance dated

Copy tor
1. The Secretary, Ministry of Power, Shram Shalti Bhawan; Rafi

~110001.
The Chalirman, Central Electricity Authority, Sewa Bhawan, R. K. Puram, New

Delhi - 110 066,
3. The Chairman, Cem:a.l Pollution Control Board, Parivesh Bhawan, East Aun
., D

Marg, New Dethi

2.

6. The Chairmen,
Mount Salai, Guindy, C!\qnxwi
7. The Dumct Collector, Tira!

602 00
8. Guard ﬁle/ Monitoring file
9. Website of MOEF&CC
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e, e g T
st
e, 18 ), 2021

FLA. 221(H).— FAT 77w, qewet qataer @ a9 s ¥, wafacr (@) sfifiam,
1986 1t 171 3 39471 (1) 3T I (2) ¥ WF (v) ¥ iy et anfRet ¥ v e g, A
aarara fufror sfirgere, 2008 (R v a1z ae arfiegean wg1 &) e #1. . 1533 (%), At
14 e, 2006 FT vl R a1 go 8, 9% v f aggdt ¥ aft wEfe gfeg
w1 ATt % R s frw s smafR st sar fee § afed e
T & TR, g AT Sk ¥ R, R s g et o Ao wd ar o A
e w7 & o s Rframrs wifte & of safacft smf adfie @

e T A (@RE-19) F A 7 Y@ gy A g wh B F fg A
ATRETE (FF A1 AT T, o 7 Afealisreht 7 et st warid frar ) vt
ot 77 oAy e AT 3 AT & s st s & X g et s
Fafirrrerar & R % R srgidt € swar R & §, wifE Aifde 10wl ool www A wE
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B ineuncen e ur : LA e suny

a1 a7, Fd e, A (seaw) R, 1985 F w5 ¥ (4) g ar wiee waEon
(sreerr) R, 1086 (1986 7 20) # a1y 3 #f 3307 (1) 1 Fw-4mT (2) ¥ % (v) O wEw
Rt F1 g, 7 R F I Rt § faw 5 % an-faw (3) ¥ dw (3) F afin AR R
e fRE % TR AR F T S, a1 1, 9 3, 396 (1), ¥ ywih, Wi s f
AT TR ST a7 ATy FfgEAT w1533 (). arde 14 R, 2006, F Rufife @
el Ff E, -
< e,

(1) 3 #ftf 11 = (2)_Rwmor, & anfi & 7 % 9w & 7() , @ (vii) ¥ vare Pefiie @
s:zanfi i s sty -
(1) s st Pt a1 3 G g, 1 s 2020 & 31 7 2021 A ey ¥ S A

(iRE-19) ¥ vt B e g o s T R & g i SRS (g a1 SR

1 3% % 5 Sl F gud F orefie s s i erat 1 | § amfy F

s ¥ g R 7@ frar e qeanfy 3w ded i adt ¥ dE F w ety ¥ o

AT T At e Rfemr e
(i) 77 9 % % warre e, FrwrfRrfRrr e v s, st -

"9 %, ¥ arfirge ¥ sffife Rt are 3 89 g0, 1 98w 2020 & 31 71 2021 arafy ¥ S
AT (FE-19) F T F Ta¥ §Y A qevETd T@w fdw F g A aivereT (g9 a1 whw)
3 ¥ 5w st ¥ swEe F i o of watacy sy A Rftwr gty £ e s
st 3 frame it v s g 3w wafarofi el ¥ wdw F v sy ¥ Ao awAg
 weft e e s

(. . 22-25/2020-5T€T.11)
e ¥, S A

ot : g AfegET A 5 7T, s, W |, @9 3, I9-a (i) e wa. 1533 (), e
14 R, 2006 1T o i wé o shtv s st dw LA 4254 ()
27 a7, 2020 51T A T e fiwaw v am

MINISTRY OF

NOTIFICATION
New Delk,the 18th Janvary. 2021

0, 21(E)-—Wheres, the G Gverenns I the rtuble Minsey of Envisamentsad Fras, in
xerieorts powers by ubeston 1

1986 has publshed he Environment Impack Asessment Nocsdon, 006 (erciafer refred 1 o e wd
notificaion) vide number 5.0, S33(E), dated the 14" September, 2006, making the requirement of pri
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L v sy e o o o >

Environment, Forest and Climate Change is in receipt of number of requesis for extension of the validiy of prior

environmenta clearances beyond the maximum period allowed i <he sid notificaton, s the COVID-19 pand

as not yet come to an end. The mattr has been examined in e said Ministry and the concern i gemine kesping in
partial),

Now. therefore, in exercise of the ferred by sub-section (1) and clause (v) of sub-section (2) of
{oon 3 of i Erframen (Prseon) e 1986 (9 of u.us) ead with sub-rule (4) ofrule 5 of the Environment
e St md

otfation of Govenment of ndi, i he rewile ity ot Envnmen nd Foreas. e 50 199 (B
e the 14 Septemor, 2006 publsed i e Gt o Indi, Extvaodinary. P, Sechon 3. Subsetion (1),
namely:-

T the said nofifcation. -

0 npragaph 7. nsprarah T undesubheading 1. “Singe 2 ~Sepin’. frclwse (i) he
Tollowing clause shall be inseted. nr

“(ix. Notwithstanding anyting coniained above, the period from the I” Aprl, 2020 to the 31" March,

2021
under the provisions of this noifcation in view of outtreal: of Corona Virus (COVID-19) and subsequent
lockdowns (total or partial) declared for ts control, however, all actvities undertaken during this period in
respect of the said Terms of Refrence shall be reated as valid. :

(i for paragrapt
4. poitatnding g conied n ke vofcton, the perid fom e 1*4pr: o e

3 March, 221 shall ol be considard o the papase of calclaton of e period of salidiy of

Environmental Clearances granted under the provisions of this noti [:allan in i of ok o Corons

CONID.1) el boguent ks ot o ontrol, howeve

it
[FNo22-25/2020-1A.11)
‘GEETA MENON, Joint Secy.

NoteTheprinipal vfcion was publihed i the et of I, Bxtraorcivry. Pat 1, Seton 3, Sb-seion
i v 1533 (). dated the 14* September. 2006 and was last amended vide the notification
b 5.0 35HE1 dued e 1 Nevenbin S




Powering Tamil Nadu'sProgess..
“ron

Zr.B.Mohan,B.E.,

“hief Engineer/Projects—,

FANGEDCO( A Successor entity of TNEB),

5" Fioor Western Wing, NPKRR Mazligai,

144, Anna Salai, Chennai —2

fo

The Director,

Vinistry of Environment, Forests & Climate Change,
A Division I (Thermal),

‘ndira Paryavaran Bhawan,

lor 823h Road, Aligan,

Vew Deihi-110 003

L. CE/Pr-1/SEC -11/F.Ennore SEZ TPP/D.£47 /23, dt.20.11.2023

ar,

43

e

Sub:  TANGEDCO - Ennore SEZ TPP (2X660 MW) Validity of Environmental
tearance and CRZ Clearances ~Intimation on continuation of works -

Reg.

&

At 7.1.2014

2. CRZ clearance F.No 11-80 / 2011 ~ IAIII Dt 1.1.2014.
3. Amendment in EC issued vide MoEF's Ir dt 14.08.2018

1. Environmental clearance MoEF Lr No.J-13012/36/2010-1A-TI(T)

4. Extension of Validity of EC issued by, MoEF Lr No.J-13012/36/2010-1A-

TI(T) dt 4.2.2019

5. MOEF order for extension of ECRCRZ vide dt 9.4.2021
6. MOEF & CC Gazette notification, dt. 18.01.2021

TANGEDCO have obtained Environmental and CRZ clearance for Ennore
3EZ TPP (2 X 800 MW) on 07.01.2014 and 01.01.2014 respectively with validity of 5
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sears Vide ref (1) & (2) cited above . For the convenience of spare Management. {e

izes of the units are reduced from 2x800-MW to 2x660 MW. Necessary amendment in
snvironmental clearance fof the reduced size of units was obtained from MOEFBCC/New
elhi on 14.08.2018 Vide ref (3) cited above.

In the mean time, the EPC contract for the captioned project was awarded to
he lowest bidder /s BHEL on 27.09.2014 and the work was commenced on
19.10.2014. Subsequent to the case filed by the-competitive firm of EPC tender, the
sroject works were stalled for more than two years and resumed on 19.10.2016
‘cnsequent to the final verdict came In favour of TANGEDCO on 18:10.2016 from
fon'bre Supreme Court of India.

Fuether, MokF has recommended the Extension of validity of EC for 2 years vide
f .4+ cited ebove and further 3 years up to 31.12.2023 vide ref (5) cited above.

Regarding present stage work around 65% of Project works have been
peiatas and the balence work is under progress. The validity of the EC & CRZ
e r23cr: 5 cypiring on 31.12.2023 as 10 years will be completed on that date.

However, as per MoEF & CC notification, dt. 18.01.2021, “due to COVID-19
sangemic prevalent in India, for the all ongoing projects, validity period of E.C. shall
1ot 3 counted from 01.04.2020 to 31.03.2021 for the purpose of calculation” Vide ref
6) ited above.

1 this connection, it is informed that TANGEDCO shall continue to carry on with
he roject activities beyond 31.12.2023 for one more year and approach the Ministry
or extension of E.C. cum CRZ clearance well before 31.12.2024, if required.

For kind information please.
Yours faithfully

w
Chief Englneer/ )ects-l%/
By Av TANGEDCO
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=%
From
ErR.Suni, B.E,
Chief Engineer/Projects,
TNPGCL (Erstwhile TANGEDCO)

5th floor, Western
NPKRR Maaligal, 144, hvna Salal, Chennai 2-

The Director/IA-I (Thermal) &

The Member Secretary,

Thermal Project Sector,

Ministry of Environment and Climate Change, Gov. of India,
Indira Paryavaran Bhawan,

“Third Floor, Vayu Wing, Johrbagh Road, Allganj,

New Delhi-110003,

Lr:No.CE/Pr/SE/C/PRE/EE/C/EMC-TI/AEE/C/F Ennore SEZ TPP/D 569/24,Dt.18.11.24
si,
Sub: TANGEDCO - Ennore SEZ TPP - 2 x 660 MW supercritical Thermal
power project ~ Extension of validity of EC & CRZ clearance for one
more year til 31.12.2025 - Requested — Reg.

Ref: 1) Environmental Clearance issued vide MOEF/GOI's Lr.N0.J13012/
36/2010 - IA.II (T) dated 07.01.2014
2) CRZ Clearance issued vide MOEF/GOI's Lr. F.No.11-80/2011- IA.III,
dated 01,01.2014
3) Amendment in EC issued vide MOEF's Ir dt 14. 08.2018
4) Extension of validity issued by MOEF Lr NOJ-13012/36/2010-IA-II(T)
dt 4.2.2019
5) Extension of validity issued by MOEF Lr NOJ-13012/36/2010-IA-II(T)
vide dt 9.4.2021
6) MoEF & CC notification, dt. 18,01.2021
7) Office memorandum issued by MoEF & CC (IA Div) DT 13.12.2022
8)Lr.No.CE/Pr/SE/C/P&E/EE/C/EMC-II/AEE/C/FEnnore  SEZ  TPP/D

467/23,Dt.20.11.2023
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This s with reference to Tamil Nadu Power Generation corporation Limited
(Erstwhile TANGEDCO) project namely Ennore SEZ TPP (2 x 660 MW)
Supercritical Thermal Power Plant at Voyalur Village, Ponneri Taluk, Tiruvallur
District, Tamil Nadu.

TNPGCL (Erstwhile TANGEDCO) has obtained prior Environmental Clearance
(EC) for this project vide reference (i) cited above, EC dated 07.01.2014 &
CRZ dlearance dt 1.1.2014, (ii) Amendment EC dated 14.08.2018, and (ii)
Extension EC dated 04.02.2019, and the same was extended thereafter which
is valid till December 2024 as per provision of notification under reference ()
cited above. The same was intimated from this office to MOEF & CC under
reference (8) cited above.

‘The project was commenced after obtaining requisite EC and CRZ deearance
from MOEF&CC on 7.1.2014 and 1.1.2014 respectively. Due to site and
technical requirement of pipe conveyor and CW line there is slight change in
the above corridor in CRZ area, Hence a suo moto case was filed by Hon'ble
NGT in OA n0.162/2021 and NGT directed to obtain amendment in CRZ
clearance for the change in route of pipe conveyor and CW lines.

. Hence necessary EIA study and CRZ mapping were carried out through

MOEFBCC approved  agencies. Further as per OM dt 19.2.21 of MOEF&CC,
necessary application was filed with District CRZ committee for revised
adjacent route to obtain recommendation. District CRZ committee and State
CRZ committee have recommended the amendment in ECRCRZ clearance on
19.4.2023 and 9.8.2023 respectively. Based on the recommendations, online
application was filed with MOEF&CC to issue amendment in ECRCRZ
clearance to the revised route of Pipe conveyor and CW lines.

. The subject was discussed in EAC (Thermal) meeting held on16.10.2023 and
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However The EAC (Thermal) has issued ‘MoM dt 31.10.2023 to apply
amendment under Violation category as per CRZ regulations 2019 and EPA
2006,

o

Again it is applied for reconsideration of amendment based on OM dt 19.2.21
of MOEF&CC, as per CRZ regulations 2011 since Govt of Tamilnadu is still
adopting CRZ regulations 2011 and necessary darification obtained from
Director/Environment/GOTN on 20.11.2023 was also submitted to MOEF&CC
on 28.11.2023.

While pursuing the amendment with MOEF&CC it was informed that as SOP dt
7.7.2021 is stayed by Honble Supreme court to deal such issues, it is
advisable to adopt the originally approved route of Pipe conveyor and CW
lines in CRZ area instead of approaching Amendment in EC&CRZ clearance for
revised route of Pipe conveyor and CW lines in CRZ area.

®

. Hence TANGEDCO has decided to adopt the originally approved route for Pipe
conveyor and CW pipelines in CRZ area and best possible route in Non CRZ
area to speed up the project for commissioning to avoid expense in the form
of Interest during construction from Public exchequer.

©

Hence necessary application under 7(ii) ¢ of OM dt 11.04.2022 of MOEF &CC
was submitted to MOEF&CC  informing the adoption of originally approved
Route In CRZ area and slight deviation in non CRZ area and subsequently
the same was submitted before Hon'ble NGT through Misc. petition and
affidavit for information.

10. After hearing on 19.9.24 and 23.9.24, now Hon'ble NGT has disposed off the
case on 23,9.24 with direction to stick on the originally approved route in CRZ
area. (Copy of Hon'ble NGT order is enclosed) .The same has been intimated
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srenliy, the sroject is @ construction phase with progress of arodnd 70%
completion. Major works such a5 FGD, cooling tower are under construction.

12.Hence, it is requested that one year extension of existing EC & CRZ dlearance

for the above captioned project may be granted as per the provisions of OM
+ 13.12.2022 cited under ref (7) in order to complete the project.

Ghief Enginesr/Projects

TNPGCL
144, Anna Safal, Chiennai-600 002.
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F.No. 1A3-22/28/2022-1A111 [E 181584]
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
Paryavaran Bhawan

Indira
3rd Floor, Vayu Wing, Jor Bagh Road
'Ali Ganj, New Delhi-110003

Dated: 13 December, 2022

OFFICE MEMO!

Subject:  Clarification on the amendment to EIA Notification 2006 issued vide
5.0. No. 1807(F) dated 1042022 with regard to validity of
Environment Clearance - regarding.

‘The Ministry of Environment, Forest and Climate Change (MOEF&CC) vide
notification no, 5.0. No. 1807(E) dated 12/04/2022 amended the provisions of EIA

Notification, 2006 regarding validity of Envi below:

validity | extendable | validity | extendable

every 5 years
after 30
_ Years)

2 The Ministry is in receipt of representations from different stakeholders
seeking clrification on the validity of Environment Clearance for different
developmental projects in pursuance to the aforementioned Notification. The matter
has been examined and it is to clarify that the applicability of the Notification is as

’F Type of Project Farlier EC | Further | Increased EC | Further
(Years) (A) | for (Years) | (Years) | for (Years)
| ®) © ©)
I
Iva.ugympm 10 3 13 2
Nuclear projects 7 3 15 5
ofects other than River| 7 3 10 1
Valley, Nuclear and Mining
{ Projects
[ 'Mining Projects. 30 30 (Subject to 20
adequacy of
1‘ EIA/EMP to
| be reviewed
|
|
L
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‘The validity of the Environmental Clearances, which had ot expired as on
the date of publication of Notification ie. 12/04/2022, shall stand
automatically extended to respective increased validity as mentioned at para
101 column (C) above:
Provided that the period of vlidity of Environmental Clearance with respect to
the type of Projects and Activites listed at Pare 1 above may be extended in
respect of valid Environmental Clearance, by the regulatory authority
concerned, by a maximum period of years as indicated at Para No. 1 Column
(D) above, if an application is made in the laid down proforma to the regulatory
‘authority by the applicant as per the provisions of EIA Notification 2006:
Provided firther it the rgalatory athority may also consulthe conerned
t Appraisal Ce

The Environment Clearances for which the project proponents have
submitted the application for extension of validity as per the provisions of the
EIA Notification 2006 as on the date of publication of Noification ie.
12/04/2022, shall stand automatically extended to respective increased
validity as mentioned at Para no. 1 column (C) above.

This is issued with the approval of Competent Authority.

;&Hy\tw—

Scientist ‘E'

1. Chairman, Central Pollution Control Board (CPCB)
2. Chairman of all the Expert Appraisal Committees
3. Ch i

4. Chairpersons/Member Secretaries of all SPCBs/ UTPCCs
5. Al the Officers of IA Division

Copy for information to

1, PS to Hon'ble Minister for Environment, Forest and Climate Change
2. PS to Hon'ble MoS (EF&CC)

3, Sr.PPS to Secretary (EF&CC)

4.5r.PPS to AS (TK) / AS (NPG)

5. Sr.PPS to JS (SKB)

6. Website, MOEF&CC

7. Guard file.
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAL

Original Application No.122 of 2021 (SZ)
With
Original Application No.162 of 2021 (SZ)
(Through Video Conference)

IN THE MATTER OF:

R. Ravimaran, Ennore, Chennai

Union of India,
Rep. by its Secretary,
MoEF&CC, New Delhi and Ors.

Tribunal on it n&

Suo Motu b
‘The Times of
dt,01.07.20:

Union of Ipdia,
Rep. by its|
MeEF&CC
Date of hzmng-“,

CORAM:
HON'BLE Mr. mc

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

122 0f 2021
For A licant(s): Mr. A.
For Respondent(s): Mr. M.R. Gokul Krishan for R1

Dr. D. Shanmuganathan for R2 and R3
Mr. Viiava Mehanathan for R4 and RS
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Mr. Vijaya Mehanathan for R9 and R10
Mr.s Revathia Manivannan for R7
ORDER
1. Judgment pronounced through Video Conference. Application is disposed of
with directions vide separate Judgment. All pending interlocutory
application(s), if any, also stands disposed of, in view of the disposal of the

Applications.

0.A. No.162/20:
31% January, 202

0.A. No.122/2021, z’




IS

o

. Union of India

Z ey
. The Public Works
State uf'ﬁ di
Rep by it! rel
Fort St. Gﬁ
. Tamil Nadu Gene

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 122 of 2021 (SZ]
&

Original Application No. 162 of 2021(SZ)
(Through Video Conference)
IN THE MATTER OF
R. Ravimaran
S/o Ramachandran
No.42, Beach Road, Thazhankuppam
Ennore, Chennai- 600057

....Applicant(s)

Rep by its Secretary
The Ministry of Enviropment,
Jorbagh, New Dy 1}.‘“

Rep by its CHY
10t Floor, NP
Chennai- 600 00y

. North Chennai Thermal Power Station,

Rep by its Chief Engineer
Athipattu, Chennai, Thiruvallur (district) 600120

. The Tamil Nadu Pollution Control Board

Rep by its Member Secretary
No. 76, Mount Salai, Chennai.

53




@

o

. The Principal
Departmentiof
Govt Semﬁ t St. GEOFEL,
Chennai T: [ u- 600 009
Tamil NEM gbZor ement Aythor “
P ain-on o
First Flo IBuilding &‘1’
Saidapet! 800 015 L =)

. The Chainm W “
Central Pol

. The Secretary to Govt. of Tamil

. The Chairman,

Versus

. Union of India

Rep by its Secretary

The Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhawan Jorbagh,

New Delhi- 110003

The Chief Secretary to Govt. of Tamil Nadu
Govt Secretariat, Fort St. George,
Chennai Tamil Nadu- 600 009

The Principal Secretary to Government,
Public works Department,

Govt Secretariat, Fort St. Geo
Chennai Tamil Nadu- 600 00

Parivesh Bhﬁl?
New Delhi 11

Tamil Nadu Pollution Contrdf Board, ‘
No. 76, Anna Salai, Guindy, -
Chennai, Tamil Nadu- 600 032

Tamil Nadu ion and Distribution Corp
Rep by its Chairman cum Managing Director,
6t Floor, TANTRANSCO Building,

144 Anna Ralai
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Tiruvallur District,
First Floor, Collectorate,
Tiruvallur- 602 001

12.The Chief Engineer,
Public Works Department, WRO,
State Ground Water and Surface,
Water Resoruces Data Cener,
Taramani, Chennai- 600 113

. Respondent(s)
0.A. No. 122 of 2021

For Applicant(s): Mr. A. Yogeshwaran

For Respondent(s): M MR Golaul Krishan for R1

anathan for R2 and R3
inathan for R4 and RS
lith for R6.

0O.A. No. 162 of 2021

For Applicant(s): Suo
For Respundent(s] Mr. Krishan for R1
T, anama‘r R2 to R6,
Rll R

b Vi, GEFERAT vith (NG
o
evaphia Nk ivanna
Judgmer ed on: 17* January, 2022
Judgment >%¢ea'm“ January 3695
CORAM:
HON’BI

‘Whether the Judgemet be pirblighed.ip the 2
imm [ o

Delivered by Justice K. Ramnkrishm!n, Judicial Member.

1. Original Application no. 122 of 2021 was filed by one Mr. R.

resident of Tt Village, Ennore and a
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and it is not part of the Environmental Clearance/CRZ
Clearance granted to the 5% respondent and in violation of the

same.

. According to the applicant, 5% respondent, Power Station is

located in Kattupalli Island in Ennore and Puzhuthivakkam
Villages. Between the island and the mainland is the
Kosasthalaiyar River and its expansive backwaters. The

Buckingham canal

backwater connects the

system. The backwaters,& }dgto as “Paraval’ in Tamil

along witl i Egnore cré®) the Pyli gon are of
Eec ]

great ggols porW to
sink'&afl ffer against salinity intrusion.
éd gond Chenngj ,
gl o

The! TES;
c&heveral units of‘coal»ﬁred themﬁ
O

(TP} rht

totalling i
‘Tamil \

oy

comprises three 210 megawait coal-fired units which were

\a3@negawatt (M) coal-fired

Distribution power station
commissioned between 1994 and 1996, as well as two 600
MW units commissioned in 2013. Another 800 MW power

nlant ralled NOTPS Qtana T je mamrantls sindar anmatmsntine




4. The fly ash generated from the currently operational thermal
power plant is transported in slurry form through ageing
pipelines to the ash pond (which is unlined), a source of
contamination and constructed in violation of prescribed
norms, which have been discharging shurry into the water
bodies. The google earth images of the area available from
2002 onwards show that ash has been leaked into the

environment for several & e to tidal action, the ash

g new T‘hcrm%?laf B

are serious pollutants, apart ing

¢ Q
(i mium  (CdJ§j Antimony  (; / (As)
cmM () f2 e also

radioactil

. Sth responc@ ha‘en m ‘ash into the

Kosasthalaiyar, its flood plain and the Buckingham canal for

=

o

decades and has severely contaminated the area. Aggrieved by

this illegality, the applicant approached this Tribunal by filing

Ariminal annlinatinn Na N2 f ONT& And thic Tehnnal aftes
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. The 5th ReBo %mﬂﬁ?\»

to the severity of the hazardous levels of contamination in the
region. The illicit discharge of ash continues till date and no

steps have been taken to replace the old pipelines and to

prevent further ination and the ination caused

is yet to be cleancd up.

. While things stood thus, the Sth respondent commenced

unloading pipelines and it was hoped that it was for replacing

applican ’ ; awork for
constr) chk bﬁWon ﬁw
new ;k for carrying ash from the Stage plant

t w“:roachmw L iver

raﬂa] obslrucung.and diverting

itf~tidal movemefit so essem?r
Sigigs.

and

inter{erin

health’

siver in orderdl coriye rew&h‘iﬂg into the
same for the purpose of Goénstruction of the structure.
Encroachment and reclamation of water body is illegal and
cannot be permitted in law. Water bodies cannot be reclaimed

for anv snich activity Rven o hrides mtting arase o watar hads

58




flow and ecology of the water body. Further, though it is a
permissible activity under the CRZ Notification in certain

zones, the same can be constructed only after obtaining

necessary CRZ C as admi this area falls under
CRZ zone covered by the CRZ Notification. In this case no
such clearance was obtained for the purpose of laying

pipelines through CRZ area.

constmc%!
not oject
respokc ,
10. TheM g of jgggpermissiongggligineds.
1@,5 that no permission has be g‘,‘

i 3]

resp t

constructi

fact, thy

fact, no ash pond area has béen identified in the EIA reports
and no clearance for the same has been obtained.
11.The Environmental clearance and CRZ clearance dated

90 N1 201A nhtainad by tha Sth Rasnandant ie limitad anle tn

58




Trestles for Coal Conveyor c) Seawater intake from forebay d)
Glass Reinforced Plastic pipes for cooling water intake and
coolant water outlet. Thus, handling or conveyance of coal ash
slurry through CRZ areas is not part of the Environmental
Clearance/CRZ clearance obtained by the 5th respondent.

12. The applicant also extracted some portion of the study in the

application as follows:

Table 2.5.1.1 (Page 2.7) conyains

There is no land allocation c
b. Page TOR-14 contains the I

.
S et and brek up for the project.
etiné,
3 Heaproject. Ash pipeline connecting
‘of the layout for which ECICRZ

{0 & question whether the site
i e to cross the,

olumns tepsyiperttiash pil
s the proposed sitg is almost plain.’

- Ash dyke is to be used only for em
ash pipeline
eture for routine use, as no such structure

etc. The EIA
Line Sea and 100m Wiy from the canal
traverses the intertidal area, the -canal, the Kosasthalai River and its
backwaters

g ) In Additional TOR for coestal-based TPPs. Page TOR-12 of EIA,
stated as below against the respective entry:
b) The proposed project site doesn't include marshy areas and backwaters.
©). No water body/nallah are passing across the site. So no diversion of
canals envisaged.
€). There are no marshy areas in the proposed site.




Water (Prevention and Control of Pollution) Act, 1974 does not
cover handling or discharge of coal ash slurry. “Trade effluent”
mentioned in the Water Act includes only Cooling Water
Blowdown, Desalination plant reject, DM plant reject, waste
water from service water system. So, the ongoing construction
is thus illegal as it is being carried out without a valid Consent

to Establish under the Water (Prevention and Control of

Pollution) Act, 1981 as we onstruction will affect the

water bodies and it is in dfithe conditions imposed in
the The
const deg by the
Tamil ‘Nl ﬂr CRZ
cm;ég isqggillgaiect the liggliaged of \‘men

tice

spondent
M.

comw at area. Though' this was bmu@
of the aut y

except to apprah Bliowing interim

as well as final reliefs:

INTERIM RELIEF;
pending dispos of the presnt application, the applicant prays that this
Hon'ble Tribunal be plea
A. issue an order Il\Junnlmn restraining the Sth respondent from continuing
with its ongoing construction of structures to carry pipelins to transport. coal

61




B. Direct the 4th and Sth respondents to utilize the pipelines procured by them
o0 replace the leaking, ageing pipelines carrying ash slurry from the st and
2nd phase Thermal plants. So s to prevent further contamination of the
environment.

C. Direct the payment of compensation for environmental harm on account of
the violation committed by the Sth respondent.

D. Direct respondents | and 2 (o prosecute the Sth respondent for violation of
the CRZ Notification, 2011 and for encroachment of the Kosasthalaiar and its
backwaters.

E. Issue such other orders s it deems fit in the interest of the case and render
justice.

14. Respondent nos. 4 and 5 filed reply statement contending that
the application is not maintainable as it is barred by limitation

i factual as well as legally.

5

P 4
xS ) ’Elagh 1x800 MW,

NCTPP stage IIl Super Critical Thermal Power Plant which is

15. Respondent

only an expansion unit in the vacant land available within the
existing North Chennai Thermal Power Station complex at

Ranare and  Puzhnthivakleam  Villaoes of Panneri  fahile
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the three stages of NCTPs and is developed to generate power
using the existing features of NCTPS Stage I and Stage Il within
the industrial land of NCTPS complex, which is enclosed in a
pucca compound wall constructed during 1990. The Chennai
Metropolitan Development Authority has declared the subject

complex as “industrial land”. Based on the power demand and

financial status of the Electricity Board, these power plants

publicoand, W egress of work is in ha.se The
-s%m .é' b

a : ely, M/s
BHEL, Newm ﬂ g 'gy !slcm Limited,
Chennai. They were engaging sub-contractors for procurement
of construction materials, execution of work etc.

18. Public hearing was conducted in respect of this project on

05 03 2015 ninder the Chairmanshin of the District Collector
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Notification, 2006 to the Ministry of Environment, Forest and
Climate Change, the 1% respondent herein and the project
presentation was made by the TANGEDCO in the Tamil Nadu
State Coastal Zone Management Authority on 19.05.2015,
wherein under the heading of Fly Ash Management, it had been
informed that there would be no ash disposal in sea/river and

100 per cent dry fly ash collection in silos of one day (24 hrs)

ash generation capacity &}
bottom ash would be
handling system and in ©
dxspassd o e ash Dyke )
AR W

19. The zn re opy

rcports, f5, HTL map and t.hls was consldTamil
NadM ment Aut their
g e " E
of T \dme Coastal Zope Mamgmmd
Q
on. 19,05

Tamil M.\ \’

Governmel

TANGEDCO Rhaﬂg & C’T

Authority and MoEF&CC. In the Letter No. 10173/EC.3/2015

n the basis§of the reco:

astal

Zohie Management

dated 16.06.2015 of the Principal Secretary to Government
also, it has been mentioned that TANGEDCO had informed that

Hha mranncad meniant
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27.11.2015. Under SI. No. II- Revised Layout of NCTPS complex
prepared by the Institute of Remote Sensing, Anna University,
Chennai various units viz. Stage I (3x210 MW), Stage II (2x600
MW) and facilities viz. Coal conveyor, cooling water inlet/outlet
and Bottom Ash disposal line to the ash dyke of NCTPS along
with the Demarcation of HTL/LTL and CRZ Delineation for

NCTPS Stage Il (1x800 MW) at Ennore village, Ponneri Taluk,

various avenues for utilis: ttom ash, wherein it has
sh of the proposed plant

stem and
e and

would be ’ Agfitom h &
used anmw Ia
excess, disposed  into the existing ash d}c W NCTPS.
an“ ptat bmitted, i ont M
= g g
pipe ot |titel project using e ash dyke of W&cn
«;
20. The ent Ipffactmssessiih) or the
\/\
project %leg\)@ i
consultant, mw 2 tﬂgyderahsd and

submitted by TANGEDCO “fo . MGEF&CC for obtaining

furni &CC.

ronment

Environmental Clearance and CRZ clearance. After considering

the documents produced and the project proposal, the 1st

resnondent issned Fnviranmental Clearance and CRZ. clearance
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of North Chennai Thermal Power Plant and they were carrying

out the work strictly in accordance with law. The issuance of

Clearance was i in the on

03.02.2016 in English and Tamil and the same was circulated
in the offices of local authorities.

21. They obtained consent to establish from Tamil Nadu Pollution

Control Board with various conditions vide Consent Order No.

170124499798 dated 13.¢ Section 25 of the Water

(Prevention and Control ofy ) Act, 1974 and Consent

2017 under Section 21 of

‘, 81. They

have started™he W gﬁnces

and pkns. The reliefs claimed will n under

@8 tional Gr ihung
o o

e 411 have to be mid within a peri
Q

AF ; ;
i ﬁé(s; of the A with an exte:

which is 1cng®rw‘io frovited

Order No. 170124499798

and

ths
¥
ponde in the
(kOS.ZOZI

22. As per Environmental Cleararfcé- conditions under 7B. General

Sectil

days.

Conditions-Sl. No.(VIIl), utilization of 100% fly ash generated
shall be made from 4 year of operation only. As mentioned in

the flv ash ntilization of the Ranid RTA renart flv ach nifilisation
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date of three years from the date of commissioning and 100 per
cent within target date of four years from the date of
commissioning. So during initial stage of operation of the unit,
fly ash utilisation system is required for wet disposal to ash
pond in slurry form, for which pipeline is essentially required.
23.1t was clearly mentioned in the Environmental Clearance that

ash pond water will be collected, treated and reused for shurry

making. A Recovery Watef;! fglise was located near ash

dyke of NCTPS with one ny ery water pipe line will be

established. The decanted s collected in the Recovery

Water Pu% use and '_ ﬁer sump
located, powe pl covel pe line
for a lkut 2.8 km as shown in the EIA r¢ d CRZ
dehnM Fhapof Agganiversity refgzesto cegl “

»
24. Now i Certificate frogn 3 respon was
Q

obtained apy se agreemelly was executed ction
of b Ym‘ i (ignHeeRZ 1 B

existing ash M w G m ‘e ash. As per

MoEF&CC Notification No. “19-31/2015-IA-I, GOI IA-II

Division Circular dated 27.02.2015 in CRZ areas, permissible
activities, which are integral and ancillary to the execution of

annraved nraiects inclnding that af constmiction of tamnarars
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approval as they are minor in nature and without damaging the
environment. The temporary approach road with ash/other
material shall also be removed as per PWD lease agreement
after construction of the bridge for lying of ash slurry pipeline
and hence there is no encroachment and reclamation of
Kosasthalaiyar River and flood plains. No damage has been

caused to environment on account of laying down the pipeline

for disposal of ash from &
NCTPS. They denied the 31
alleged. According to. theg \
pipeline foj ng ash sl B e ach ‘
needs aﬁ on:dWﬂn 3

Clear: study was also conducted for tha

this Wm-mes asw

egﬂby laying downof pipeline &s g

been erected in August, 2020 4nd the entire 100 per cent work
has been completed. For procurement of new cast Basalt lined

pipe, purchase order has been placed with M/s Turbo

Bcimaarn (aimhatae fan « lam st <6 1A AEA o
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into effect from March, 2020. Line No. 3 (Total Length of 4942
meters) pipe has been replaced with new pipes from ash dyke to
NCTPS gat for about 3892 meters out of 4942 metres and 78.7
per cent work has been completed. As regards line No. 2 (Total

Length of 5511 meters) worn out old pipes dismantling works is

in progress and replacement of pipes with the available quantity

fle . o

such there is 5u‘n.¢n't in the

Clearance is requi v’ﬁva 0 obtain prior
Environmental Clearance beforé starting the work. For this
project online proposal was received on 26.05.2015 and after
considering the same, TOR was issued for preparation of

EIA/EMP revort on 28.05.2012 and thereafter the validity of
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due deliberations, they recommended CRZ Clearance for
foreshore facilities on 16.06.2015 and the recommendations of
the Coastal Zone Management Authority dated 16.06.2015 is
annexed as R-1 along with the counter.

28.The reconstituted Expert Appraisal Committee, (Thermal

Power) in its 38% meeting held on 25" -26t June, 2015 based

on i i itted by the project in EIA/EMP

report provided during thé} made before the Expert

Appraisal Committee and & t certain information and

and disposal of

EAC deferred the proposal. Copy &

{ of EAG gy producedaag B2
% o

cous
w5 :
29. The ‘gpé % again takeljjoy EAC, (Ther i), in its
46t m¢ f %msm mber 2 in the
A
project proponegiproyl 7 'sponse to

the obscrvanm ;m vt o'ec its previous

meeting pertaining to utilization and disposal of fly ash which is
reproduced below:
“(x). Regarding fly ash utilisation, at present, TANGEDCO is

disposing the fly ash by allotment to the cement companies and
the companies have established silos to collect the fly ash from
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purposes. Exces:
dyke of NCTPS.”

if any, will be disposed through existing ash

30.The Committee noted that EAC (CRZ) has recommended to
grant CRZ Clearance for the following foreshore facilities for the
aforesaid thermal power plant:

i.Coal conveyance should take place in closed conveyor and that
there could be no open stacking of the coal in the CRZ area.

ii.The intake water pipeline should be laid as per provisions of
CRZ Notification, 2011.

iii.Disposal of hot water shall meet TNSPCB norms.

mitored et outlets of each of
—cooling channel joining

31. A copy of the same was prd annexure R-3.
32.0n the basis of the cla T c%ents produced,
the Expe: roject for

.
to co;

\- aﬁuh‘iect
ipl \ llowing
addiid : \

MoEF&CC granted Environmental Clearance vide their letter
No. J-13012/14/2012-1A. 1I (T) dated 20.01.2016 under the

provisions of the EIA Notification, 2006 with certain general as
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"6. Fly ash and bottom ash would be collected and stored in the
silos and supplied to cement/brick industres for mangucturing
cement and bricks. 100% Dry Fly ash Collection will be done
by providing Pressurized Dry Fly ash Collection System. The
Jly ash from the existing Unis s being sold by e auction and the
same is propased for the instant Unit. An MOU is executed with
N is Dalmia Cements (Bharat) Lid, Dalmiapuram, Tamilnadu
Jor off take of fly ash from the proposed NCTPS Stage il
(1xB00MW]. Ash pond water will be collected, reated and

reused for shurry making.
7.(4.) Specific Condition:

(viii) All the recommendations and conditions specified by
Tamil Nadu Coastal Zone Management Authority (TNCZMA)
vide letter No. 10173/EC.3/2015-1 dated 16.06.2015, shall be
complied with.

(xij Construction activity shall be carried out strictly as per the
provisions of CRZ Notification, 2011. No construction works
other than those permitted in Coastal Regulation  Zone
Notification shall be carried out in Coastal Regulation Zone

area,

txxi) Monitoring of surface water quantity and quality shall
also be regularly conducted and records maintained. The
monitored data  shall be submitted 10 the Ministry

regularly. Further. monitoring points shall be located between

the plant and drainage in the divertinn of 1
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(xiii) No water bodies including natural drainage system in
the area shall be disturbed due 1o activities associated with the

setting up / operation of the power plart.

(i) Marginalized section of society particularly raditional
fishermen communities shall be identified based on 2011
population census data and socio-economic study of the various
strata of families such as those carrying out subsistence fishing.
commercial fishing etc. shall be carried out and impact on
their livelihoods shall be assessed separately. Accordingly.
sustainable welfare scheme/measures shall be undertaken and
status of implementation shall be submited to the Regional
Office of the Ministry within sis months.

(exxiv) Fugitive emission of fly ash (dry or wer) shall be
controlled such that no agricultural or non-agricultural land is
affected. Damage 1o any land shall be mitigated and suitable
compensation  provided in  consultation with the local

Panchayar.

(xxxy) Fly ash shall not be used for agricultural purpose. No
mine void filing will be undertaken as an option for ash
utilization without adequate lining of mine with suitable media
such that no leachate shall take place at any point of time. In
case. the option of mine void filling is o be adopted. prior
detailed study of soil characteristics of the mine area shall be
undertaken from an institute of repute and adequate clay lining
shall be ascertained by the State Pollution Control Board and
implementation done in close co-ordination with the State

Pollution Control Buard.

ach chall ko
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9
7. (B.) General Conditions:

(viii) Utilization of 100% Fly Ash generated shall be ‘made from
4th year of operation. Status of implementation shall be

reported 1o the Regional Office of the Ministry from time to
time. "

34.The inspection report submitted before the Tribunal on

15.09.2021 clearly shows thatdaging a pipeline for transmitting
BT

Tribunal

35.As p@; - A ol fimittea

- wv
District Col R T
be]o“ 3 i “onal
\ Z,
o)

Magis enior
Officer dstry of
Environment. EF & CC),
Chennai, (3) a Sen&ﬁcer from TGl Nadu Coastal Zone

Management Authority (TNCZMA), Chennai (4) a Senior Officer
from not below the rank of Superintending Engineer from

Tamil Nadu Public Works Department and (5) Irrigation
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36.

taken report if there is any violation found with following Terms

of Reference:

I The impact of onstructon of pipelne on riverine environment
also on environment in gener:
i1 Whether there is any violation of CRZ Notification, 2011 or
2019 whichever is applicabie o BIA notification, 2006 as
amended from time to time
ili. Whether the :nvu'nnmemal clearance cum CRZ clearance
granted for the unit has covered the work of laying pipeline
6 iacharge of ash shury in the Kosathalsiyar river basiog
iv.Whether on account of the laying down of the pipeline, is there
any damage caused to the environment and if so, what is the
nature of damage caused g the remedial measures to be
0 assess th tal compensation for the

damage caused to the &3
In this matter, Joint Co s filed its inspection report
dated nil e-filed on 14.09.28

A eads as follows:
A !

&

1. We respectfully submit that the Appellant had filed Original Application
No.122 of 2021(52) alleging certain irregularities in laying of pipelines along the
Kosasthalaiyar river by the 4% Respondent the Tamil Nadu Generation and
Distribution Corporation (TANGEDCO) and the 5 respondent, the North Chennai
Thermal Power Station (NCTPS). It was alleged by the appeliant though
Environmental Clearance and CRZ clearance was obtained for this project, there

was no specific permission granted under both these clearances for laying of

River rging of ash slurry.
has also stated that even in the Environmental Impact Assessment (EIA) report,
the place alltted for ash pond and disposal of ash slurry through pipelines at
present by them have not been mentioned Which is a gross violation of CRZ
notification and also against the terms and conditions Imposed while granting
Environmental Clearance.

2. Based on the above, the applicant has sought the reliefs in the

1. A\ Picnrtinn tha Dacnandante 1 bn € bn damalich tha illon:

%
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from Stage-1 and Stege-2 Thermal Power Plants S0 33 to prevent further
3.1t 12 further stated that In order fo ascertain the genuineness of the

a5 well s the conditions Sranted in Envirenmental Clesrance, the Hon'S!
Nationa! Green Tribunsi (S2) in it order dated 07.06.2021 Girected to constitute
5 301nt Committas comprising of (1) The Oistrict Collector, Thiruvallur District or
5 Senior Officar not below the rank of Sub-Divisionsl Magistrate or Assistant
Collector as eputed by the District Collectar (2) @ Senier Officer from the
Ministry of Enviranment, Forests and Climate Change (MoEFS CC), Integrated
Regional Office, Chennal (3) & Senlor officer from the Tamil Nadu Coastal Zone
Management Authority (TNCZMA).Chennal (4) a Senior officer not below the

rank srrigetion

e Tomi Nadt
Gaputed by its Chairman to inspect the ares In question and SUBMIE & factusl 22
wall 35 sction taken report If there is any vislation found. The PWE/WRS will be.
the nodel agency for co-ordination.

4. The Committes was directed to sscertein (1) the impact of construction

T2 e —

2021 (82, the following Jeint Cammittes members Inspected the ite on
14.07.2021t0 submit the factual obsarved on the groundas below:

@ A mutnsive, e,

Superintanding Engineer, Water Resources Department / .

o Triru. P alvam,

s being used for pumPBInG OUt the ssh siurry enerated by




V). Both the Stage-1 &2 Thermal plants have bean designed for 40% Wet
bottom ena hence senerstion of ash siurry s Inevitable. Only the
Stage-3 Thermal Plant is designed for & Dry bottom snd hence ash wi
be disposed to the ash pond as 3 contingency plan In case of

Vi2.The Bipalines of Stage-1 were commissioned Guring 1994-95 and hence
mora than 25 vears old. They have become rustic, corroded and brittie

VI.0UE of the above 5 Nes., Line 1 & 5 was replaced and got completed
Guring August 2020. These pipes wers brougnt second-hand from
Ennore Thermal Power Station (ETPS). They are Cast Sasalt-iined
Reving sn Outer diameter of 406mm and Inner dismater of 356mm.

compietes til dete. Line 4 1z yet to be replaced.The total cost of
replacement Iz Re.95 Lakhs. The tmeline for replacement of ail the 5
Nos. pipaiines Iz by December 2021 to comply With the orders of the
Honble Tribunal in Appiications No.8 of 2016, 152 of 2016 & 198 of

Viliy.Both the series of ash pipelines of Stage-i & 2 comprising 13
Nos.(845) starts nesr the Stage-2 Entrance Gate outside, cross the
aajaining Buckingham Cans! and Backweters by supporting bridges.

1x).Laying of ash pipelines for Stage-3 is In progress at an estimated cost

of Re.8.36 Crore:

The pipeiines will be laid parailel to the existing
pipeiings of Stage-1 & 2. It cross the Buckinghem Cenal nd the

adjoining Backwaters by REC supporting Brida:

commancamant of projact by the TANGESCO

77




78

5. 1 Is submitted further that Environmentsl Clearance (£C) was grantes
0 TANGEDEO for their expanzion of 3 x 800 MW (Stage ~I1D) of Nerth Chennal

ratais ara carcinogans and percsiates Ints soll strata sltering the ground

from the power Bisnt will be sbout 806.4 TPD (Tons ParDey) for sseh unit

Gay respectivaly conaidaring calorific vaiua of 6000 Keal/Ke and unit heat rate
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thetof construction of temporary bridges over crasks or backwaters,temporary.

Publlc 5t large without demaging envirenment.

axpansion by adaition of 1 x B0OMW (Stsge-IID), Nerth Chennal TPP and CAZ
ore & Puzhudivakiam, Teluk of
Nedu by M/s. Tamii Nadu Generstions

clesrance s granted anly for construction of fellowing foreshora facilities for
this Stege-trt TPR.
1. Cosl conveyer having langth of 3.5 km and slevation of & m for coal

Supporting tresties (Steel frames) for cosi conveyor St Sbout Sm

Wi, Ses water intake from fors bay of NCTPS stage —II intake & outier
\angtn of 3 km and outiet pipe length of 1.5 k.

. GRR(Glass Reinforced Plastic Jpipes on the Ground level for cooling

With regard to the replacemant of sgeing pipes, It Is In progress and

oy thie Honble Tribunsl (SZ)in Appiications No.8 of 2016, 152 of 2016 & 198 of
2016,
13, fe i further submitted that the leske

everyss;




In the complsted streteh of Backwsters & Buckingham Car

and the oraers of
Further the TANGEBCO had remitted sn smount of Rs.16.46 Crores a5

| compensation to TNPC Board for the perlod 01.11.2004 to

560 by the TNPCB based on the findings on the violations.
noticad by the Joint Committas constituted by the Hon'ble Grean TribunaI(SZ)
I ©.A NG.B 6f 2016,152 of 2016 & 108 of 2016 with ragard o the sceumuiation

£3.7he Hon'ble Grean Tribunal (S2) in its order dated 07.06.2021 dirsctad
the Joint Committes to ascartain the foi

1) The impace of construction of plpeline on riverine environment and
The Impact on envirenment hes not been sssessed et due o the fack
that the construction of pipe

adopted while crossing the river snd censl so thet Gsmage o the
() Whether thore 1s any viclation of CAZ Netfcation 2013 er 2019
whichever iz applicabla or 14 Notification 2006 sz smanded from tme
for expansion by addition of | x BEOMW (Stage-1il), North Chennal TPS
bnd GRZ Glearance for foreshore facilties ot Vilage Ennore %
Mps Tarh  Neau  Genera Distrbution  Corparation
LEGL(TANGEDCO).A% pur the [C obtainad, the CRZ clsarance 18 aranted

2y Coal conveyer having lengih of 3.5 km and o

« all=| =l s

B Summoning tresties (Stast frames) for cosi convayor at SBOUS 6m

- the nit hos covared the work of leying Pipeline for discharge of

(w3 Wheino: on account or leving down the pipeine, i
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of emergency only. It must be ensured that new pipes must be laid

ntact to avoid any leskage of iy ash into the water bodies theredy

environmental damage wil be averted

1t s, therefore, prayed that this Hon'ble Tribunal may take on record the

above status report based on the observations made by the Joint Committee

and pass appropriate and further orders as this Hon'ble Tribunal may deem fit

and necessary in the circumstances of the case and thus render justice.

U.@&;ﬂd‘

Assistant 2
Assistant Conservator of Forest (1),
Department of Environment,
Panagal Maliga], Chennai-600 015,

Dls{& Environments Eanw,
“Tamil Nadu Pollution Contid Boerd,

Gummidipoondi,
Thiruvallur District.
Representing

Joint Chief Environmental Engineer(M),

“Tamil Nadu Pollution Control Board,
Chennai Zone.

Ponner, Thiruvallur Distict
enting
Distrct Collector,
Thiruvallor Distrit.

»

SufAebabi] engineer,
ote Rsmirces Debarten  PAD,
Chennl - 60 005.

Director,
Ministry of Environment,
Forest & Climate Change (MOEFCC),
Chennal - 600 006.

37. Thereafter, the matter was considered along with other

connected matters.

38. The Tamil Nadu Pollution Control Board filed a report signed




REPORT FILED ON BEHALF OF THE 6™ RESPONDENT
TAMIL NADU POLLUTION CONTROL BOARD.

|, S. Ragupathi, Slo. R. Sanganan, Hindu, aged about 57
years, having office at No.78, Mount Salai, Guindy, Chennai-600 032,
do hereby solemnly affirm and sincerely state as follows:-

1. 1 am the Joint Chief Environmental Engineer, Tamil Nadu
Pollution Control Board and | am filng this Report on behalf of the 6"
Respondents Board and as such | am well acquainted with the facts of
the case as per records.

2. Itis respectully submitted that the Hon'ble National Green
Tribunal(SZ), Chennai in s order dated.07.06.2021 in O.ANo.122 of
2021 directed as follows:

*Para 15 : the members of the committee as well as the officiel
respondents immediately through e-mail, so as to enable them to
comply with the direction and for filing their independent response to
the allegations made in the application and also for fiing their
independent report as directed by this Tribunal”

3. It is respectfully submitted that, in compliance of the above
Hon'ble NGT order, the area was inspected by officials of the
JCEE(M), TNPCB, Chennai on 14.07.2021. During inspection, the
following were observed:

i) Water is being used for pumping out the ash slurry, generated
by burning of coal in Stage | and Stage Il of North Chennai
Thermal Power Plants, into the ash pond, which is fitered and

nutt info reiisa Fuervday ahnit 48 000 Tons of wat ach shiry is
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being pumped into ash pond which contributes 3,300 Tons of
Fly ash

ii) The ash pond is located about Skms from the Thermal Plant
sprawling at an area of about 245 Hectares.

i) The total quanity of ash deposited was 65 Lakh Cubic metre,
out of which 22 Lakh Cubic metre has been already removed
and transported. Hence left out with 43 Lakh cum of ash at
present.

iv)Both the Stage-1 & 2 Thermal Power Plants have been
designed for 40% Wet bottom and hence generation of ash
slurry s inevitable. Only the Stage-3 Thermal Power Plant is
designed for a dry bottom and hence ash will be disposed to the
ash pond as a contingency plan in case of emergency only.

V) The pipelines of Stage-1 were commissioned during 1994-95
and hence more than 25 years old. They have become rustic,
corroded and brittle with numerous cracks. There are total 8
Nos. of series of pipelines of which 5 Nos. carry ash slurry and 3
Nos. being used for recycling the filtered water.

Vi) Out of the above 5 Nos of pipelines, Line 1 & 5 were replaced
and got completed during August 2020. These pipes are old
used pipelines brought from Ennore Thermal Power Station
(ETPS). They are Cast Basalt-lined having an outer diameter of
406 mm and Inner diameter of 356mm. Replacement of Line 2
& 3is in progress with new Cast Basalt pipes, but for Line 4,the
unit is et to procure new pipes. The TANGEDCO has
committed a timeline for replacement of all the 5 Nos. of
pipelines by December 2021, to comply with the orders of the

Linnihin T » A
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cross the adjoining Buckingham Canal and Backwaters by
supporting bridges.

vii) ~ The pipelines cross across Buckingham Canal,
Backwaters and the Ash Pond. Although leakage of fly ash from
pipelines were not noticed at the time of inspection,
accumulation of fly ash deposits still persists in Backwaters and
Buckingham Canal, due to the leakage of ash slumry from the
ageing pipes. As a result, Buckingham canal and backwaters
have become a cesspool of ash. The ash pond is found
deposited with huge quantum of ash to an average depth of
about 4 metre. Excavation and transportation of ash-from the
ash pond is noticed and requires removal on large scale. The
earthen bund is about 7 metre height surrounding the ash pond
of which a portion of bund has been raised another 3 metre
height to augment the storage of ash. Raising of bund for the
entire circumference is incomplete. The pond is devoid of Geo-
membrane lining. There are no mechanisms for spraying /
trickling of water to control spreading of ash in the air causing air
pollution.

ix) Laying of ash pipelines for Stage-3 (3 lines reported as one for
Fly ash slurry, one for Bottom ash slurry and third one for
recovery of water from Ash pond) was in progress and the
pipelines will be laid parallel to the existing pipelines of Stage-1
& 2. It crosses the Buckingham Canal and the adjoining
Backwaters by RCC supporting Bridges. Piling work for the
supporting Bridges and laying of pipelines were stopped
temporarily and it was reported that the unit has stopped the
piling work and pipeline laying due to the case filed before the
Tribunal.
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[ = i .
’ Partially completed ash siurry pipelines for the W/s.NCTPS
| Stage-lll

4. It is respectfully submitted that Combined Environmental
Clearance for expansion of 1 x 800MW North Chennai Thermal Power
Plant (Stage-3) and CRZ clearance for the following foreshore facilities
at villages of Ennore & Puzhudivakkam in Ponneri Taluk of Thiruvallur
District has been granted by the MoEF & CC dated 20.01.2016 with
certain conditions. The validity of EC is up to 7 years from the date of
issue i.e 19.01.2023.

a) Coal conveyor having length of 3.5 km and elevation of 6 m
for coal transportation from Ennore Port to NCTPS Stage - Ill
TPP.

b) Supporting trestles (Steel frames) for coal conveyor at about
6 m/8 m from ground level.

©) Sea water intake from fore bay of NCTPS stage Il intake &
outlet pipe to pre cooling channel of NCTPS for discharge
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5. It is respectfully submitted that vide para 6 of EC issued, it is
mentioned that the fly ash and bottom ash would be collected and
stored in the silos and supplied to cementibrick industries for
manufacturing cement and bricks. 100% dry fiy ash collection will be
done by providing pressurized dry fly ash collection system.

6. It is submitted that on scrutiny of the Environmental clearance
and CRZ Clearance, it is noticed that there is no specific mentioning
about the laying of pipelines in CRZ area for conveying the bottom ash
o the ash dyke or bring back the ash pond water from the ash dyke to
the plant for reuse except the mentioning of “Ash pond water will be
collected, treated and reused for slurry making”.

7. It is respectiully submitted that the TANGEDCO must sirictly
fulfil and comply with the conditions imposed in the Environmental
Clearance and CRZ Clearance without violations and deviations for
Stage-3 TP, unlike the environmental damage already caused by the
operation of Stage-1 & 2 Thermal Plants due to ash deposit in the
water bodies and the air-borne fly ash in the nearby villages causing
nuisance and air pollution.

8. Itis further submitted that the leakage of ash pipelines provided
for NCTPP Stage 1 and accumulation of fiy ash in Buckingham Canal
and Backwaters has become an everyday phenomena and these facts
have been already dealt by the Hon'ble Tribunal (SZ) in Applications

No.8 of 2016, 152 of 2016 & 198 of 2016. In this regard, the Hon'ble
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Pollution Control Board (CPCB), IiT, Madras, TamilNadu Poliution
Control Board (TNPCB) in its order dated 25.05.2019 to ascertain the
status of fly ash / bottom ash disposal, damage caused to the
environment, environmental compensation if so what is the nature of
damage caused and remedial measures to be taken and also assess
the environmental compensation for the damage caused fo the
environment. Also, Hon'ble Green Tribunal (SZ) passed orders dated
December 21, 2017 to deposit the required funds to PWDMRD for
removing the accumulated fly ash from Buckingham Canal &
Backwaters and also ordered TANGEDCO to replace the ash slurry
pipes as early.

In pursuance to the orders dated December 21, 2017 in
Applications No.8 of 2016, 152 of 2016 & 198 of 2016 by the Hon'ble
National Green Tribunal (SZ), TANGEDCO deposited a sum of
Rs.2850 Crores to PWD/ WRD for the work of Dredging the
Backwaters (Kosathalalyar River) deposited with fly ash between
NCTPS Main gate up to KPL (Kamarajar Port Limited) Main gate for a
length of 2400 metres. In addition, they had also deposited Rs.66.23
Lakhs for removal of fly ash deposited in the adjoining Buckingham
Canal between NCTPS Main gate up to KPL Main gate for a length of
2400 metres. Though the works have been reported to be completed

in all aspects by December 2020, accumulation of fly ash still persist in
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01.11.2004 to 12.11.2019 as assessed by the TNPC Board based on
the findings of the violations noticed by the Joint committee constituted

by the Hon'ble NGT in the above said cases.

Under the above circumstances, it is humbly prayed that this
Hon'ble National Green Tribunal (Southem Zone) may be pleased to
pass such order as it may deem fit and proper in this facts and
circumstance of the case and thus render justice.
JonT TALEIGHEER
THHLNADY POLLITON CEATROL BOARD,
76, SOUNT SALNL CHERNALEZ0 0.
BEFORE ME
VERIFICATION
I, . Ragupathi, Sfo. Thiru. Sanganan , working as Joint Chief
Environmental Engineer, Tamil Nadu Pollution Control Board,
Chennai, do hereby verify that the contents of above report are true to

the best of my knowledge through records.

39.In the“me i ppwrepons
pubﬁshgﬂﬁbs éﬁ’m@? tk{ﬂlﬂil
under the ca;;}mmher Pipclinc@Blk at Ennore, Power
Plant” and also another news;,&per report published in New

Indian Express, Chennai Edition dated 13.07.2021 under the

caption “TANGEDCO Violating Rules in Ennore and also
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2021. It was noted in the newspaper reports that TANGEDCO
was deviating the line in violation of the rules and carrying out
the project against the conditions imposed in the clearances
granted apart from mentioning about breach of ash slurry pipe,
causing spilling of large scale fly ash slurries in the residential
area causing pollution.

40.0n the basis of the newspaper report, while admitting the

Committee consisting of
District, (2) a Senior Officer
kests and Climate Change,
(MoEF&Cyg
Officer,

Reference:

The committee is directed to ascertain as to whether i) there are
any violations of conditions imposed in the clearances and
permissions granted for Tamil Nadu Generation and Distribution
Corporation Limited (TANGEDCO), Ii) whether there was any
deviation from the pronnsed alisnment of the mine as narmittad
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water bodies and if so, what is the nature of damage caused to
the water bodies on account of the same and the remedial
measures to be taken for restoring the damage caused to the
water bodies.

e committee is also directed to assess the cnvironmental
compensation, if there is any damage caused to the environment
on account of the alleged act of the Tamil Nadu Generation and
Distribution Corporation Limited (TANGEDCO) to be recovered.
from them including the expenses required for carrying out the
remediation measures and restore the damage caused to the
environment including the rectifying the contamination, if any,
caused to the water body and the water quality in that area.

41. Apart from this, Tamil Nadu Pollution Control was also

directed to file independ

&l

regarding the pollution

a Co éonml

Boarghjs, ok and
Z

status of § \ugust,

201 \ hurry

generd) “ North

Chennai V % TR d // filtered

there and theg y
tons of wet ash shurry Is b:ing‘pum%w ash pond which
contributes 3,300 tons of fly ash. Stage I and Stage II Thermal
Power Plants have been designed for 40 per cent wet ash and

generation of ash slurry is inevitable. The pipelines used for

30




for recycling the filtered water. The ash pond is located about 5
kms from the Thermal Power Plant.

43.0ut of 5 numbers of pipelines carrying fly ash shurry, Line 1
and 5 were replaced and got completed during August, 2020.
These pipes were old used pipes brought from Ennore Thermal
Power Station. They are Cast Basalt-lined having an outer

diameter of 406 mm and inner diameter of 356 mm.

Replacement of Line 2 andi3% ess with new cast basalt

pipes, but for Line 4, the

committed a timeline for

Tribunain 4 c.DSW a .
44.1t is entioned therein that the pow @t takes

QA er in thw

ﬁe unit has patr‘zl team whi

e nmn,,,m'ﬁ
pipeline %
T [Ash sty | 406mm Gom $5129m Oid_pipeline. Tender
disposa fine-1 invited. Scheduled for
2 [Ash sy | 406mm G S405m
disposal line-2
ore:
3 [Ash siumy | 406mm Gmm i Replaced with new
disposal line-3 pipeline




45.They have further mentioned that they propose to conduct
ambient air quality monitoring and ground water monitoring in
the nearby areas. The leakage occurred in pipeline 2 on
01.07.2021at 07:20 AM and the pump was stopped at 07:25
AM, the portion of the pipeline damaged was repaired and the
pipeline was put into service by 12:30 PM on the same day.
They have further mentioned in the reply that after collecting
TN

the necessary details, thf

regards the violation of ER ntal Clearance conditions

and consent

take acuoa
46. Respo,
¢ reiterated more or less the conte:

ITM @!ewaﬂ filed w mg

degghds the deviatjon_ is conce

rcp

categorica t%d that they Hive not devial ' r detailed
&, a cold
o body and

amng the shortest

ical T ion D

land pornonacu‘w
route crossing the water body. There was a development of
place whereby M/s Chettinad Coal Yard and connected
infrastructure facilities being developed by the said private body

which was falling in the vicinity of the Fnnare QR7 nraiact’e
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system is subsequently preferred to avoid spillage of coal.
Closed pipe Conveyor has to be erected in a smooth curved line
and as such the routing of pipe conveyor was designed suitably
in a curvilinear manner as per the technical requirement to
erect pipe conveyor to avoid spillage of coal dust from
environmental friendly approach. The length of conveyor from

Ennore Port Limited to project site is 4500 meters, the length of
I3

conveyor under executiondg; meters.

47.The general public from pam village agitated and
conducted dharna on 19. fter discussions with the
peoplé ang

Panne

work has R 2 . and the
removal of ﬁl@s i o 4.08.2021 and
completed from Pler No. 12 ‘to Pler No. 19 (172.5 meters
removed out of total 230.3 meters). The removal of filling sand
in the balance area (about 57.8 meters) is under progress and

Will he Aamnlatad an as hafaes 51 10 AAAT
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disposal pumping was stopped immediately and the pipeline
flushed with sea water to clear the ash to avoid ash settling in
the pipeline. The pipeline puncture was arrested by welding and
the line was put in to use at 12:25 PM on the same day. The
size of the puncture was very small and the leakage of ash
slurry through this puncture is very less quantity. There was no

air pollution caused on account of the same and there was no

contamination of water § y denied the allegations

regarding unlawful dumpi h in nearby water bodies.
However, spillage of ash t
leaks and Lg
Board

T2/TNM A

¢ %ror vironmenggl, capen

ik water budies. and the st

d due to unforescen pipe

leviec

pull\w
1,94,543; s@-‘ienled arouljll the ash pj

B V1Y

dredging %
dredging of asiin w wﬁ: DCW basis.

PWD has dredged about approximately 4,35,000 m3 of ash in

the Kosasthalaiyar River and 89,600 m? in the Buckingham
Canal.

50. Thev are fullv complving with the recammendatian e 1 and
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2

That submissions were made to the Committee during site
inspection on 23.08.2021 and in subsequent discussions had in
the District Collectorate, Thiruvallur District, held on 24.08.2021
under the Chairmanship of the District Collector, Thiruvallur
District.

That the report states - *TANGEDCO submitted to the committee
that laying of new ash pipeline corridor was informed during
public hearing and during presentations made to MoEF & CC but
records for the same were not made available”. In this
connection, it is informed that the public hearing meeting for
NCTPS Stage-III project was conducted on 05.03.2015 under the
Chairmanship of the District Collector of Tiruvallur, along with the
public and other Department officials. The proceedings of the
public hearing were recorded. Wherein among other things, It has
been very well intimated that in case of emergency the bottom
ash would be disposed in the existing ash pond of NCTPS page

No.3 of the recorded minutes of pubiic hearing meeting - which is
now submitted to the Committee.

That the State level CZMA had very well been appraised about
disposal of dry bottom ash in the Ash dyke of NCTPS in case of
emergency- refer para.4 - (iv) of the report.

That the project presentation and additional details was made by

the TNEB before EAC of GOI on 27.10.2015 and appraised of the

route of the proposed bottom ash disposal line of NCTPS Stage-

TIT project in addition to ash slurry pipelines of NCTPP Stage-1

and 2 crossing the Buckingham canal and backwater of Ennore

creek to existing Ash dyke of NCTPS thro the CRZ delineation

map prepared by Institute of Remote Sensing, Anna

University/Chennai, showing ash pipe corridor in CRZ Zone IV-

Refer para.4-X(Vi) of the report.Hence it is submitted that
TNCZMA and MoEF& CC had been appraised with details and

made available.

That the R7 man nf Tnekibuen -£ no -
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VIIL

delineation for NCTPP Stage-Il (1 X 800 MW) Project’ showing
revised layout showing all the units of NCTPS and its facilities of
the Ash Line corridor of NCTPS Stage 1, 2 and 3 crossing the
water bodies coming within CRZ-IB zone Buckingham Canal and
Kosasthalaiyar River up to the existing Ash Dyke of NCTPS for
the disposal of ash through pipelines as being done at present in
the other two phases of NCTPS Stage 1 and 2, has also been
submitted then.

That as mentioned the Rapid EIA report, Fly Ash utilisation will be
met at 50% within target date of one year from the date of
commissioning, 70% within target date of two years from the
date of commissioning, 90% within target date of three years
from the date of commissioning and 100% within target date of
four years from the date of commissioning. From the above
Rapid EIA report, it could be seen that for disposal of Fly Ash
during initial years of operation, Fly ash disposal system is
required for wet disposal to ash pond in slurry form for which
pipeline is essentially required. This has also been furnished in
the Rapid EIA report which mentions that Fly ash disposal system
will also contain a provision for wet disposal to ash pond in slurry
form.

That the capacity of fy ash storage silos are of one day capacity
(24 Hours) only and during contingency of truckers strike, etc.
disposal of fly ash including bottom ash has to be disposed to the
existing Ash Dyke of NCTPS through pipelines only for which the
proposed construction of ash pipelines is required.

‘That the Rapid EIA report and the aforesaid CRZ map also shows
and mentions about the place alltted for the existing Ash Pond
of NCTPS and the disposal of ash through pipeline as being done
at present for the other two existing Power Plants. It has also
been mentioned in the Rapid EIA report that it ic mramanad on

36
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XIL

XIIL

XIV.

That laying off Ash Surry pipeline for the project has also been
informed to the MoEF& CC also as detailed below.

That the project presentation and additional information was
made by TANGEDCO before the Expert Appraisal Committee of
GOI on 27.10.2015 along with combined Layout of NCTPS
complex prepared by the Institute of Remote Sensing, Anna
University, Chennai, depicting various units of NCTPS Stage I, T
and IIT which clearly shows the Ash pipe corridor containing Ash
disposal slurry pipe line of Stage I, IT and III crossing B'Canal,
back water leading to existing NCTPS Ash dyke.

That to explore various avenues for utilization of Bottom ash, it
has also been submitted that ash would be issued to brick
manufacturing units and during emergency fly ash/Bottom ash
would be pumped in the form of slurry to the existing Ash dyke
of NCTPS.

That in the presentation submitted to MoEF& CC on 27.10.2015,
the Ash slurry disposal pipelines crossing B'Canal and Back
waters in CRZ zone IV leading to Ash dyke has been clearly
depicted.

That from the foregoing, it is stated that the CRZ map and EIA
report shows the pipelines and all the project details had been
disclosed to the MoEF& CC and discussed in the public hearing
held on 05.03.2015.

That as the CRZ map of Institute of Remote Sensing, Anna
University/ Chennai and the Rapid EIA report are the required
documents submitted to the State level CZMA and then the
documents are submitted to the MoEF& CC for issuance of the EC
and CRZ clearance, the work of laying of pipeline for discharge of
ash slurry across the Buckingham Canal and Kosasthalaiyar River
has been very well depicted while applying for the EC and CRZ

clearance itself.
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XVIL

XVIIL

XIX.

2

That as per the EIA Report - "Ash water shall be collected,
sed for ash slurry making and 100% fy ash

treated and reu:
year of commissioning of the

utilization will be met after &
Unit",

That in the Environmental Impi
to the District and State Coastal Zone Management Authority and
MoEF& CC, it has already been informed that NCTPS Stage-III is
only an expansion unit of NCTPS and existing ash dyke of NCTPS
will be utilized for Stage-1II for disposal of dry bottom Ash and fiy
ash during emergency condition. 100% Fly Ash utilization will be
met only after 4% year of commissioning of unit. During first,
second and third year of operation only 50%, 75 % and 90% of
fly ash will be utilized and balance will be disposed to the Ash
dyke of NCTPS. Hence Ash Slurry pipe lines are to be laid for
collecting Ash water and reuse and to dispose Ash during initial
years of operation and during emergency/ contingency situations
arises during Truckers strike due to non- lifting of Fly Ash by off
takers which will lead to stopping of the Power plant and in turn
loss of generation since the power plant will be operated 24

hours to maintain the poer grid.

jact Assessment report submitted

That the following paragraph was submitted to the committee -

“As per CRZ 2011 rules under para.4(i) (), water front and
foreshore facility only requires specific CRZ clearance and
the above ash slurry pipeline coming in CRZ zone IV is &
permitted activity and not a water front/foreshore facility”.

Hence it is submitted thatfor those projects which are listed
under this notification and also attract EIA notification 2006 for
such projects clearance under EIA notification only shall be
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permission of State PWD (Authority of

obtained before commencing the
11 in the existing

XX. That all the necessary,
Inland water body) has been
mandatory ash pipe line work of NCTPS Stage
s conidor along the other side of patraling. road for the
convenience of maintenance work.

That with respect to the report of the Joint Committee, it is
submitted that the finding of the committee that CRZ clearance

was not obtained for the laying of piplines for the transport of
inable for the reason that the

XKL

ash slurry s erroneous and unsustal
sald construction of the pipeline is an allied activity related to the
establishment of the approved NCTPS Stage-11I project; for which
the EC and CRZ clearances and approvals have already been
accorded. In reference to the same, it s submitted that the
MoEF & CC vide Notification No.19-31/2015-IA-111  dated
27.02.2015, has observed that activities which are allied to the
establishment of the approved project including the
construction of temporary bridges etc, will not amount to
deviation from clearance that was granted. Hence, it is
submitted that the said construction of the pipeline is well within

the norm.

That since the Committee has recommended to resume the
activity only after obtaining amendment to the existing CRZ
clearance from a MoEF& CC, further action will be taken only
after requesting a necessary clarification from MoEF in this
regard and ensuring the amendment to the EC if necessary.

XXII

XXIIL That the ash pipeline s an incidental / ancillary activity
necessary for the operation of the thermal power plant and the
same s permissible under the CRZ areas as per the noificatian
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the erection of pipelines is not an Iilegal act. I further submit that
there Is no violation and there is no construction of illegal
structures to carry pipelines to transport coal ash across the
backwaters and main channel of the Kosasthalalyar River.

XXV. That, though there Is no specific mention of CRZ clearance for
ash slurry pipe lines of Stage-1II project, there Is no violation on
the execution of ash slurry pipe lines of NCTPS Stage-IIT in the
existing ash line corridor of NCTPS.

51.As regards recommendation no. 2 of the Joint Committee is

?é;sery steps and following

action has been taken whick follows:
i
Action Tak Status on jon -
a. That the ECHS works in the water body area has been
temporarily stopped on 27.07.21. As requested by
Revenue officials, EPC contractor, M/s.BHEL has been
informed to remove the filling sand with immediate effect.
Removal of filling sand has been started on 04.08.2021 and
removal completed from Pier No.12 to Pier No.19
(19500/25000 cum) and removal of the filling sand in the
balance area are under progress.

. That in order to comply the directions issued by the
Hon‘able NGT (SZ) committee, M/s. BHEL have been
informed to take necessary action on war footing basis to
cut the already cast piles located in the water body upto the
river bed level including removal of dumped sand within
October'31, 2021.

=

52.As regards ion no. 4 is they have

mentioned that they have already committed to replace the old
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Vi

VIL

Action on ion - 4:
That in ASDL No.1 - (5129 mtrs) - Administrative approval for
procurement of New cast basalt pipe has been submitted to
TANGEDCO Headguarters and it is under process and will be
completed by June 2022.

That in ASDL No.2 - (5511 mirs ) - 1160 meters of new cast
basalt pipe lines have been replaced with available 3498 metres

pipes and work is being carried out on emergency basis and will
be completed by December 2021.

That in ASDL No.3 - (4942 mirs) - New- cast basalt pipe has
been replaced successfully from ash dyke to NCTPS gate and
there are no leaks developed in this pipeline.

That 7390 meters of pipes have been supplied and being
replaced out of 10452 meters of ordered quantity for Line 2 & 3
for  value of Rs.8.36 Crores .Supply of pipes has been delayed
due to Covid-198 lock down.

That in ASDL No.d - (4942 mirs) - Tender for procurement of
4942m of new cast basalt pipes for a value of Rs. 4.32 Crores
has been lodged due to non-acceptance of validity by the
bidders, exorbitant steel price hike and non acceptance of LD
terms of TANGEDCO dated 06.01.2021. Fresh administrative
approval has been accorded by TANGEDCO Head quarters for
Rs.7.3 crores, Procurement action is under process with Board
Level Tender Comittee at TANGEDCO Headquarters and will be
completed by May 2022.

That in ASDL No.5 - (5511 mtrs) - Administrative approval for
procurement of New cast basalt pipe has been submitted to
TANGEDCO Headguarters and it is under process and will by

completed on June 2022. ,

That due to Covid pandemic, Nationwide lock down has been
imposed from March 2020 to September 2020 s per the
quidelines of Government of India, Afterwards partial lockdown
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53.They have also given details of various actions taken for
complying with the other recommendations made by the Joint
Committee and they have undertaken to remove the fly ash
disposals dumped in the Buckingham Canal and the
Kosasthalaiyar River before March, 2022. They have also given
details of nature of action taken and present status of
recommendation no. 10 of the Committee which reads as

follows:

Action Taken/Present Status on Recommendation

|, Kosasthalaiyar river: That the PWD had desited 4.35 Jakhs m*
of ashysit from the Kosasthalaiyar river and dumped the silt on the
banks. Out of which 2.5 lakhs m® have already been removed by
M/s.TPIPL. The removal of balance 1.85 lakhs m’is under progress.
The above removal work will be aranged to be completed before
Mar22.

i, Buckingham CanaliThat PWD has desilted the Buckingham
canal and dumped the sit on the banks. The total quantity desifted by
PWD in Buckingham canal i about 89,600 m’.0ut of which 70,000 m®
have already been removed by M/s.TPIPL. The removal of balance
19,600 m®is under progress. The above removal work wil be arranged

be e mmmetabad bafaen M)
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That, further an estimate has been evolved to remove the ash
deposited in Buckingham canal for 200 m length at pipeline crossing
by NCTPS-II based on the letter received from the District Collector,

Thiruvallur.

]
54.They have }so

Environmental Compensation of Rs. 4,12,20,000/- imposed to

\w'-
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the Tamil Nadu Pollution Control Board. They have further

submitted that quantum of compensation assessed by the




2016 for the same cause. They have also mentioned that certain
works have been done for the purpose of complying with the
recommendations nos. 12, 13 and 14 of the Joint Committee
report. So, they prayed for passing appropriate orders after
considering their objections.

55. Apart from filing their counter, they have also filed response to

the recommendation, of the Joint Committee report which was

57. Therealfter, th Jom‘m 'hkon dated nil
e-filed on 26.10.2021 which Wwas extracted in Para 4 of the

order dated 27.10.2021 which reads as follows:

1. Breamble
Itis respectiully submitied that a case, O.ANo.162 of 2021, has been Suo-Motu




In il these newspaper report,the allegation was that the Tamil Nadu Generation
and Distribution Corporation Limited (TANGEDCO) has deviated the pipeline alignment
in violation of i
clesrances granted. Also, TANGEDCO constructing the bridge for supporting coal
conveyor and sea water pipeline for proposed Ennore SEZ and for conveying bottom
ash siumry from Stage Il project to existing ash pond by dumping construction debris
along the river course without getting CRZ clearance. Further, i has been alleged that
there was leaks in the bottom ash slurry conveyance fines from NCTPS | which resulted
large scale spillage into water bodies causing ai pollution and water contamination. Also.
stated that the Controller and Auditor Generals report had mentioned about the ash
dumping is contaminating the ground water i those ereas.

It is respectiully submited that the Hon'ble Tribunal in the order
dated20.07.2021 directed vide.

Para - In order to ascertain the genuinensss of the allegations made in the
newspapar report and aisa the alleged violation, the Hon'ble Tribunal appointed a joint
committee comprising of (1) The Distrct Collector, Tiruvallur Distriot (2) a Senior Officer
from Ministry of Environmen, Forests and Cimate Change (MOEF & CC), Integrated
Regional Office, Chennal, (3) a Senior Office/Scientist from Central Pollution Control
Board (CPCE), Integrated Reglonal Gifics, Ghiennai, (4) The Supsintendiig Engineer
from Public Works Department (PWD) and Water Resources Organisation (WRO),
Chennal, (5) a Senior Offcer from Tamil Nadu Coastal Zone Management Authorlty
(TNCZMA), Chennai and (8) a Senior Offcer from Tamil Nadu Peliution Control Board
5 designated by ts Chairman to inspect the area in question and submit  factual as
well as acton taken report i there is any violation found.

- /f W=

10 - The Gommittss s directed to sscertain 8s o whether 1) thars are a1y

©iolations of conditions imposed in the clearances and permissions granted for Tamil

tvom ang Distribution Corporation Limited (TANGEDCO), iiywhother there
vas any devistion from the proposed alignment of the pipe =8 permitied under 1o
earanaes granted without obiaining any approvals of modiication of the same from the
was any leakage of esh pipe resulting In

v shat 1o the mature of damage caused 1o the water bodies on sccount of the seme
g tha. remedial mossuras to be taken for restoring the damage caused to the water

bara 11 - The commities Is also cirected to assess the environmental
compansation, If there Is any damage caused to the environment on aceount of the
allaged act of the Tamil Nadu Generstion snd Diswibution Corporation Limited

out the remadiation messures
Including the rectitying the contamination, f any, caused 1o the water body and water

qualiy in that area. )

It 1s submitied that in cue compliance of the order of the Hon's)
Joint Gommittoe Inspected the area In Guestion and submitied @ report to the Hon'ble
Tribunal, during September 2021.

Tribunal, he
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3. Submissions made the by NCTPS Stage LI, lll and IV(Ennore SEZ) to the

Committee

In due compliance of the order of the Hon'ble Tribunal, the joint commitiee
inspected the area in question and convened a mesting with NCTPS Power Planis
officials on 20.10.2021 and in response to Hon'ble NGT order dated.24.09.2021, the
NCTPS Stage |, I, Il and IV (Ennore SEZ) have furished the following information to

the commitee.

Table 1: Submi Ennore SE
SI.[Recommendations _ of __ the Submissions by NCTPS
N | Commitee vide report submitted to
o [Hon'ble NGT during September,

2021
7. |The TANGEDCO snall resume the | NCTPS -l

actiies pertaining to the NCTPS
Stage Il and Ennore SEZ Power
Plants within the CRZ area in
Kosesthalayar Riverl  Buckingham
CanalBackwiters only afer obtaining
amendment to the exising CRZ
Clearance from MoEF&CC.

During the meeting, it was submited that
the Ash siury pipeline work for NCTPS
Stage [l Project has very well been
depicted in the GRZ map coming in CRZ
IV, nd the same had been submitted to
the MOEF on 27/10/2015 itseff and that
the nature of work is not involving
waterfront or foreshore facilty and it s a
permitted acivity as per CRZ Rules 2011
and that as per para 4(IHb) of above CRZ
2011, for those projects fisted under this
nofiication znd  also aftract EIA
noffication 2006, for such projects
clearance under EIA nofiication only shell
subjet to being

TNEB(TANGEDCO) in the Stete Level
CZMA on 19/512015 wherein 1t had been
informed that 100 % dry fy ash collecfon
in'sios of one day (24 hours) generation
capacity and aiso that bottom ash would
be disposed through dry batiom ash
handing system and in case of
emergency, botiom ash wil be disposed
inthe Ash Dyke of NCTPS.




2

|NCTPS Til

Tor e operalon of the thermal pover
plant and the same is permissible under
the CRZ areas as per the notficaton of
MOEF 4CC and CRZ ries. Hence
amendment o the existing CRZ clearance
s notrequired.

However, since the Commiiee has
recommended to resume the actity only
afer oblaining amendment to the exising
CRZ cesrance from  MOEFACC,
| necessary acton’ clarfication in this
regard wil b arranged to be obizined by
NCTPS Stage Il (Respondent 10)
through TANGEDCO HQ (Prfect &
Enironment ving), f necessary 2nd that
TANGEDCO vl extend ful cooperation
tothe Commitee.

NCTPS -V (Ennore SEZ)

MoEF&CC as directed by the commities.
The TANGEDCO shell expedte removal of debris and dredged material from
Kosathalaiyar river and restore natural flow vithin October 31,2021,

fing for

Removal o the bri don debrs used t
8 nos. i the waterviay area on both east and west side o the exising RCC bridge
at the Kosasthaliyar fivr back waters wes stated on 11772021 saff and caried
outduring 82021 and about 16 mclared and tacked at a isanc of about 100m
and the same was shown to the Comitee on 20/1012021.

Removel of balanoe bickbat constuction debi of about 160 m'dumped In the

The Committee informed to clear away the brickbat consiruction materials away
from that area and utlized somewhere else for filing. It was ‘submitted that the
same will be cleared early and utiized for iling in low lying areas in the project
plant premises. It it was no

caused so fa for the movement of fisting boats and during inspection @,
fishermen boals vere found ferying through the beck weters under the exsing
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"As requested by the Revenue Offcials,
4821 and

femoval of filing sand has been started on

from Pier No.

progress.  Also, acti i

1o cut the already cast pils located in the water body up to the riverbed level
including removal of dumped sand within October 31 2021.
“The Fillng Sand Removal Status in Backwater Area as on 20.10.2021.

SLTQy of Filing e of | Present
No|sand dumped |removed from in Completion | Point  ~of|
| lin the water dsposal of
body{Cum) Filng sand
T (25000 S n | Neaby
progress | Stacker Re
| caer
1B&1D
izt ng sand :- For g
Ennore SEZ Project work inside Plant Area.
Total Length of Sand filed =230.30m (PR-09 to PR-19)

Total Length of Filling Sand Removed = 172.50 m (PR-12 to PR-18)

3. | The TANGEDCO shal striclly fufl

imposed in the  Envionmental
Clearence under the EIA Noffication
as amended and CRZ Clearance
under the  CRZ Notficaion as
Jamended  without violaions  and
Gevations for NCTPS Stage Il and
Ennore SEZ Power Plants uniie the
environmental damage aleady caused
by the operation of NCTPS Stage-| &I
Thermal Plants due to ash deposit in
the water bodies and the air-bome fly
ash in the nearby vilages causing
nuisance and air polution.

replace the existing ash sury pipe
lines 1, 2, 3, 4 & Spertaining to the
NCTPS Stage | with new cast basalt
e before December 2021 as aeady
comited to the Hon'dle National
|| Green Tribunal in Appliations Noi of
| |2016, 162 of 2016 & 98 of 2016,

§ and comply with the ~conditons |
|

The TANGEDCO shall procure and

Assured by NCTPS Stage Il and Ennore
SEZ Power Panis o comply with the
condifons imposed in the Environmental
Clearance under the EIA Notfication as
! amended and CRZ Clearance under the
CRZ Notfication as amended without
 violations and deviations.

(5129 mis) -~ Administrative approvl for
procurement of New cast basalt pie has
been subritted o HQ and it is under
process and wil be completed by June
2.

ASDL No:2 - (511 mirs ) - 1160 meters
of new cast basalt_pipe lies have been
replaced with available 3498 metres pipes

8

Ash Sty Disposal Line (ASDL) No -
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5. | The TANGEDCO shal also procure and
replace the retrieved pipes from ETPS
\uli\iud for ash slurry pipe fines 1 & 5
T wiaTne Giana 1 b

ASDL No.3 — (4942 mirs) - New cast
been  repiaced

basalt pipe hes

successiuly fom ash dyke to NCTPS
gate and there are no leaks developed in
ths pipeline.

7380 meters of pips have been suppled
and being replaced out of 10452 meters
of ardered quantiy for Line 2.8 3 for &
value of Rs:8.36 Crores Supply of pes
has been delayed due to Covid-19& lock

down.

ASDL Nod — (4942 mirs) - Tender for
procurement of 4842m of new cast basalt
pipes for a value of Rs. 4.32 Crores has
been lodged due to non-acceptance of
validity by the bidders, exorbitant steel
price hike and non acceptance of LD
terms of TANGEDCO dated 06.01.2021.
Fresh adminisirative approval has been

accorded by TANGEDCO Head quarters
for Rs.7.3 crores. Procurement action is
under process with Board Level Tender
Commitiee at HQ and will be completed.

by May 2022

ASDL Nos - (5511 mirs) - Adrministative
approval for procurement of New cast
basaltpipe has been submited o HQ and
itis under process and wil by complted
on June 2022.

Due fo Covid pandei, Naton vide lock
down has been imposed from Hiarch 2020
o September 2020 s per the guideines
of Government of India. Afterwards partial
ockdown was continued. At thet time i
the manufaclurer have stoppedresticted
thelr manufacuring actities.

Hence procurement process gol delayed
and consequently works have also been
deleyed.

“Administrative approval for procurement of
New cast basalt pipe has been submitted fo

HQand it wil be competed by June 2022.
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The TANGEDCO s siopping T
pumps soon after ideniiying leaks,
folowed by flushing with water and
replacing the damaged porton of the
ipe. However, the TANGEDCO is not
taking any mezsures to ciean up the
area, where leak has taken plae. The
comittee suggests that in addiion to
stopping the pumps, repairng. the
pies, the TANGEDCO shall aso take:
measures o cean up the area, where
ash slury has leaked, and transfer the
ashtinto ash dyke.

Work has been awarded for clearing the
area where ash leak ocours and to
transport the ash to ash dyke.

7. [ From he Tog books, e commites
observed thal, pipeiine leaks due to
pipe burstiupture of joints due to
ageing of pipes are very common and
frequenty (average frequency of one
leakiweek) taking place n okl
pipelnes. Apart from the leaks due to
pipeine  burstsrupture,  pinhole
leakage is taking place in altree ol
pipelnes.  The TANGEDCO is not
taking measures o recliy pinhole
leakages. If timely acton is not taken
to rectfy these pinhole leakages, it
{may lead to a mejor leakage. The
commitee  submis  that  the
| TANGEDCO shl immediately recy
the pinhole leakages in the pipelines
that are naioed by the patrolng team.

Whenever piole leakage oocurs, tmely
acton Is being taken 1o siop the pump
immediately as and when notced and
pinhole leskages are atlended by
providing petch pltes.

The TANGEDCO is replacing the

porton of the old damaged pipeline
vith pipes retrieved from Ennore
Themal Power Plant o arest
leakage. After replacement, the
damaged pipeines are laying at the
place of leak itsefl. The committee
submis that TANGEDCO shel take
measures to remove all the old
|damaced oioelines lavina in tha

The od damaged pie ale replacement
are being devoluted fo NCTPS Store and
in addiion steps have been taken to
devolute 3l the okl damaged scatered
pipe 1o NCTPS stoes, More then 95% of
the retrieved pipes have been devoluted
10 stores. Balance 5% wil be devoluted
vt two days.
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TThe TANGEDCO shall cany oul | Separate gang (oonsising of 12 Nos.)

patroling of ash siumy disposal pipe |with Jeep for Patrollng of Ash slury
fines round the clock to nofice and |disposal fine to a streich of 55 KM is
avert the leakages of pipe fnes, 50 as | being caried out round the cock to avert
o prevent the disposal of ash int | leakage of e s, s0 a5 fo prevert the
Kosasthalayar River, Buckingham |leakege of ash sy o the
Canal efc. il the replacoment of | Kosasthalayar River and Buckingham
existing pipe fnes. Candl.
ung specion, e comiiee observed thal e ash prevously removed from
Kosasthlaiar River and Buckingham canal was stored near the polnt of
excavaion. Duing rinfalthe ash il get itorver & canal agin. The comitiee
<ubmis that the TANGEDCOR PWD shall ensure that the removed ash shall be
ransferred to 2sh dyle.
Kosasthalaiyar river:
diver and dumped
g he end of Dec20. Out of which 25k m” hve areacy een removed by
Mis.TPIPL. The removal of balance 1.85 lakhs m® is under progress. The above
" March 2022.

Buckingham Canal The PWD s de sited the Buckingham canlend dumped
1o it o the banks and tis work was completed during th end of March 21. The
ol quantly de sited n Buckingham canal s about B9800 . Out of Which
70000 i have lready been removed by Mi:TPIPL. The remava of beance
19,600 m" is under progress. The above removel work will be-amanged to be
‘completed before Mar22.

1o |

43
s | s w
(assesse

(assesse 4’
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Thiruvallur.

Further an esfimate has been evolved to remove 200 m length in ‘B Canal at
pipefine crossing by NCTPS-II based on the letter received from the collector,

The NCTPS Stage-l shall remit
‘environmental

thousand only) assessed by

of ash slury i water bodies.

he | The leakages through Ash siuny disposal

compensation | lines have been minimized now and the
OfRs.4,12,20,000- (Rupees  Four |leakages of ash slury in water bodies
crore twelve lakhs & twenty |have been averted fo the maximum

the | extent. It is submitted that as all we know,

Comittee for continuing the disposal | TANGEDCO is a service ~oriented

organisation which provides free power
supply to agricuture servioss, weavers,
huts, and also provides power supply to
domestic consumers at subsidary rates.
Moreover TANGEDCO s now facing
severe financiel crunch. Hence, it is
prayed and submited that the
assessment by the committee o remit the
environmental  compensation of R,
4,12.20000-{Rupess four crore twelve
lakhs & twenty thousand only) is very
huge and a burden to TANGEDCO.
Henoe tis requested that NGT committee
may please reconsider and recommend to
wave  of the  Environmental




72 e unt shll provide dust nefsimesh
towards  Seppakkam  vilage 0
miimiz the impacis of fy ash dust
and stack emissions.

The work was awarded for provdng dust
nelimesh of size 2mm X 2mm rear|
Seppakkam Vilage to @ lengh of 324 m
and height of 3 m is Issued to tel
contrector and the work il be
commenced shory and completed before
Nov-2021.

For NCTPS1, Maximum namber of ESP
filds Is Kept in senice in all the three
unis 50 2 to meintzin the emission witin
the standerd norms by close monioring of
ESP flds.

The unit shall augment the air pollution
control devices installed in Stege-1 & 1!
and ensure that stack emissions are
complying vith notiied standards. The
units shall ensure that OCEMS
installed in Stage-| & Il are working
properly and real fime actual data s
transmited fo CPCB 2nd TNPCB
servers.

propery. Sincs, it has been reported by
the TNPCBICPCB whenever the
excesdance of emission noms.

For NCTPS-2, Renewal of field infemals
of 42 Nos. (Unit 182) s under progress
and il be completed by May 2022.
Tenderfor FGD s nder process.

A temporary bund has been fomed
adjacert to Seppakkam Vilage 0 prevert
the entry of water ino the Vilage. For
stingthening the earthen bund and
forming toe drain, I Chennal have been
appoited a5 Consultnt. The repot is
tecelved and the work will be commenced
by Ennore SEZ ProjectTANGEDCO.

“The uni shall srengihen the earhen
bund laid towards Seppakkkam vilege
and ensure that runof fom ash dyke
or ash deposiions are not carfed fo
vilages. The unit shel provide & drain
before the bund so that runoff vter s
collcted In drains end can b ffied
backloash dyke.
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1. Laying of ash siury pipeline for NCTPS i within the water body (CRZ ares) has
been stopped since 27.07.2021. The debris and construction material that were
previously dumped in the water body s removed and presently there s no
obstruction and fishing bots are sailing in the water body. The debris that were
removed from the water body re depostted around 100m away from the river
benk. Though the debris are not bsiructing low of water but during rainy season
tmay be washed ino the river, hence committee suggests that the debris may be
utized or disposed safely in Mis NCTPS own land away from the water body by
November 30, 2021.

d by NCTPS-IIl

2. Construcion work of il for the supporing structure forlaying of coal conveyor /
pipelines of NCTPS IV (Ennore SEZ) in the water body has been stopped. Itwas
reported that during construction activty about 25,000 m® ofsit/ debri / dredged
sand from MisKPL was dumped in the water body. In compliance to Honble
NGT orders Mis NCTPS stage-IV have started removal of sit / debris/ sand inside:
the water body since 04.08.2021. As on 20.10.2021 about 19,500 m’ of quaniy
is removed from the water body and about 5500 m of debris Is yet to be
removed. Removal of debris was in progress and by October 31, 2021 the unit
shall completely remove the debris from water body as committed. The debris
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Debris removed
Ennore SEZ construction sife

. The ash sluny pipelines from NCTPS Stage-l cross Buckinghem Ganl

Backuters and Kosasthlaiyar River and reach the Ash pond. On the day of
nspection, Ine -1 & 3 were In servce. e -2 under replacement, fine-% was
nder maitenance and ne-5 was standoy. The curent staus of replacement of
ash pipelnes Is given intable 2:

Table 2 Status of repiacement of s ppefnes 25 01 20102021
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4. Although minor leakages of zsh slury pipeine 4, at two places, Were noticed at
the time of inspection, no other mejor leakages were nofied. The unit s taking
steps to arest the leakages immediately so that the surrounding area Is not
contaminated. Measures taken by Mis NCTPS for early detection of eakages are
as follows:

A dedicated patrol team of 12 members (two vehicles) is appointed by Mis.
NCTPS to nspect walch the pipelnes for any leakages. The patrl team s
working 2447,

Soonafter detected, the pumping of s stopped.
The surounding area is deaned and the quantly of fy ash leaked is removed
and ransferted to ash dyke.

During the meeting, the commitiee lear that the top Management stating
from Chief Engineer who is heading Mis NCTPS stage-| and senior offcers
are  closely checking the records for leakages and to immediatel take
measures for amesting the leakages in the pipes

Leakage of pipeline 4 observed during inspection

5. Removal of earlier depostion of ash from the leaky pipeline areas and
ransportaton ofthe same {o ash pond was going on.

6. Previously when the leaking portion of the pipes were repiaced vih new ones,
the old pipes v left near point of replacement itsef. Due to these, many oid
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Table 3; Details of removed pipes from ash handing area

SlNo | Monih Tengh of old ash pipelines Remarks
removed (1n metres)

e flue gas emission was noficed from the boler stack of NCTPS Stage Il at
s tean & inmmertines Thewiah tha nit has Installed Online Continuous Emission

7. Dense




generated whenever exceedances are observed however the unit is yet fo take
corrective actions.

Dense smoke from stack of NCTPS-1 and storage of worn ou plpes 1n
NCTPS  premises

5. Remarks & Findings of the Committe

|8l Recommendation of the
[No|  Committee during September

Remarks of the Committee based on
Inspection on 20.10.21

{71 T'he TANGEDCO shal resume e
! lactivtes pertaining to the NCTPS
| |Stage Il and Ennore SEZ Pover
Plants within the CRZ area in
Kosasthalalyar River! Buckingham
CanalBackwaters ~ only  afer
oblaining amendment o the exising
CRZ Clearance from MoEF&CC.

Duing _inspecton, o _constructon
activies were carried out nside the water
bodies in CRZ area by NCTPS Stage Il
and Stage V (Ennore SEZ).

.| The TANGEDCO shall expedite
removal of debris and dredged
material ffom Kossthalsyar river
and restore natural flow within
October 31, 2021.

Supporting struciures forfaying of ppeline
for NCTPS Il inside the water body in
CRZ area have been stopped.

The debris and construction meteral that
were previously dumped n the water body
is removed and presently there is no
obstrucion and fishing boats are sailng in
the water body. The debris that were
ronovd fon the vater_body are

Aanncllod armind 40m




"ay be utized or disposed safely in MIs
NCTPS own land away from the water
body by November 30, 2021.
Construction work for the supporing
structure for laying of coal conveyor /
pipelines of NCTPS IV (Ennore SEZ) in
the water body In CRZ afea has been
stopped.

1t was reported that during construcion
activity about 25,000 m” of sit / debris /
dredged sand from MisKPL was dumped
in the water body. In compliance o

would be used fo leveing and fand iing
vitin the constucton ste.

Rssured by NCTPS Stage Il and Emore
SEZ Power Pints to comply further vith
ihe condiions mposed i the
Environmental Clearance under the EIA

The TANGEDCO shal sticty fufll
and comply with the condiions
imposed in the Envionmental
Clearance  under the  EIA
Notficaion as amended &nd CRZ
| |Cemance under e CRZ

Notficaon as amended wihout
Vilations &nd deviations for NCTPS
Stage Il and Emore SEZ Power
Planis unlke the envionmental
damage already caused by the
operation of NCTPS Stage- & I
Thermal Plans due to ash deposit
in the watar hodles and the air-
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4. [The TANGEDCO shall procure and
| replace the existing ash sy pipe
lines 1, 2, 3, 4 & Spertaining 1o the
NCTPS Stage | with new cast basalt
pipe before December 2021 as
alteady commited to the Hon'ble

National ~ Green  Tribunal in
Applications No.8 of 2016, 152 of
12016 & 198 of 2016.

Pipelines 1 and 5 wiere earlier replaced
with the second hand pipes retieved from
Ennore Themal plant (ETPS) in August
220.

It was reported by the NCTPS Stage- |
offiials that for ipeline 1 (5129 mirs) and
pipeline 5 (5511 mirs) administrative
approval for procurement of New cast
basalt pipe has been submied to Head
Offce and it s under process and il be
completed by June 2022.

For pipeline 2 (5511 i), 1160 meters of

| new cast basalt  pipe lines have been

replaced with the avaiable 3498 mefres
pipes and the remaining work is being
carred out and reported to be completed
by December 2021.

For pipeline 3 (4942 mits), new cast
basal pipe has been replaced from ash
dyke to NCTPS gate. Balance pipes of
length of 1050 mefres inside NCTPS
premises to be replaced.

It was reported by the NCTPS Stage-
offcials that supply of pipes has been
delayed due to Covid-19 & lock down.
Aftervards  partial  lockdown  was
contiwed. At that time all the
manufactuer have stoppedirestited thelr
manfacuring  ecives.  Hence
procurement process got delayed and
consequently works have also been
delayed. The ~ balance pipes of length of
1050 metes inside NCTPS premises vill
be replaced on recelpt of balance
materials.

For plpelne 4 (4942 mis) no replacement
works have boen started.

It was reported by the NCTPS Stage-
offcls that fender for procurement of
4942m of new cast basalt pipes for 2
value of Rs.4.32 Crores has been lodoed
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procurement acin is under prooess Wi
Board Level Tender Gommiee.at Head
222.

~The TANGEDCO shall o procure |t was reported
and teplac hertived pes o | offcidl tatfor il 1 (5129 i) and
ETPS ulized for sh sty ppe |ppeine 5 (5511 i) adminstitive
nes &5 potining o the NCTPS | approval for procurement of New cast
Sge vithnow catbasal ppe to | bl pe has been subited o Hezd
pemanety resle the sury ash | Offc and s under procos ad vl b2
isposal bodies. pleted by June 2022
5 e TANGEDGO & sopping th | Remoal f eatr Geposfon of ash fom
| {purps soon aes denfyng s, e ey pipeine arees and ransporaton
| olowed by fushig i vater a | f e same 1o ash pond ves under|
replacing the damaged poron of | progrss. |
the pipe. However, the TANGEDCO |
is not taking any measures to clean
up the area, where leak has taken
plce, The comitee sugges's tat
n addition to stopping the pumps,

repaiing the  pipes,
TANGEDCO shall also fake

where ash slury has leaked, and
transfer he ash tinto ash dye.

From the log books, he commitee
obsenved tht, ppelne lecks due ©
e burstrupture of jons due to

e TANGEDCO hs engaged a separaie
patrol team to ientiy the pipeine lecks
fortoking measures to amest the leakages
immedictely. 1 was reported that
measures o recify pnhole leakeges to
avoid majorleakage ae also underaken.

to rectfy pinhole leakages. f tmely
action s ot taken to rectfy these
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‘ash dust and stack emissions.

The it shall_augment the i
polstion control devices Installed in
\Sl,sga—\&ll and ensure that stack overhauled  end  renewalrectcation
amissons are. complying _ with | works are carfied out f any demaged /
noffied standarcs. The units shell|vom out spares duing Annuel Overhiul
ensure that OCENS instaled n | (AOH) and avallbl shutdoun period.

\ Stage-| & Il ate working propery | For NCTPS-, Renewl o flld rfemals
| |and real time ectual data is |of 2 Nos. (Unit 182) is under progress
|| ansmied to CPCB and TNPCB | and wil be complted by My 2022

' senvers. Tender for FGD o conirol suiphur
|

|18

emisson s under process.
The Onine Confnuous Emission
Monlorng System (OCEMS) for the
parameters PM, SOx & NOy installed in
Stage | (Al thee bolers) & II (Al tvo
bollers) are connected to TNPCBICPCB
senver.

Twas raported tha for svengihening the
ash pond earthen bund and forming toe
drin, T Chennal has been appointed 2
tnat unoff fom ash yke ot ash | Consulant. Alo, reported tht the repot

doposiions are ot caried | fom I, Chennal has boe reched nd

\ilages. The it shal povide a|the work il be  commenced B

craln before the bund so that rnoff| TANGEDCO.

eter i colecied ndrains and can | Conitee suggests thatthe helgh of the

be lifted back to ash dyke. earthen bund shall be increasedto2m |

& Uil shal_stenghen e
cathen bund laid tovards
Seppakkkam vilage and ensure

6. Recommendations of the Commitiee

6. Recommendations of the Commitiee.

1, The TANGEDCO shall complete the mﬂnmmaﬁmé of the committee
consituted by the Hon'ble NGT in 0.ANo.08 of 2016, 162 of 2016 & 188 of 2016,
vithin the time fine committed.

2. The TANGEDCO shall also complete the recommendations of the commitiee
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assassed by the commites constuted by the Hor'ble NGT in 0.AN.162 of 2021
and submitied to the Trbunal in September 2021,

4 The urit Mis NCTPS Stage- shall augment the air pollton control Ueiicss
stalled and ensure that stack emissions are compling Wit the stpuiated
standards atall tmes.

5 The unit Mis NCTPS Staged shal increase the height of the bund near
‘Seppakkam Village to 2.

6. The consiuction debrs removed fom the water body by WIS NCTPS Stage-ll
<hll be utiized or disposed safely In Mis NCTPS own land away from the weter
body by November 30. 2021

s, therefore, prayed that this Horle Triounal may take on record the sbove
s report based on the observations made by the Joint Commites and pass
appropriste and furher arders as this Hor'le Trbural may deem fit and necsssery in
the circumstances of the Gase and thus render justice

. o e

orest range Offcer, Revenue Divisons! Offcer,
Directorate of Environment Chennai Ponneri, Thiruvallur Distict.
resenti representing
Taminadu Coastal Zone Management Distit Collector,
Authorky. Thiruvallr District

4“‘-:2— 2
Wihasivendi Adutraya,

Jaint
Tarmi Nadu Pollution Control Board, 3
Chennal

herinal,
T
! ol
Mahima Rsidha
Scientit O Sclentst D"
CPea, MoEF & CC.
Regional Directorate Chennl. \ntegraied Regional Offcs, Ghenal.

- ‘ e -
58. Thereafter, this Tribunal had passed following orde:

5. It is mentioned in the report that there are certain cases
related to the same issue pending before this Tribunal as
Original Application Nos.08 of 2016, 152 of 2016 and 198 of
2016. Further, it is also seen from the report that environmental
compensation of Rs.4,12,20,000/- was assessed, but what is the
nature of action taken for recovery of the amount has not been
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7. The regulating authorities are directed to file their further
action taken report regarding action taken by them in respect of
the violations noted at the time of inspection on the earlier
occasion and also on the subsequent occasion before this
Tribunal on or before 22.11.2021 by efiling in the form of
Searchable PDF/OCR Supportable PDF and not in the form of
age PDF along with necessary hardcopies to be produced as
per Rules.
8. The Registry is directed to commumcam dns arder to the
official
and compliance of the direction.
9. For objections (if any) to the report and consideration of
report, post on 22.11.2021.

59. On 22.11.2021, this Tribunal had considered all the connected

cases related to TANDEX ssue and considered the

reply affidavit filed by TA Jin O.A. No. 162 of 2021

regarding the compliance em and extracted Para 32

was t after reply
affida the TANDEGCO in O.A. No. 16! 1 and
0.4 @R024ggndfled furthggepliprees teps
takew b rectify the defig iencies w}uch w out
in the earlj %eedmgs the brz? sh slurry
statemeM Bbas . er which

\\__/
reads as follone® b ) '*

43, With regard to para 4 and 5 of facts in brief of the application, the
statement of the Chief Engineer of NCTPS-I of the 4™ Respondent on the
status of Ash Slurry Disposal Lines (ASDL) of NCTPS-1 are as follows:
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b. Ash slurry disposal Line No.: 2&3
For the procurement of new cast basalt pipes purchase order (P.0) has
been placed on Mjs Turbo Engineers, Coimbatore for a length of 10,452
meters for a value of R8.36 Crores with a delivery period of 10
months. About 7392 metres (70%) of new pipe Lines have been
supplied and the balance quantity was delayed due to Covid-19 which
came in to effect from March 2020. Line No 3 (Total length 4942

metres) pipe has been replaced with new pipes from ash dyke to NCTPS
gate for about 3892 metres out of 4942 metres (78.7 % completed).
Line No.2 (Total length 5511 metres) wom out old pipes dismantiing
works in progress. Replacement of pipes with the avallable quantity
3500 metres will be taken up shortly.

Meantime, the suppliers, Mjs Turbo Engineers In  letters dated
27.4.2021 and 10.06.2021 have informed their inability to supply the
balance quantity (30%) due to Covid-19 second wave & huge raw
meteril cost escalation, However, action is being taken to complete the
work on emergency basis.

<. Ash slurry disposal line No.:4
As for the procurement of new cast baszlt pipes for 2 length of 4944
metres for a value of Rs.4.32 Crores, the tender has been lodged due to
non-acceptance of validity by the bidders, exorbitant steel price hike
and non acceptance of LD terms of TANGEDCO. Hence, fresh proposal
for administrative approval was sent and the same has been accorded
by TANGEDCO Head quarters on 07.05.2021. Procurement action is
under process. However, as a contingency measure the worn out pipes

are being replaced with the Pipes avallable. After recelpt of new pipes,
the work is expected to commence in Dec -2021.

A Bch Slurry Disnosal Line No.: 5
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60. This Tribunal also expressed its displeasure regarding the
steps taken by them for replacement of pipes which are subject
to breach resulting in fly ash spilling in the order. This Tribunal
also considered the reports submitted by the Pollution Control
Board in O.A. No. 122 of 2021 signed by the Chief
Environmental Engineer, Pollution Control Board on

02.11.2021, e-filed on 03.11.2021 and extracted in Para 13 of

REPORT FILED ON BEHALF OF THE 6™ RESPONDENT
TANIL NADU POLLUTION CONTROL BOARD.

|, S. Ragupathi, Sfo. R. Sanganan, Hindu, aged about 57
years, having office at No.76, Mount Salai, Guindy, Chennai-600 032,
do hereby solemnly affirm and sincersly state s follows:-

1.1 am the Joint Chief Environmental Engineer, Tamil Nadu
Pallution Control Board and | am filing this Report on behalf of the 67
Respondents Board and as such | am well acquainted with the facts of
the case as per records.

2. It is respectfully submitted that the Hon'ble National Green
Tribunal(S2), Chennal in its order dated.07.06.2021 in O.A.No.122 of
2021 directed as follows

“Para 15 : the members of the committee as well &s the official
respondents immediately through e-mai, so as to enable them to
comply with the direction and for filing their independent response to
the allegations made in the application and aiso for filing  their
independent report as directed by this Tribunal”

3. It is respectfully submitted that, in compliance of the above

Honhia NGT arar the ares wae inenanted hu officials of fha
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being pumped into ash pond which contributes 3,300 Tons of
Fly ash.

ii) The ash pond is located about Skms from the Thermal Plant
sprawling at an area of about 245 Hectares.

i) The total quantity of ash deposited was 65 Lakh Cubic metre,
out of which 22 Lakh Cubic metre has been already removed
and transported. Hence left out with 43 Lakh cu.m of ash at
present

W)Both the Stage-1 & 2 Thermal Power Plants have been
designed for 40% Wet bottom and hence generation of ash
slurry is inevitable. Only the Stage-3 Thermal Power Plant is
designed for a dry bottom and hence ash will be disposed to the
ash pond as a contingency pian in case of emergency only.

V) The pipelines of Stage-1 were commissioned during 1994-95
and hence more than 25 years old. They have become rustic,
corroded and brittle with numerous cracks. There are total 8
Nos. of series of pipelines of which 5 Nos. carry ash slurry and 3
Nos. being used for recycling the fitered water.

vi)Out of the above 5 Nos of pipelines, Line 1 & 5 were repiaced
and got completed during August 2020. These pipes are old
used pipelines brought from Ennore Thermal Power Station
(ETPS). They are Cast Basalt-lined having an outer diameter of
406 mm and Inner diameter of 356mm. Replacement of Line 2
&3 is in progress with new Cast Basalt pipes, but for Line 4 the
unit is yet to procure new pipes. The TANGEDCO has
commitied a timeline for replacement of all the 5 Nos. of
pipelines by December 2021, to comply with the orders of the
Hon'ble Tribunal in Applications No.8 of 2016, 152 of 2016 &
198 of 2016.

Vi) Both the series of ash pipelines of Stage-1 & 2 comprising
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cross the adjoining Buckingham Canal and Backwaters by
supporting bridges.

vii)  The pipelines cross across Buckingham Canal,
Backwaters and the Ash Pond. Although leakage of fly ash from
pipelines were not noticed at the time of inspection,
accumulation of fiy ash deposits st persists in Backwaters and
Buckingham Canal, due to the leakage of ash slurry from the
ageing pipes. As a result, Buckingham canal and backwaters
have become a cesspool of ash. The ash pond is found
deposited with huge quantum of ash to an average depth of
about 4 metre. Excavation and transportation of ash from the
ash pond is noticed and requires removal on large scale. The
earthen bund is about 7 metre height surrounding the ash pond
of which a portion of bund has been raised another 3 metre
height to augment the storage of ash. Raising of bund for the
entire circumference is incomplete. The pond is devoid of Geo-
membrane lining. There are no mechanisms for spraying /
trickling of water to control spreading of ash in the air causing air
pollution.

i) Laying of ash pipelines for Stage-3 (3 lines reported as one for
Fly ash slurry, one for Bottom ash slurry and third one for
recovery of water from Ash pond) was in progress and the
pipelines will be laid parallel to the existing pipelines of Stage-1
& 2. It crosses the Buckingham Canal and the adjoining
Backwaters by RCC supporting Bridges. Piling work for the
supporting Bridges and laying of pipelines were stopped
temporarily and it was reported that the unit has stopped the
piling work and pipeline laying due to the case filed before the
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Partially completed ash slurry pipelines for the M/s.NCTPS |
stagell

4. It is respectiully submitied that Combined Environmental
Clearance for expansion of 1 x 800MW North Chennai Thermal Power
Plant (Stage-3) and CRZ clearance for the following foreshore facilfies
at villages of Ennore & Puzhudivakkam in Ponneri Taluk of Thiruvallur
District has been granted by the MoEF & CC dated 20.01.2018 with
certain conditions. The validity of EC is up to 7 years from the date of
issue i.e 19.01.2023.
a) Coal conveyor having length of 3.5 km and elevation of 6 m
for coal transportation from Ennore Port to NCTPS Stage -l
TPP.
b) Supporting tresties (Steel frames) for coal conveyor at about
6 m/8 m from ground level.
©) Sea water intake from fore bay of NCTPS stage Il intake &
outlet pipe to pre caoling channel of NCTPS for discharge

with intake pipe length of 3 km and outiet pipe length of 1.5
km

d) GRP( Glass reinforced Plastic) pipes on the around level for




5. It is respectfully submitted that vide para 6 of EC issued, it is
mentioned that the fly ash and bottom ash would be collected and
stored in the silos and supplied to cementibrick industries for
manufacturing cement and bricks.  100% dry fiy ash collection will be
done by providing pressurized dry fly ash collection system.

6. It is submitted that on scrutiny of the Environmental clearance
and CRZ Clearance, it is noticed that there is no speciiic mentioning
about the laying of pipelines in CRZ area for conveying the bottom ash
o the ash dyke or bring back the ash pond water from the ash dyke to
the plant for reuse except the mentioning of *Ash pond water will be
collected, treated and reused for slury making”

7. It is respectfully submitted that the TANGEDCO must strictly
fulfil and comply with the conditions imposed in the Environmental
Clearance and CRZ Clearance without violations and deviations for
Stage-3 TPP, unlike the environmental damage already caused by the
operation of Stage-1 & 2 Thermal Plants due to ash deposit in the
water bodies and the air-bome fly ash in the nearby villages causing
nuisance and air pollution.

8. Itis further submitted that the leakage of ash pipelines provided
for NCTPP Stage 1 and accumulation of fiy ash in Buckingham Canal
and Backwaters has become an everyday phenomena and these facts
have been already dealt by the Hon'ble Tribunal (SZ) in Applications

No.8 of 2016, 152 of 2016 & 198 of 2016. In this regard, the Hon'ble
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Pollution Control Board (CPCB), T, Madras, TamilNadu Pollution
Control Board (TNPCB) in its order dated 25.05.2019 to ascertain the
status of fly ash / bottom ash disposal, damage caused to the
environment, environmental compensation if so what is the nature of
damage caused and remedial measures to be taken and also assess
the environmental compensation for the damage caused to the
environment. Also, Hon'ble Green Tribunal (SZ) passed orders dated
December 21, 2017 to deposit the required funds to PWD/WRD for
removing the accumulated fly ash from Buckingham Canal &
Backwaters and also ordered TANGEDCO to replace the ash slurry
pipes as early

In pursuance to the orders dated December 21, 2017 in
Applications No.8 of 2016, 152 of 2016 & 198 of 2016 by the Hon'ble
National Green Tribunal (SZ), TANGEDCO deposited a sum of
Rs.28.50 Crores to PWD/ WRD for the work of Dredging the
Backwaters (Kosathalaiyar River) deposited with fly ash between
NCTPS Main gate up to KPL (Kamarajar Port Limited) Main gate for a
length of 2400 metres. In addition, they had also deposited Rs.66.23
Lakhs for removal of fly ash deposited in the adjoining Buckingham
Canal between NCTPS Main gate up to KPL Main gate for a length of
2400 metres. Though the works have been reported to be completed
in all aspects by December 2020, accumulation of fly ash still persist in
the completed stretch of Buckingham Canal

Further, the TANGEDCO has remitted an amount of Rs 16.461

Crores as Environmental Compensation for the period from
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01.11.2004 to 12.11.2019 as assessed by the TNPC Board based on
the findings of the violations noticed by the Joint committee constituted

by the Horvble NGT in the above said cases.

Under the above cireumstances, it is humbly prayed that this
Hon'ble National Green Tribunal (Southern Zone) may be pleased to

such order as it may deem fit and proper In this facts and

b
aircumstance of the case and thus render justice.

BEFORE ME

vi 1o
1, 5. Ragupathi, So. Thiru. Sanganan . working as Joint Chief
Environmental Engineer, Tamil Nadu Pollution Control Board,
Ghennal, do heraby verify that the contents of above report are true to

the best of my knowledge through records.

have reit
the pipeliné

suggested by the Joint Co
2017 itself. Thereafter no such’ smdy has been conducted by
TANGEDCO for the purpose of taking remediation process. That
also will have to be considered for the purpose of permanently
resolving the issue in that area.

16.We are also not satisfied with the manner in which the
replacements of damaged pipes are being carried out by
TANGEDCO. Further, it is also seen from some of the reports
filed by them that thev are going to replace the same with old
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what is the timeline required by them for that purpose and that
t00 they are not expected to take long time as already the people
in the area are suffering and environment is adversely affected
due to their negligent act for the past 5 to 6 years at least,
though it may be for a much longer period, if it is traced to its
origin.

17.So, we feel that short time can be given to TANGEDCO to
come with an action plan with shorter time line for replacing the
pipes and stating the difficulties they are facing for the purpose
of procuring funds and administrative sanction , then necessary
direction can be given to the higher level officials to deal with the
same and remedy the situation. They are also directed to come
with the report regarding study if any, conducted by TANGEDCO
themselves for the purpose of implementing the remediation
process through an mdependcnl agency as recommended by the
Joint Committee in the y They are directed to submit

Tribunal, them this Triby compelled to pass some
coercive orders to implemeny with shorter time line and
also appoint an independent ¢ ittee to go into these aspects
and submit a report at the_ "ANGED(

18.The neg;w.s directd nicate rder to the
official 1gspk DCO for

their ing 1atjor d compi % d

19.For Pt o o taken QlE
GERCET TN Y
mcess,i Pun #5ost on 30 g

if dated 30.11.2021, considering the

decided
also in that E
memo dated 30.11. mn 0.A. No. 182 of 2021stating certain
aspects and that can be considered by the Tribunal along with
the original application.

63. Respondents no. 9 and 10 in O.A. No. 162 of 2021 have filed




FILED ON BEHALE OF THE 10

I, RRemkumar, son of Ramdas, aged sbout 58 years residing at A2
Power Apartment 25, Zackaris Colony Main Road Choolsimedu,
Chennal 600 094 , do hereby solemnly affirm and sincerely state as
folows:  *

1. 1 sate that | am the Chief Engineer, representing the 10th
Respondent nersin and as such T am well acquainted with the facts of
the case from the available records. 1 am filing this undertaking for
myself and on behalf of Respondent No.e.

2. Lstale that this Hon'ble Tribunal on 22.11.2021 was pleased to
pass the following order :
"17.S0, we fecl that short time can be given to TANGEDCO to come
with @n action plan with shorter time line for replacing the pipes and
stating the aifliculties they are facing for the purpose of procuring
funds and administrative sanction , then necessary direction can be
given to the higher level officials to deal with the ssme and remedy
the situation. They are aiso directed to come with the report regarding
study if any, conducted by TANGEDCO themseives for the purpose of
the process through an agency
s recommended by the Joint Committee in the year 2017. They are
directed to submit these reports and action plen on or before
30.11.2021. If they did not come with & proper action plan to the
setisfaction of this Tribunal, them this Tribunal Wil be compelled to
pass some coercive orders to itplement the same with shorter time
line and also appoint an independent committee to go into these
aspects and submit a report at the expense of TANGEDCO,

ordar and in compliance of the
Statusssction takan repart is

1 immsinesion pcant securaiy

fi i siste thet In North Chenns! Thermal Power Station-i (NCTPS-, &
Mok, Ach Siury Gisiatsl Hnas (ABDL) were crocren n oravoss Taon vt

o 121 e Soove mesinas ore being exooeed

“natinas: 0

ASOL No.1s % - (5125 mus sacm) & Adminierrasie -
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ASDLNo.4 - (4942 mirs) - Tender for procurament of 4342m of new
cast basell Pipes Is under process and will be completed by May 2022.

2

T state that due to Covid-19hendemic, Nationwids lack down has been
from Moren 2020 to September per.

aciiies 47 hance e +upolY & racuon werke e 4SO 3 8
celayed

e ¢ e dah dopost of about 435 Lakn Cum in e
Kasssthalaiyer River for a fength of 2.4 ke fo in Gote to KPL

mein G hat bean dusited ot o com o . 20.5 Core rougm P Bt
the period from June to Dec 2020.

T stnte that simiarly Ash deposits of sbout 134 Lakh Cum in the
Buckingharh Canal for 3 length of 2.4 Kms NCTPS main in

ot ean dasifed ot cos ofha. 66,23 Lakne twrous PHYD Gurig e
period from June to Dec’ 2020.

10| te rot s parthe diren o Dkt Cohenms T, 400
Geposits of about 8813 Cum In the Buckingham Cans northern sna

pericd from 24.10.2021 to 15.11.2021.

11,1 state that ash Gyke Bund and ASDL Bund strangihening works are
being taken up continuously. Also ASOL supplying sieepers ara. roplsced /
repaired then and there to Improve ASDL system. )
12. 1 state that necessary steps are being taken by planting Bamboo
Ssingh fo Srmsing sredohcutire ares of Ach ey Cooes Loes e
North Chennal Thermal Power Stations (NCTPS-1 & 1), up to Ash Dyke
through Soclal Forestry Schemle by outseurcing the works to Forast
Department

2 -
3

% NUMbIY prayed that this Hon'ble Tribunal may be piessed to take
the prasent underiaking on record and thus render fustice.

LATED AT CHENNAT ON THIS THE 26™ DAY OF NOVEMBER 2011

10% RESPONDENT

o

crier Senben
ORI CHEAL THERAL PORER STATION
NS, S NALSE) 30

VERIFICATION

1. R.Ramkumar, son of Ramdas,

B9ed about 58 years years residing at st A2
Power

Apartment .25, Zackerla Colony Main Roed Choolaimadu,
Chennai 600 094 do hereby verly that the contents of paras ¢ to 13 are
irue 10 the hest of my knowledge and 1 have ot sunoressad Ay marerer
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64. Heard the Learned Counsel for the applicant and Learned
Counsel for the respondents in both the cases.

65. Mr. A Yogeshwaran, Learned Counsel appearing for the
applicant in 0.A. No. 122 of 2021, argued that it is seen from
the Joint Committee report that there was violation of laying

pipeline through the CRZ zone which was not permitted as per

the Environmental Clearaf ks CRZ clearance granted

to this project. Further the {i

B

show that even the directigl§

fof the Committee will go to

by this Tribunal in O.A.

with and

b .

-
ecojogical
aspect

the i
regardingg&

is being dealt 2 ) nan:
other connected cases and the mionitoring of the replaced pipes
is also being done in that case. The other aspects regarding
damage to environment etc. can be considered by this Tribunal

in the ather cases
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instead of ratifying the same by amending the Environmental
Clearance and CRZ Clearance without following the procedure,
as it is seen from the reply affidavit that they are taking steps to
amend the Environmental Clearance and CRZ Clearance for
which necessary steps have already being taken and the order
of this Tribunal that there is violation cannot be taken as a

permission for the MoEF&CC to allow the amendment without
==

following the procedure. IS} £3want to change the scope
of the alignment, they e to apply for fresh

Environmental Clearance

Notificagion
this r

repn

gpurpose and that will be

(50
\ s igsued in

the Ministry. He had relied on{§

By sigggglealiors ermll§ 1 V.
dﬂ—s ! in support of their case. m
1o ¢ Q

67. The Leargetd c%nsel for the GANDGECO sulafaif ﬁl even
\ % i
\ Y

ntion
c&n‘ which

of the authorities to include this aspect for which they have

at the
about the'

pipeline is inevitd

already moved the Ministry for amendment of the
Environmental Clearance and the CRZ Clearance to incorporate

this asnect as well Mirther all stens have heen taleen hy them
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they are also taking steps to conduct the remediation measures
as directed by this Tribunal in O.A. No. 08 of 2016 and ordering
payment of simultaneous compensation in both the cases will
cause great hardship to them. The Learned Counsel also
submitted that they are prepared to abide by any condition
imposed by this Tribunal to avoid further breach and after
orders passed by this Tribunal they have stopped the work of

laying pipeline through

the work only after o ecessary permissions in

accordance with law.
68. The Lear !
there w s% 'ww b migtee has
S W will taWec in
law for the vs:latjcns cummg [ also
t of
8.
SEweppyed by

60.The Learne: aﬁ‘ V artments  also

submitted in tune with the Submission made the Learned

el appe} uitted that

recor

accuWe
contended,
EnvimM

consider tl

Counsel for MoEF&CC and they further submit that they will

abide by any condition and direction issued by this Tribunal
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70. We have considered the submission made by both the Learned
Counsels, pleadings and the documents including the Joint
Comumittee report and other documents submitted.

71. The Points that arise for consideration are:

i, Whether there was any violation committed by
TANDGECO in laying the pipeline against the
Environment Clearance and CRZ Clearance granted and

also against the CRZ Notification, 2011.
to be taken against them, if

o
H
&
8
g
o
g
g
2
g
&
g

=

3,// - \\p

72.0. A“ lfaz of%was suo @mg&e L this

Trib w
deviati Z4Clearance

The O.A. o B of Ty was led b vate applicant, who

claims to be a fishermen in thit area and having interest in

protecting environment, when he came to know that
TANDGECO was taking steps to provide pipeline for carrying fly

ach alarmr fram tha NOATDE Qiama TIT faw Hhaie 19@0N MUT waw




applicant in that case, the permission was granted on the
premise that there will be 100 per cent fly ash disposal in the
dry form itself and no slurry will be taken to the ash pond, so
they wanted reliefs claimed in the application including removal
of the encroachment made by them in violation of the CRZ
Notification, 2011.

73. The TANDGECO filed counter in both these cases contending

that it is an ancillary p the pipelines will have

to be drawn and when EIA’ s conducted, these aspects

were also consldered and entation was made to the

sumoﬁuen ding the " Appraj Pcsmittee of
TEmE AEA

MOoEF& uEFWfore g Nadu

Coasta&f anagement Authority as to how thi oing to

demedt g asfgggngrated and gghave g Poned

that nﬁry purpose and jn emergency cq'é ash
slurry willyb % Qi ce in
that C‘M; Eﬁ:riu'es
and it cﬁ % on of the

Envlmnmcnt&ar and vsh ¢ granted. They
further stated that they havé taken all steps to arrest the
breach of slurry due to leak in old pipes and they are taking all
steps as directed by this Tribunal in O.A No. 08 of 2016 and

connantad mattars ta ranlace tha ald nines with new nines with
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by the Pollution Control Board and also by the Joint Committee
as directed by this Tribunal on the basis of the
recommendations given, they were carrying out the
recommendations and certain amount of compensation was
also paid earlier and subsequent compensation fixed by the
Committee is excessive. They also contended that as

recommended by the Committee, they have taken all steps for

o~
removal of fly ash depositég e hpr arca and after direction

of this Tribunal, they ha d the work of laying of
pipelines for the intended

74.1t is in a@wi
pipelingg is* N of the
TANDk is Qﬂssible

from ax Zone Management Autho w as
MOEF| c %ps{( of the Jec( effnissions are
requlre E¥hether

Clearance grhd“ b p’zw ';11: fixing the

liability. In order to ascertain fhe same, Joint Committee was
appointed by this Tribunal in O.A. No. 122 of 2021 and the

Joint Cs i i found in the i ion report e-

filed on 14.09.2021 that the Environment Clearance and CRZ
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cum CRZ Clearance was granted for expansion of 1x800 MW
ETP and foreshore facility only. On scrutiny it was evident that
laying of pipeline for carrying ash across Kosasthalaiyar
backwaters has not been covered in these clearance granted.
But as regards damage caused to the environment is
concerned, they have mentioned that the TANDGECO had

started the work of laying the pipelines for Stage Il and

crossing across the Kosad(haj jver has not taken up so

far and hence the environ® @amage due to crossing of

Hov
pipes has not been assessw‘v&ﬁeng out the compensation

a %GECO in
TR AR

EIA rep / erated

will be& Siifned by the end consumers and w ﬁjmped

z; c mergencyy jt “ned
2 il gl
_;nd.\es there mvu'onmen .

ﬁmst be laid in that area to avm
), of 2021

e-@ w out clearance

had commenced and construcfetl.a pértion of the ash pipeline

due to enyj en

fly ash mi
averte

75. The app

stating that: 1)

for its new project without Environmental Clearance and CRZ

Clearance. Various reports filed including counter filed by

MaRRACE have tactifir tn that affant ) fhacn &
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Following the law is the path to sustainable development- not
the condonation and rewarding the violations, 3) TANDGECO
has now applied for clearance of this project, post facto and
misleading the MoEF&CC that they are applying as directed by
the Joint Committee constituted by this Tribunal and citing the
orders of this Tribunal, 4) the attempt of the TANDGECO

deserves to be deprecated, there is no provision in law to grant

iy constructed deserves to

\ i s:rase
,\ -

ame

repeated e%
in NCTRS i

of pnll& i
o

ash

76.In w als i il '3 a pted a
Jjoint (ﬁi i 2 fetail
AN ¥

1. The TANGEDCO sh it i
Ennore SEZ Power Plants within the CRZ area In Kosasthalaiyar River!
Buckingham Canal/Backwaters only after oblaining amendment o the existing
CRZ Clearancs from MoEF&CC.

2. The TANGEDCO shall expedite removal of debris and dredged material fom
Kosathal 31,2021,




. The TANGEDCO shallprocure and replacs the existing ash slury pipe fines 1,2,
3, 4 & Spertaining to the NCTPS Stage | with new oast basalt pips before
December 2021 as already commited to the Hon'ble National Green Trbunel in
Applications No.8 of 2016, 152 of 2016 & 198 of 2016
The TANGEDCO shall also procure and replacs the retrieved pipes from ETPS
utzed for ash slurry pipe fines 1 & § pertaining to the NCTPS Stage | with new

o i
The TANGEDCOls stopping the pumps soon after identiying leaks, folowed by
flushing with water and replacing the damaged portion of the pipe. However, the
TANGEDCO is ot taking any measures to clean up the area, where leak has
taken place. The committee suggests that in addition to stopping the pumps,
repairing the pipes, the TANGEDCO shall also take measures to clean up the
area, where ash siurry has leaked, and transfer the ash itinto ash dyke.

. From the log books, the committse observed that, pipeline leaks duo to pipe
burstupture of joints due to ageing of pipes are very common and frequently
(average frequency of on leckiweek) taking place in oid pipelines. Apart from the

- B o

due to pipeline bursts/rupture, pinhole leakage is taking place in all three old.
pipelines. The TANGEDCO Is not taking measures to rectfy pinhole leakages. If
timely action Is not taken to recty these pinhole leakages, it may lead to a major
leakage. The committee subrmits that the TANGEDCO shall immediately rectify
the inthe patroling team.

8. The TANGEDCO s replacing the portion of the old damaged pipeline with pipes.
retrieved from Ennore Thermal Power Plant to arrest leskage. Afier replacement,

the damaged leak itself. o

that TANGEDCO shall take measures to remove all the old damaged pipsiines

laying In keep tin st d subsequently

The TANGEDCO shall carry out patrolling of ash slury disposal pipe lines round

the clock to notice and avert the leakages of pips lines, so as to

disposal of ash into Kosasthalaiyar River, Buckingham Canal etc. &l the

replacement of existing pipe fines.

10.During inspection, the commities observed that the ash previously removed from
Kosasthalaiyar River and Buckingham canal was stored near the point of
excavation. During rainfall, the ash wil get nto river & canal again. The committee.
submits that the TANGEDCO& PWD shall ensure that the removed ash shall be
transferred to ash dyke.

11.The NCTPS Staged shall remit the environmental
fRs.4,12,20,000/- (Rupees Four crore twelve lakhs & twenty thousand o
assessed by the Committse for continuing the disposal of ash siumy in water
bodies.

12.The unit shall provide dust nets/imesh towards Seppakiam vilage to minimize the
Impacts of flyash dust and stack emission:

leat
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77. Further, as per the direction of this Tribunal, the Joint
Committee also filed further report during October, 2021 which
was also extracted in the previous paragraphs and as such we

are not re-extracting the same. Except extracting the

bservations and i of the Committee which

were dealt with the report which reads as follows:

6. Recommendations of the Committe
1. The TANGEDCO shall complete the recommendations of the comiitee
constuted by the Hon'bls NGT in OANo.08 of 2016, 162 of 2016 & 198 of 2016,
vithin the time fine committed.

. The TANGEDCO shall aiso complete the recommendations of the commites
constituted by the Hon'ble NGT In O.ANo.162 of 2021,

. The NCTPS Stegel shal romit the Environmental Compensaton of
Rs.4,12,20,0001- (Rupess Four crore twelve lakhs & twenty thousand only) as

b/ =~ \ub

sssessed by the commitee constiuted by the Hor'ble NGT in OANC.162 of 2021
and submitted to the Tribunal in September 2021,
The unlt Wis NCTPS Stage-l shall augment the air poluton confrel devices
installed and ensure that stack emissions afe complying With the stipulated
standards at al tmes.
5 The unit Mis NCTPS Stagel shall Increase the helght of the bund near
‘Seppakkam Village to 2m.
The construction debrs removed from the.water bady By MIS NCTPS Stage-l
ahal be utlized or disposed safely n s NCTPS own land away from (e water
body by November 30, 2021

\is, therefore, prayed that this Honfble Trbunal may take on recerd the above
atus report besed on the cbsenvations made by the Joint Comittee and pass
appropite and futner orders as this Hon'ble Trbunal may deem fit and necessary in
the Gircumstances of the case and thus render justie.

78. The Committee has assessed an environmental compensation
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compensation which was remitted by them, but in spite of that
such breaches are recurring causing damage to the riverine
environment. So under such circumstances, we do not find any
reason to reduce the compensation directed to be paid, namely,
Rs. 4,12,20,000/- as compensation by TANDGCEO for the
damage caused to the environment on account of their
negligent act of discharge of fly ash shury due to pipeline
[

leakages, into the Kosast} Higer basin. CRZ Clearance

granted clearly shows thaty 'no permission granted for

carrying ash slurry pipe t
by TAND%;
Coastaljy Z
>/
b

Cle: d cover thi an isa
o degad o
grosw ri8f clearance gre.t'ncd. So, the sy ade
[¢]
by the 1igd Counsel the
W
conten edl ¢ty TAN] it and
dtobea

also to th dEbton £
diversion as’s w B or'be arried out for
implementation of the project in’ question and as such there is
no separate clearance required cannot be accepted and they are
rejected.

79.Tn the Decision renorted in Kev stone realtors orivate limited




Environmental Clearance and the Environmental Clearance can
be granted only after complying with all the procedure provided
under EIA Notification, 2006 and such an expanded activity
cannot be granted by way of amendment to the existing
Environmental Clearance granted for the earlier or same project
of the project proponent. In this case, though drawing of

pipelines for carrying the ash slurry to the ash pond may be a

part of the envisaged profé documents produced and

also the EIA report and als onmental Clearance and
CRZ Clearance granted
not been %’
came

bt

e e o

@nvmnmenm Clcarance and

that such an aspect has
‘% why the
¢ roject
W,
Envi
appll
aspect_as
Y A\
Committee a;&m‘, A w Zohe Management

Authority and consideration “By - MGEF&CC again and no

r complyin

lth all the pry ‘ e provided

ludm

deviation can be made in this regard by MOEF&CC and the
project proponent, if they want to make any inclusion of this

aspect in the existing proiect. This aspect must be taken note of
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the pipeline through the CRZ zone and other area and also for
collecting the ash slurry through the existing ash pond.

80. Since, TANDGECO had violated the conditions they are not
entitled to proceed further with the construction of the pipeline
without getting necessary permission from the authorities in
this regard. It cannot be by way of an amendment to the
Environmental Clearance granted as omission in earlier

apply afresh, obtain ToR

Fonmental studies, public
& and on that basis fresh
dment to

w litional

sment
zent under tifi
gy oo Wl

ZANotification, 2041, The directi i«w the
Q

y can protged with the / nly after

i o bﬁs also

{#that they

should allow or 1o Rllow ey~will have to take
an independent decision on this aspect, on the basis of the
material produced before them and also after considering
impact and the law on this aspect as well as has been observed

b the Han'hla Qunreme Canrt in Kew Stane realtors nrivate
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consequence for the same. Since, the construction has not
reached the Kosasthalaiyar region as observed by the Joint
Committee and they have only filled up the area for this
purpose and they have already taken steps to remove those
obstruction caused by virtue of the same we feel there is no
necessity to demolish the already made construction, if any.

But, however, we feel that they can be made to pay an

over and above the
£d by the Tribunal for the

due to breach of fly ash

slurry. The s
82. As reg ¢ W ised to soil
. .

compensal ‘ \.—/ fis of the
recommendan it Py 0 m’e‘ inted by this

83. The TANDGECO also is directed to carry out the replacement
of the pipes within the time line given by them, by giving an

sindartalring ta Fhis Teihinal in N 8 Na N Af A1 and athar
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The TANDGECO is directed not to proceed with the work of
laying the pipeline through the CRZ zone and also in the
other area in violation of the Environment Clearance and
CRZ Clearance granted to them in 2016, without getting
necessary further clearances in this respect by filing afresh
application in accordance with law and the same will have

to be consi by the ities strictly in

with law and the dired br this purpose cannot be

treated as a directio authorities to grant the

e feasible or permissible
aiwith the
B altors
L

oint

compensation already remitted by them as directed by the
Pollution Control Board in O.A. No. 08 of 2016 and other
connected cases.

The TANDARCO is alen direntad tn nav an additianal




that purpose in violation of the Environmental Clearance
and CRZ Clearance granted and this is in addition to the
compensation already directed to be paid by them for
damage caused to the environment on account of deposit of
fly ash.

The TANDGECO is directed to carry out the replacement of
the old pipes as undertaken by them and as directed by this

Tribunal in O.A. No. d other connected cases

O}

t% deposit o
NS

sides

P T
0. 1wﬂ Qi i
v g
— e'c&nse already

appointed by this Tribunal ‘i1 0.A. No. 08 of 2016and other

connected cases.
The TANDGECO is also directed to take steps to remove the

flv ash already deposited in that area, as directed by the
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vii.

Vi,

The TANDGECO is also directed to take necessary steps to
avoid leakage through pipes and they must hold vigil by

regular inspection of the old pipe lines till such time their

is and take i iate steps to
arrest breaches, if any, during the interregnum. The
amount of compensation directed to be paid on two counts
are to be deposited by TANDGECO with Tamil Nadu

ey can utilise for the

iyar River as well Ennore

the damage caused to

avoid

age in

w tted
by, TA e and
CRZA" amely,
MoEF! ’Authority
are directed CTANDGECO in

accordance with law.

The points are answered accordingly.

84. In the result O.A No. 122 of 2021 and O.A. No. 162 of 2021
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CRZ Clearance granted to them in 2016, without getting
necessary further clearances in this respect by filing afresh
application in accordance with law and the same will have

to be consi by the ities strictly in

with law and the direction given for this purpose cannot be
treated as a direction to thé authorities to grant the

permission, if it is not otherwise feasible or permissible

under law. This musf¥ i1 in compliance with the

The TANDGECO is also ‘directed to pay an additional
compensation of Rs. 50 lakh with the Tamil Nadu Pollution

Control Board for the violation committed i.c. preparation
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damage caused to the environment on account of deposit of
fly ash.

The TANDGECO is directed to carry out the replacement of
the old pipes as undertaken by them and as directed by this
Tribunal in 0.A. No. 08 of 2016 and other connected cases
within the time line fixed by the Tribunal, on the basis of
the undertaking given by them to avoid future breaches.

out recommendations

/both the cases in its letter

ches of fly ash into the

fly ash already deposited in' that area, as directed by the

Joint Committee as well as the Pollution Control Board at
the earliest possible time to reduce the impact of damage to

riverine environment anv further.




VIIL

is and take i i steps to
arrest breaches, if any, during the interregnum. The
amount of compensation directed to be paid on two counts
are to be deposited by TANDGECO with Tamil Nadu
Pollution Control Board which they can utilise for the
purpose of protecting Kosasthalaiyar River as well Ennore

creek in that area to restore the damage caused to

take necess:
Sgay. S
"
As re : oéhfzmw ince it is
fled by o piRae R IT P Baiconment, e

feel that TANDGECO can be directed to pay a cost of Rs.

25,000/- to the applicant in that case.
If the above amounts including the compensations and

rnete ara nat naid within thras manthe fram tadav then the
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District Collector for recovery of the amount invoking
Revenue Recovery Act, 1890 in accordance with law.

XI. The Registry is directed to communicate this order to the
official respondents including TANDGECO for their

and necessary

85. With the above i and directi the

are disposed of.

0.A. No.122/,

0.A No. 162
31% Januayg 20




BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAT

Monday, the 23 day of September 2024.

(Through Video Conference)

No.13 of 2024(SZ)

n
Application N

021(SZ;

IN THE MATTER OF:

1

adu and

y its Chairman and Wanaging Directar,
£ o, TANTRANSCO BUG1G,
144, Anna Salal, Chennai - 600 002

2) The North Chennai Thermal Power Station,
Rep. by lts Chief Engineer,
Athipattu, Thiruvallur,
Chennal - 600 120,

... Applicants / Respondent Nos. 9 & 10

Versus

£

Tribunal on its own motion- Suo=Motu
based on the news item Published in

the Times of Indis Newgpaper, Chemul Edition
dated 01.07.2021, under the

“Rnether Pipaine feak at Ennore -,

...Respondent No.1/Applicant

2) Union of India,
Rep. by Its Secretar
Minsiry of Emironment of Frests and Clmate Change,
Indira Paryavaran Bhawan,
Jorbagh Road, New Delni - 10 003,

3) The Secretary to Government of Tamil Nadu,
Gowt. Secretarlat, Fort St.George,
Chennai, Tamil Nadu- 600 009.

4) The Principal Secretary to Government,
Public Works Department,
Gowt. Secretariat, Fort St.George,
Chennai, Tamil Nadu - 600 009,
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7) Tamil Nadu Coastal Zone Management Authority,
Rep. by its Member Secretary,
First Floor, Panagal Bullding,
Saidapet, Chennal - 600 015,

8) The Chairman,
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar,
New Delhi - 110 032,

9) The Chairman,
‘Tamil Nadu Pollution Control Board,
No.76, Anna Salai, Guindy,
Chennai, Tamil Nadu - 600 032.

... Respondent Nos. 2 to 9 / Respondent Nos.1 to 8

10) The District Collector,
Tiruvallur District,
First Floor, Collectorate,
Tiruvaliur - 602 001,
... Respondent No. 10 / Respondent No.11

11) The Chief Engineer,
Public Works Department, WRO,
State Ground Water & Surface,
Water Resources Data Center,
Taramani, Chennal - 600 113.

Respondent No. 11 / Respondent No.12

For Applicant(s): Mr. Abdul Saleem, Senior Advocate along with
Mr. S. Saravanan.

For Respondent(s):  None.

CORAM:
HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

JUDGMENT




MOEF&CC for the proposal submitted with no deviation in CRZ
area and slight deviation in non-CRZ area under 7 (i) (c) of the

EIA Notification, 2006.

2. Before the acknowledgement is received, the above
Miscellaneous Application is filed before us to permit the
applicant to proceed with the construction activity of the
conveyance corridor of the 2x660 MW Ennore SEZ Supercritical
Imported Coal-based Thermal Power Plant in an approved route
in CRZ Area as per the CRZ Clearance dated 01.01.2014 and
Environmental Clearance dated 07.01.2014, and best possible
route in Non-CRZ Area in the interest of the project and
environment, in compliance with Clause 7 (i) (c) of EIA

Notification, 2006.

3. Asalready the Project Proponent has approached the
MOEF&CC In this regard, it is open to get their acknowledgement

and try to stick to the original proposal without any deviation.

4. Incidentally, when the application was taken up, it
was brought to our knowledge that there were concrete
structures to an extent of 5460 m?, which were abandoned in

the CRZ area have to be removed.

5. The Chief Engineer - Tamil Nadu Power Generation

160
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6. We, while disposing of this miscellaneous application,

irect the Project Proponent to stick to the timeline given in the

affidavit and remove the concrete structures within the time.

7. With the above directions, the Miscellaneous
Application [M.A. No.13 of 2024(SZ) in O.A. No.162 of

2021(S2)] s disposed of.

sd/-
Smt. Justice Pushpa Sathyanarayana, JM

sd/-
Dr. Satyagopal Korlapati, EM

M.A. No.13/2024(52) in
O.A: No.162/2021(S2)
23" September, 2024, AD.
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Government of India

Ministry of Environment, Forest and Climate Change =
Division

(Thermal Projects)

Minutes of ISTH MEETING OF EXPERT APPRAISAL COMMITTEE (THERM

AL SECTOR), SCHEDULED TO BE HELD DURING 24TH JANUARY, 2025 TH page
ROUGH PHYSICAL MODE meeting Thermal Projects held from 24/01/2025 to 24/
012025
Mo 1 ECIMOM/EAC/S52572112025
Agenda ID: EC/AGENDAIEAC/S52572/1/2025
Meeting Venue:  Indus Hall, MOEF&CC, New Dethi
Meeting Mode:  Physical
Date & Time:
012025 1000 AM 0505 P ]

1. Opening remarks

The Member Secretary apprised the members of the EAC that consequent to the resignation tendored by
Dr.Sharad Singh Negi (LF.S Retd.), Chairman - Expert Appraisal Committee (Thermal Power &
Mining), MoEF&CC vide Order dated 16/01/2025 nominated Shri. Inder Pal Singh Matharu (LF.S

14) s it Chman, Exper Appracl Commites (Thermal Power 2 Coal Mirng) vih
immediate effect. At the outset, Shri. Inder Pel Singh Matharu (LF.S Retd:): Expert
members & other s i requesicd t start he procecding a5 pr (o a5
meeting. The list of m=mb=rs ‘who participated in the meeting is at Anmexie.J: Th Stftidard/Generic
ToR conditions shall be system generated through the PARIVESH Portal.

. Confirmation of the minute

Confirmation of the Minutes of the 17t Meeting of the EAC mmm
of the EAC (Therma) held during 30/12/2024 have been confirated by the EAC.

[The main PDF of MoM is enclosed at Page no. 58 - 154]

nutes of the 17" meeting

3. Details of proposals considered by the committee

Day 1 2410172025
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321, Details of the proposal

2X660 MW Ennore SEZ Therm: rstwhile
onneri Taluk, Tiruvallur Dmnu, o Natn—Extoion o EC vnlldl!y by TANGEDCO eed THIRDYAL
LURTAMIL NADU

Proposal For Application for Validity Extension of EC- Form-6.
ropi o o somionoae | A
IAMNT J-13012/36/2010-1A 11 (T) 24122024 ‘Thermal Power Plants (1(d))
22p s

Agenda No: 18.2

18.2: Proposed 2x660 MW Ennore SEZ Thermal-Rower Plant by M/s. Tamil Nadu Power Generation
Corporation Limited (TNPGCL) (Erstwhile TANGEDCO) at Village Vayalur, Taluk
Ponneri, District Thiruvellur, Tamil Nadu - Extension of validity of EC dated 7/01/2014 &
CRZ clearance dated 01/01/2(

[Proposal No. TA/TN/TH (T) & F:No. 11-802011-
1A N 3
18.2.1: M/s. Tamil Nadu Power Generation Corporation Limited (TNPGCL) ile TANGEDCO)

1 vide proposal no. |A/PNITHE/S06571/2024 dateg,19/11/2024 along with
extension of the EC dated 07/01/2014 und ymvisiws of EIA,
Notification 2006 and validity extension of CRZ dated 01/01/2014. The proposed project activity is
listed at item no. 1(d) Under Category "A" of the schedule of the EIA Noilﬁutwm 2006 and appraised at
Central Level.

Name of the EIA consultant: Mis. Re Susainabilty Soluions anale Limited, Hyderabad [NABET
Certificate No.: NABET/EIAZ2225/R A 0278, Valid up to 26/09/2(

Details of the proposal, as ascertained from the proposal dn:umen(s from the
discussions held during the meeting, are given as under: -
18.2.2: Details of the EC & CRZ clearance:

MOEF&CC has accorded following cl
Ennore SEZ Thermal Power Plant

the 24660 MW

nce | Date of issu
ance

s Details of Letter No, 3

1| 11-802201 141, 110 Coal conveyer and cooling CRZ 01/0172014
water system for the Ennore:
SEZ Thermal power station
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s Details of Letter No. Facility Clearance Date of issu
. ance.
N
o
3. Change in configuration of | EC amendment 14/08/2018
TPP from 2x800 MW to 2x6
4. |2x660 MW Ennore SEZ Sup | Extension of vali | 04/02/2019
al imported coal base [dity of EC ill 06/
d Thermal power plant 0172021
5. | J-13012/36/2010-IA.11(T)  |EC: 2x660 MW Ennore SEZ | Extension of vali | 09/04/2021
Supercrideal imported col | diy of EC & CR
T ower plant | Z till 31/12/2023
m.ng wum sy @a L
6. | As per amendment to the E1A Nuu’uum 7}06 dm 1870172 §
il. 2020 to the 31 March, 2021 shall-not be eansidered fo the of
iod of validity of Prior Epvironmental Clea r&w
on in view of outbreak of Corona Vius (COVID-I
s per amendment to the CRZ Notification201 1 dated 03/07/2023, thefgeriod from the It Ap
020w e March, 2021 shall not be considered far the purpose & calculation of the pe
riod of validity of CRZ clearance granted under this notification in view 8 outbreak of Corona
Virus (COVID-19), 3
In view of the above. the validity of EC & CRZ will be expiring on 31/12/2024.
18.23: Status of implementation of CR clearance dated 01/01/2014 & EC a.u.a,ui/maeu is given
below:

A.EC

ated 07/01/2014




2 | CW intake pipeline from NCTPP co 50 50
mplex

3 | CW outfall pipeline to NCTPP com 50 50
plex

18.2.4: Reasons of the delay

implementation:

+ The work was awarded to M/s. BHEL and another tenderer has filed a case before High court of
Madras and the work was halted due to stay.

« Further, TANGEDCO approached Hon’ble Supreme court of India and after hearing, the
judgement was pronounced in favour of TANGEDCO.

+ As there was a delay of 2 years to recommérice the work. Subsequently, there was a delay due to
COVID 19,

+ Hence, 70% of work hascompleted il date and rest of the work i progressing which sl requie
extension with validity of | year.
18.2.5: Proposal of project proponent:
Project proponent has requested the Ministry to extend the vnhdny nrt&z& CRZ clearance for another
one year ie. up to 31/12/2025 for completing the remaining wor
18.2.6: Details regarding pending court cases:
. As already the Project Proponent has approached the MoEF&CC in this regard, it is open o get their

wledgement and iry Lo sick o the origipalgroposal without any deviai
b. Incidentally, e the application was taker 4p, 1t was brought o our knowledgd that here were concrete
structures fo an exten of S460 m’, the

. The Chief Engineer - Tamil Nadu Power Genttation Corporation Limited (TNPGCL) has filed an affdavit
dated 21.09.2024. wherein it tenders have
1o be floated as per the Tamil Nadu Transpavency in Tender Rules, 2000, whickwould approximately take
145 days or 5 months minimun. ¥
& We, while disposing of ths miscellaneous applcation; dvect e Prject Proj stk io the timeline

i. Instant proposal is for extending the validity of EC & CRZ accorded for the 2x660 MW Ennore

SEZ Super critical imported coal based Thermal power plant by another one year i.¢., 31/12/2025.

ii. 1t was apprised to the EAC following are the provisions under EIA, 2006 and CRZ, 2011 for
alidity extension:
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Management Authority concerned for extending the validity of the CRZ clearance dated
01/0172014 as required under the provisions of CRZ Notification, 2011.

v. Committee noted that project proponent hes changed the company name from Mis. TANGEDCO
to Mis. Tamil Nadu Power Generation Corporation Limited (TNPGCL). Name transfer of EC &
‘CRZ clearance in the new company name has not been obtained by the proponent il date.

vi.Proponent has not submitted the compliznce to the observations made by Hon'ble NGT in its
Order dated 23/09/2024 in Miscellaneous Application [13 of 2024 (SZ)] as mentioned at para no
18.26.

18.2.8: Recommendations of the Committee:

In view of the foregoing and afr dealed deliberuons, the EAC deerrd he proposl and sought for
following additional information for further consideration of the proposal

. EAC -
Deferred for ADS

33, Agenda Item No 3:

33,1, Details of the proposal

500 MW Coal Based, Nilanchal Thermal
d.m Tehsil Athagarh, District Cuttack, ‘Odisha by Orissa Thermal Energy Private u:\éud by Adani I’mr Li
mited locaed at CUTTACK,ODISHA

Proposal For . Frssh TR

ProposalNo FileNo | Submsson Date

IAQRTHESISISNZS | +130120022025-1A1T)

Orissa Thermal Energy Limited ((
Athagarh, District Cuttack, Odlisha — TeFHUOLIe
{Proposal No. TA/OR/THE/S15150/2025; F. No. ﬁmﬁlwu 1)
18.3.1: Mis, Orissa Thermal Energy Limited (OTEL) a subsidiary of Adani Power Limited hes made an
application vide online vide proposal no. |A/OR/THE/S 1515012025 dated 09/0172025 along with the
application in prescribed format (CAF, Part A & B), copy of pre-feasibilty eport and proposed ToRs for
ndarain ded EIA iy s e he A Notfstion, 206 for e prjst meied above. The
proposed project a tv is listed at item no. 1(d) Under Cateeory “A™ of the schedule of the FIA




Mo of 18" meeting of the EAC for Thermal sector held on 24* January, 2025

ANNEXURE-L
LIST OF PARTICIPANTS. M) 24™
ANAUARY. 2025 THROUGH PHYSICAL MODE
5. No. Name & Address Role 24012025

T._| Shri Inder Pal Singh Matharu, (LF.S. Retd.) Chairman Present
2. [ Shri Lalit Kapur Member Present
3. | Dr. Umesh Jagannathrao Kahalckar Member Present
.| Dr. Santosh Rumar Fampannavar Member Present
.| Shri Savalge Chandrasckh Member Present
6. |ShiK. B. Biswas Member Present
7. | Prof. Shyam Shanker Singh Member Present
8. | Dr. Vinod Agrawal Member Present
9. | Dr Nazimuddin, Scientist - F Representative of | Present

Central Pollution

Control Board

T0. | Shri Mahi Pal Singh. Chief Engineer Representative of | Present

Central Electricity

Authority (CEA)
TI. | Shri Harmeet Sawhney Representative of | Present

Indian

T2, | Prof. R M Bhattacharjec
T3, | Shri Sundar Ramenathan
14, | Dr. Rajesh Prasad Rastogi

arrn
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e Suni, BE B
Chief Engineer/Projects, =
TNPGCI (Erstwhile TANGEDCO),

5in floo;, Western wing,

KRR Maaligai, 144, Anna Salai, Chennai 2-

e irector/IA+1 (1 nermel) &
Memoer Sacrelary,

wensp Projee Seci:

e of owegnen. o Cirrete Crange, Govt. of india,
w2y
<6 Fior, Vayu Wing, onagh Road, Aigan,

e De 110003

/2| E/C/EMC-1I/AEE/C/F.Ennore SEZ T[T P24, el 24

Su» TANGEDCO - Ennore SEZ TPP - 2 X 660 MW supercritical Thermal
power project -Amendmert in EC and CRZ Clearance for the revised
water piseline: and Loa conveyor — Conveyance Corridor - Reg.

Rei

onmental Clearance issued vide MOEF/GOI's ur.¥0.J13012/
11 (7) dated 07.01.2014
OF's Le. F.N0.11-36/201 1- JALLLL,

LA

AL €€ ssuec vide MOEF' ir ot 14.08.2018

4 et 01 vAIGHY Ssues Oy MOLF Lr NO3+13012/36/2010-1A-U(T)

1424613

5) MOEF oracr for extension of ECRCRZ vide dt 9.4.2021

6) MoEF & CC notification, dt. 18.01.2021

7) NGT (S2) OA 162 / 2021~ fina] order dt 31.1.2022

8) MoEF & CC office memorandum dt 11.04.22

) MoEF & CC office memorandum dt 13.12.22

10) Minutes of 1% EAC meating of MOEFRCC(Thermal committee)
616G

11y CEfr-1/5E/C/PRE/ EE/EMC-TI/AEE/C/REnnore SEZ TPP [D467/23
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9t 28.11.2023
13) CE/Pr-1/SE/C/PRE/ EE/EMC-TI/AEE/C/F-Ennore SEZ TPP /D325/24
6l 15.05.2024

14) NGT (S2) M.A No.13 /2024 - Order dated 23.09.2024

This is witn reference to Tamil Nadu Power Generation corporation Limited
(Erstwhile TANGEDCO) project namely 2 X 660 MW Supercritical Thermal
Power Plant at Voyalur Village, Ponnerl Teluk, Tiruvallur District, Tamil Nadu.

TNPGCL (Erstwhile TANGEDCO) has obtained prior Environmental Clearance
(EC) for this project vide reference (i) cited above, EC dated 07.01.2014 &CRZ
dlearance di 1.1.2014, (i) Amendment EC dated 14.08.2018, and
Extension EC dated 04.02.2019, and the same was extended thereafter which
s valid il December 2024. In this regard, TNPGCL (Erstwhile TANGEDCO)

ha proposed to adopt revised route from the original approved route due to
“echnicai and site requrrements

rence the Honle National Green Tribunal, Southern Zone, Chennai in Suo
Mot OA No. 162 of 2021, vide its order dated 31.01.2022, had directed
TNPGCL (Erstwhile TANGEDCO) to comply with the recommendations made
by the Joint Committee, which had recommended TNPGCL (Erstwhile
TANGEDCO) to obtain amendment in the CRZ Clearance for the revised route
of Pipe conveyor & CW pipelines of Ennore SEZ TPP.

Ihat thereafter TNPGCL (Erstwhile TANGEDCO) initially had sought for
amendment in the Fvironmental & CRZ Clearance for the revised route for
tre Pipe conveyor & CW pipelines after obtaining recommendations of State
CZMA, and the same was returned by MoEF & CC in present form.

Hence, TNPGCL (Erstwhile TANGEDCO) sent a written communication to
MokF & CC that TNPGCL (Erstwhile TANGEDCO) had decided to follow the




EIA Notification, 2006, as there is no provision to upload on the website on
PARIVESH portal, vide Letter dated 15.05.2024 and TNPGCL (Erstwhile
TANGEDCO) had highlighted the following: - :

. “The crossing of Conveyance corridor in the CRZ area will
be 25 per the originally approved route. The proposed revision
in the route alignment of the conveyance corridor consisting alled
Inrastructure such as the coal conveyor (pipe) and cooling water
system, s essental due to technical ifeasibilty encauntered in the
previously approved route within the Non- Coastal Regulation Zone
area. I is crucial to highlght thal this alteration does ot entail any
incremental pollution or additional adverse environmental impacts
compared to the prior environmenta clearance obtained from MoEF
acc

« Wl draw your attention to pora 2(C) of the Office Memorandum

N 143:22/10/2022-1A.LIE177256) dated, 11.04.2022 of MOEF &

CC wherein it is stated.that any change in the configuration of the

plent or activity during project execution, which does not alter the

production capacity or increase pollution Joad, does not require

priorenvironmental clearance.  The proposed revision  solely

pertains to the route alignment of the-conveyanice corfidor in non-

. CRZ zone and thus, does nelther affect production capacity nor
escalate pollution load.

6. That since the subject matter was already considered by the Hon'ble Tribunal,
herce a Miscellancous Appiication in. MA No. 13 of 2024 was filed before the
Hor'ble Tribuna), secking to permit TNPGCL (Erstwhile TANGEDCO) to
procced waih the origal rouic in the CRZ area as approved in the
tavironmental i L/ Clearance
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7. That the Honfble Tribunal, on consideration of the submissions made and
documents submitted, vide it order dated 23.09.2024, observed as follows :

1. Pursuant to the order dated 31.01.2022 passed in O.A. No.122 of
2071(52) and O.A. No.162 of 2021(SZ), the Project Proponent had
approached the HOEF & CC vide letter dated 15.05.2024'seeking the
acknowledgement of the MoEF & CC for the proposal submitted with
1o deviation in CRZ area and slight deviation in non-CRZ area under
7 (i) (c) of the EIA Notification, 2006.

2. Before the acknowledgement is received, the above Miscellaneous
Application is fied before us to permit the applicant to proceed with
the construction activity of the conveyance corridor of the 2x660 MW
Ennore SEZ Supercritical Imported Coal-based Thermal Pover Plant
in an approved route in CRZ Area as per the CRZ Clearance dated
01.01.2014 and Environmental Clearance dated 07.01.2014, and best
possitle route in Non-CRZ Area In the interest of the project and
environment, in compliance with Clause 7 (i) (c) of EIA Notification,
2006.

15 already the Project Proponent has approached the MoEF & CC in
this regard, it s open to get their acknowledgement and try o stick
to the original proposal without ary deviation.”

Even though our carlier Letter dated 15.05.2024 was received by MOEF & CC
and the seme was acknowledged on 20.05.2024, however stil in abundant caution,
e are hereby sending this commurication making it clear that our Proposal No.
ININFTHE/444763/2023;  FNoJ-13011/36/2010-IATI(T)  to  amend  the
Lnvironmental & CRZ Clearance, may be closed as withdrawn and need not be
sroceeaed further as we will be following the approved route in the CRZ area as per
the sforesaid () EC dated 07.01.2014 & CRZ clearance dt 01.01.2014, (i)
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Amendment EC dated 14.08.2018, and (i) Extension EC dated 04.02.2019 and in

' ch;ef 6}&&/6‘?,4.‘ v
i%:* (m%gﬁ@%@‘m)

- TNPGCL
8\ 144, Anna Salai, Chennai-600 002.

sest possible route in Non- CRZ area




WATER RESOURCES DEPARTMENT

From o

Er. GR. Radhakrishna, s, w.s, p.e. The Superintending Engineer,
Executive Engineer, WRD, Civil Ennore SEZ STP project,
Araniyar Basin Division, TANGEDCD’

Chepauk, Chennai- 5 Voyalur,

Lr. No. DB /300, 4 / F, 402/ 2024 / dated: 12,03.2024
sir,

Sub: TANGEDCO - Establishment of Ennore SEZ Supercritical Thermal
Power Project (2660 MW).. Formation of Con) handling system
2nd Sea Water Intake pipe fine for the proposed project - ECHS

principle approval accorded already by PWD. - remoyal of
construction materials from the water body as per the directions
of Hon'ble High Court of Madras (W 16353 of 2021) - Clearance
certificate —Reg,
Ref: '1.The Superintending Englfieer, Ennore, Chennal, vide Lr.No:SE
JCIvi/Ennore SEZSTPP / €& / C / Bnvit /€A § F.23(D)/ D.g6/24
dated 6.2.2024 *: .
2 The Assistant Executive Eriginser, WRD., Adyar Basin sub
awvision, Chepauk, Chennal-5 Lr, No. AEE/ asp 1F./ 2024
Dated 06.03.2024, .
kR
The Superintending Engineer, Ennore, SEZ, STP Profect vide
reference 1% cited, has requested Water Resources Department to issye

"This Court directed P.W.0 Engineer to take assistance of
the Water Resources Englineering Department of the Indian Institute
of Technology, Citennai for conducting & study as to whether all +ha
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offending material hias bean removed from the water body and its bed.
thie foreign material
from the site and to obtain a certificate from the P.W.D Ehgineer. The
same also dors not appear on record. At the request of the learned

Pleader, place 13.03.2024"
In  the following i h reference to the
inspection re by # 3 Ve Enginest; WRD:, Adyar

Basin sub division, Chepauk, Chefin m{ﬁe reference 2% ited.

In the above said Inspection repum It Is informed by the TANGEDCO
Officlals that the work involving r’ggaap of 68 Nos of plles for providing *
plers was started for erection of conveyor- belt;. with deposition of debris
consisting of 25,000m? over the backwater area for a distance of 230m for
approach formation. Subsequently, due to objection from Public, the 68 Nos

of piles and debris deposition in the Kosasthalaiyar backwater ares were
removed by TANGEDCO.

In fleld inspection, it Is ascertained that all the 68 Nos of Piles and debris
deposited for approach formation have been removed and at present, there is
no hindrance to the movement of water in the Kosasthalalyar backwater.

In the'llght of the above submission, clearance certificate with respect
o the above subject Is lssued to TANGEDCO, for enabling to submit status
report in the Hon'ble Madras High Court as per dally order given in the
W.P.No:16353/2021 dated 01.02,2024,

Executi 7, WRD,
Aranlyar Basin Division,
Chepauk, Chennai ~05.

\m\"\”




Poweing Taml ' Progrss...
From

€.8.Mohan B.E.,

Chief Engineer/Projects—T,

TANGEDCO (A Successor entity of TNEB),

5™ floor, Western wing,

NPKRR Magaligai,

144, Anna Salai, Chennai ~2

To

‘The Director/IA-1 (Thermal Power project) &

‘The Member Secretary,

Thermal Project Sector,

Ministry of Environment and Climate Change, Govt. of India, ,
Indira Paryavaran Bhawan,

Third Floor, Vayu Wing,

Johrbagh Road, Aliganj,

New Delhi-110003.

Lr.No, CE/Pr- /SE/C/P&E/EE/EMC—II/AEE/C/F.Ennore SEZ_TPP/D.225/24, dt. 15.05.2024
S,

Sub: TANGEDCO — Ennore SEZ TPP ~ 2 x 660 MW supercritical Thermal
power project - Amendment in EC and CRZ Clearance for the
revised sea water pipeline and Coal conveyor - Conveyance Corridor
- Reg.

1) Environmental Clearance issued vide MOEF/GOT's Lr.No.J  13012/36/2010-
IA.11 (T) dated 07.01.2014

2) CRZ Clearance issued vide MOEF/GOL's Lr. F.N0.11-80/2011- IA 111, dated
01.01.2014

3) Amendment in EC issued vide MOEF's Ir t 14.308.2018

4) Extension of validity issued by MOEF Lr NOJ-13012/36/2010-IA-TL(T) dt
4.2.2019

5) MOEF order for extension of ECRCRZ vide dt 9.4.2021

S
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7) NGT final order 6t 31.1.2022

8) CE/Pr-1/SE/C/PRE] EE/EMC-II/AEE/C/F Ennore SEZ TPP /D467/23
dt. 20.11.2023 .

9) MokF & CC office emorandum dt 11.04.22

10) MoEF & CC office memorandum dt 13.12.22

11) Minutes of 1% EAC meeting of MOEFBCC(Thermal committee) dt 16.10.2023

12)CE/Pr-1/SE/C/PRE] EE/EMC-TI/AEE/C/F.Ennore SEZ TPP /D480/23

dt28.11.2023

This is with reference to Tamil Nadu Generation and Distribution corporation
(TANGEDCOY's project namely; 2 x 660 MW Supercritical Thermial Power Plant at
Voyalur Village, Ponneri Taluk, Tiruvallur District, TamilNadu.

TANGEDCO has obtained prior Environmental Clearance (EC) for this project.
Vou may kindly recollect that we had earlier submitted 3 revised route alignment
proposal of the conveyance corridor for sea water pipeline and Coal conveyor
associated with this project and has sought amendments in EC and CRZ. In the
ight of observations of the EAC, we have recast the proposal and annexed with this
Jetter for your kind perusal. In this regard, we would like to submit the following:

+ The crossing of Conveyance corridor in the CRZ area will be as per the
originally approved route. The proposed revision in the route alignment
of the conveyance corridor, consisting allied infrastructure such as the
coal conveyor (pipe) and cooling water system, is essential due to
technical infeasibility encountered in the previously approved route
within the Non- Coastal Regulation Zone (CRZ) area. It is crucial to
highlight that this alteration does not entail any incremental pollution
or additional adverse environmental impacts compared to the prior
environmental clearance obtained from MOEF&CC.

We draw your attention to para 2(C) of the Office Memorandum
No.1A3-22/10/2022- A ITI(E177258) dated,11.04.2022 of MOEF&CC
whereln It is stated that any change in the configuration of the plant
or activity during project execution, which does not alter the
production capacity or increase poliution oad, does not require prior
environmental clearance. The proposed revision solely pertains to the
route. alianment of the convevance corridor in non-CRZ zone and thus,




+ Furthermore, the revised route is proposed to be implemented in land
under the possession of TANGEDCO, ensuring its feasibility. The
utllization of pipe conveyor and closed belt conveyor system for coal
transportation from the berth of Ennore port to the stack yard within
the Ennore Special Economic Zone (SEZ) supercritical power project
willsignificantly reduce dust pollution and vehicular emissions,
thereby further mitigating envirenmental impacts.

In alignment with our commitment to environmental stewardship, an
Environmental Management Plan (EMP) has been ‘developed and is
actively implemented to address project activities during construction
and operation phases. Additionally, an existing Environmental
Monitoring Plan is in place to evaluate any changes in baseline
environmental conditions and assess the effectiveness of the EMP.

Under the above circumstances, the proposal submitted with no deviation in
the CRZ area and slight deviation in the non CRZ area intimated under 7(ii) C of OM
6t 11.4.22 for Thermal power project may kindly be acknowledged and for kind

consideration.

We assure you about our commitment to upholding environmental integrity by
implementing the EMP in right eamnest in a timely manner.

Enclosure: 1 No proposal
Yours faithfully

{;
Chief Engineer/Proj
TANGEDCO

Copy submitted to Add| Secretary/Thermal/MOEF&CC/New Delhi for kind information
Copy to Director/CRZ division/MOEF&CC for kind information.




F.No.143-22/10/2022-1A 11 [E 177258]
Government of India
Ministry of Environment, Forest and Climate Change
(1A Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi - 110003

Dated: 11® April, 2022

OFFICE MEMORANDUM

Sub: Guidelines for granting Environmental Clearance (EC) under para

7(ii)(a) of EIA Notification, 2006, for expansion up to 50%, within
the existing premises/ mine lease arca, without additional land
acquisition - reg.

Expansion or modernization of existing projects o ties listed in the

Schedule to the EIA notification 2006 entailing capacity addition with change in

process or technology and/or product mix shall be undertaken only after obtaining
prior Environmental Clearance (EC).

2. Para 7(ij of EIA Notification 2006, inter-alia provides that:

& Projects seeking prior EC for expansion with increase in the production

capacity beyond the capacity for which prior environmental clearance was

granted [with increase in lease area or production capacity in mining projects|

shall be considered by the concerned Expert Appraisal Committee [or SEAC,

as the case may be] to decide whether Environment Impact Assessment and

public consultations need to be carried out for grant of EC.

Expansion of existing projects [listed in item numbers 2, 3, 4 and § of the

Schedule having Prior Environmental Clearance) with noincreasein pollution

Toad shall be et from the requirement of prior EC (derived on the basis of

such prior X

Any chmge in mnﬁgumuon of the plant or activky from the BC conditions.
of the project, shall EC,

in production capacity and there is no increase in poll\luon load.

E

The Ministry has been continuously making efforts to streamline the
procedure for projecs seeking prior Environmental Clearance (EC) under the
different provi f para 7(ii of the EIA Notification 2006. Vide O.M. No. J-
110)5/224/2m5 xAu(M] dated 15.09.2017, the Ministry provided certain
guidelines for expansion of Coal mining projects up to 40% capacity in two-three

s subject to certain conditions, Subasquently, vide OM No. 1A3.23/23/201-
IA.IIl [E167077) dated 20.10.2021, the Ministry also issued guidelines for expansion
of Iron, Manganese, Bauxite and Limestone mining projects upto 20% capacity,
subject to certain conditions




4. Theaforesaid matters have been farther examined in the Ministry with
the objective of bringing about uniformity and consistencyin_consideration of
projects under Para (i) by concerned Expert Appraisal Committee (EAC)/ State
level EACs across all states. Accordingly, the Ministry deems it necessaxy to issue a
guideline to deal with expansion proposels which are received under para 7(i(e) of
E1A Notification, 2006 in respect of the developmental projects listed in the Schedule
to the seid notification secking prior-EC involving cxpansion with increase in
‘production capacity within the existing premises/ mine lease area; or expansion due
to modernization of an existing unit through change in process and or technology o
involving a change in the product-mix; or enhancement of cargo handling capacity

harbors, widening of roads; or enhancement in built-up area, subject to
the fulfiiment of the following criterie:

The project should have gone through the public hearing process, at least
once, for ts existing EC capacity on which expansion is being sought, except
those category of projects which have been exempted as per para 7 Il ) of
EIA Notification 2006 and its amendments.

i, There should not be change in Category of the project from B2 to BI or ‘A
due to proposed modernisation or expansion.

. Thereis 1 ition o forest land diversi for the
‘proposed expansion or there is no increase in lease axea with regard to mining
Vis--vis the area mentioned in the EC, based on which public hearing has
been held earlier.

iv. The proposed expansion shall not be more than 50% of production capacity
as mentioned in the prior EC, issued on the basis of public hearing held and
the same shall be allowed in minimum three phases.

V. Predicted environmental quality parameters arising out of proposed

i ization shall be within the prescribed norms and the same
shall be mainteined as per prescribed norms.

Vi.  The proposed expansion should not result in reduction in the greenbelt area.
as stipulated in the earlier EC, or if the existing ratio of greenbelt is more than
33%, after expansion it should not reduce below 33%.

vii. The project proponent should have satisfactorily complied the conditions
stipulated in the existing EC(s) and satisfactorily fulfilled all the commitments

g the ic heart ion proceedings and also the
commitments gven while granting previous expansion, as may be
applicable. This shall be duly recorded in the certified compliance report
issued by the IRO/CPCB/SPCB, which should not be more than one year old
at the time of submission of application.

viil.  Public Consultation shall be undertaken [if applicable as per table below] by
obtaining response in writing, s per para 7 I (i) (b) of EIA Notification 2006,
excepl those category of projects which have been exempted as per para 7 Il
(i) of ETA Notification 2006 and its amendments.
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of proposed project up to 50% of capacity as mentioned in the existing o
minimurm three phases under para 7(ii)(e) of EIA Notification, 2006.

[Boenariolntended changs

Whether
through of revised | of Certified | of fresh | reference
| modemization/ | EIA/ EMP |Compliance | Public to
change of product | report Report. ion| Appraisal
mix/ expansion |Committee|
is required
T [Projects which involve]  Yes Yes o Yes
fproduct mix  withou
increase in_production|
apacity by
increase in  pollution!
Joad. |
T [Up to 20 percent based]  Ves Ves o Ve |
o environment
jsafeguards conditions.
T 1Up to 40 porcent based]  Yes Yes o “Ves |
e successful
-ompliance of previot
nvironmental safeguard]
;kpmxi 00120 pereent
W Wore than Ves Yes Ve Yes
{percent but less than. E
[Percent
ccessful compliance of
fprevious _ environmental
fsafeguard  conditions
lated fo epunson
0 percer

6. Project Proponent shall apply in the requisite form on the PARIVESH Portal

under para 7(i) of EIA Notification 2006, along with EIA/ EMP reports based on

standard ToRs and Public consultation report, if applicable. The concerned

EAC/SEAC shall app i i ibe additi
ific and

feguards after due diligence, as required.

7. Other statutory requirements like Consent to Establish/Operate, Clearance
from CGWA, approval of Mining Plan, Mine Closure Plan, Mine Closure Status
Report, approval of DGMS, Forest Clearance, Wildlife Clearance, etc., if applicable,
are to be satisfactorily fulflled at the time of application.

8. The projects that do ot qualify with the above requirement shall continue to
be considered on a case-to-case basis by the concerned EAC/ SEAC as per the
provisions of para 7(ij(a) who will decide whether Environment Impact Asscssment
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9. Those projects which involve modernization/change of product mix with
increase in production capacity shall be considered as per Scenarios-1I to IV of the
table above.

10, This O.M. is issued in supersession of OM J-11015/224/2015-IATI (M) dated

15.09.2017 and O.M. No. 1A3-22/23/2021-IAII[E167077] dated 20.10.2021 and
with the approval of the Competent Authority.

(AK. Agrawall
Director

To

1. Chairman, Central Pollution Control Board (CPCB).
2. Chairman of all the Expert Appraisal Committees
3. s ies of all

. Chai of all
5. Al the Officers of LA. Division

Copy for information to

1. PS to Hom'ble Minister for Environment, Forest and Climate Change
2. PS to Hon'ble MoS (EF&GCC)

3. PPS to Secretary (EF&CC)

4. PPS to DOFASS (EF&CC)

5. PPS to AS(TK)/PPS to JS (SKB]

6. Website, MOEF&CC/Guard file.




